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LOK SABHA DEBATES

LOK SABHA

Friday, July 16, 1971/ Asadha 25,
1893 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

uelawn ¥%f gru faq ng ¥
w aget

*1171. off svag surm : w7 faw sy
qg qATY F AT FOY 05

(%) Tsasa a1 gra @w & fo
=l W AT FE@F g F @
w1 foqw a9 €

(@) 7 ¥ e o Y & §; &

(w) afz af), &Y ¥@ ey § g
T 7w 7 #7 fqwrc g ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
No standard rules for recovery of loans
advanced by the nationalised banks have been
framed by the Government. In the credit
schemes formulated by each bank, specific
terms and conditions of recovery of loans are
also incorporated. The recovery of loans
advanced by the banks is periodically reviewed
by the Reserve Bank of India. Accordingly,
in ‘view of the recent emphasis on lending to
the agricultural sector, the Reserve Bank has
ispued . guidelines for recovery of loans given
for agricultural purposes. The salient features
of the guidelines are given in the statement
laid on the Table of the House,

Smemm

' Thc nnem “Bank of Jodia has recently
hmedsn!dalhu for recovery of ‘loans given ‘by

2
the nationalised banks for agricultural purposes.

The salient features of the guidelines are ll .
foltows: — :

(1) For both short and medium term
loans, the repayment schedule of the
loan should coincide with the time’
when the cultivator has sold his
produce. :

(2) Efforts at recovery by the banks
should commence in advance of the
due date of the loans. '

(3) Where multiple-croping prevails, the
due date should be related to the
time of sale of the main crop.

(4) In working out the cultivator's
repayment capacity, carc should be
taken not to exaggerate the gross
output,

(5) Recovery programmes should at all
times be sufficiently flexible 10 allow
easy emphasing in case of natural
calamities or adverse seasonal

factors.
(6) Recovery performance should be
under constunt and close review,

Each bank branch should maintain
a demand, collection and balance
register and a due date register. )

st gray sam & A=l AT ¥
qea aga g fr g ar @ ¥H H g
fraa safeqat ® & fqer & o frad
S A W w W gl oy ¥ aww fear
¢ aor fead ot ¥ IR gg wS el
awr g ?

SHRI YESHWANTRAO CHAVAN: 1
can give the general information. I .cannot

give the exact numbar of people, etc. I can-
certainly give certain information as for the -

amount outstanding in respect of -agricuttural
purposes. There are two types of flpance— -

direct finance and indirect finance, " The. =

amount ouuundim in- &inct ﬁnnoo. M
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June, 1969, was Rs. 38 crores; June
1970 Rs. 153,44,00,000; March 1971,
Rs. 198,80,00,000.

In indirect finance also, they on the same
lines: June, 1969, it was Rs. 122 crores ;
June, 1970, Rs. 139 crores odd ; March, 1971,
Rs. 129 crores plus something. These are the
outstandings.

1 can give the number of accounts. Possi-
bly that means the persons ; he was intercsted
to know he numbe: of persons involved. In
direct finance, excluding plantations, for June,
1969, the number was 1,71,880 ; it 10se to
6,15,952 in June, 1970. In March 1971, it
increased to 7,95,745. That shows a gradual
increase in the number of accounts as for
agricultural borrowers.

st gAmg swtA ;. w6l F oFgR F
famfed ¥ gsarfasifa) €1 g anfz qax
ow % fea® gaafn e gf ¢ ?

MR. SPEAKER : The question was about
framing of the rules : whether rules have been
framed by Government, and whether they have
come into force ; if not, why. For the other
matters, you should have pgiven separate
notice,

st wamig S ARREEs fagrel
& AgI X dAFT ¥ FF dAE A oA
T A g ?

SHRI YESHWANTRAO CHAVAN : The
banks can certainly prepare different schemes
for giving loans for development of agriculture.
Naturally, they have gone to other sectors like
small traders, rickshaw-walas, taxiwalas and
other small neglected sectors, and they have
tried to prepare different schemes for them
and proceed in that line. For that, it was
necessary to expand the infra-structure of the
banking system by opening new branches in
new areas. That is the most important step
they have taken.

SHRI JAGANATH RAO : May 1 know
if any rules were framed initially for giving
loans to poor people, because it has come to
my notice that loans were indiscriminately
given and banks found difficulty in recovering
the joans? Of the total number of loanees
readl out by tbe minister, can he give the
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break-up of persons who are poor and who
are rich ?

SHRI YESHWANTRAO CHAVAN:
Regarding the question whether rules were
framed in the beginning, as 1 said, whenever
any bank gives loans, it does so on certain
terms, not that any rules were made for that.
But naturally we found that it is better to have
cerlain guidelines, I will explain it in detail.
The nationalised banks were traditionally used
to doing credit business only in trade, com-
merce and industry., They had not much
experience of giving credit facilities to agricul-
turists,. They made certair mistakes in the
beginning. It 1s quile po'sible that some
undesirable elcments had taken advantage of
it ; I cannot say no. But wc must find out
a way. Later it was found nccessary for the
Reserve Bank to formulate certain guidelines —
they are laid on the Table—how care should
be taken, at what time they should make the
recoveries etc.  There is a proper season when
the agriculturists can afford to repay the loan.
If there is a multi-crop system, naturally the
time for recovery is when the cash crop is
about to be sold. Then there are the numbers
of instalments, period over which repayments
should be spread out, etc. These things differ
from area to area and they will have to be
guided in this matter. Therefore, certain
guidelines have been prepared. It is quile
possible in the beginning certain  people might
have tahen advantage of it, but now I think
the banks are aware of it. About recovery,
I do not think there arc many difficulties,
because according to reports received from
some banks, the rccovery percentage seems to

be good.

SHRI SOMNATH CHATTERIJEE : What
steps do Government propose to take to cover
amounts which have gone out of nationalised
banks in the nature of 50 to say involuntary
loans—monies taken out of the Government
funds on the basis of telephone calls, etc., and
monies which are found in the houses of high
dignitaries and their relatives ? Has the
Government framed any rules to forthwith
recover monies which are being misused and
misgsppropriated from natlonalised banks ?

SHRI YESHWANTRAO CHAVAN: If
any money is misappropriated or misused,
certainly there are rules to proceed agsinst the
persons concerned.
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ft ave T At agE AR
Itz o vt wEEw {eark §) freg o
dar qeam fivar onar § @@ g gw A
wTqar § fF dge & @R O ferA &
R feEferdm e ay R @
Gar Wit frgTT a% adY ofwar & 7 saEgw
& fog 83@ &% A% wfewr geaw o
W M BT AT a9E e ST
gfws ¢ 1 aew ¥ oo et ai
"o gU WY AT 97 | 99 AW 9 @
e forar mar 1 gz fara 49 @ ?
FEAG A A S ATFA 91 I AN
¥ g ¥ ox a¥ Y X qav four 1 &
sraar W g R s oo @ oAy
TETY w3 QT gE F S wa
TRAT ¥ FHT AT a@ S dET
fir forer szt #Y swar R AT g qraA
Hag goar qgaar WY & ar ad ? @
g qg Wt TGN fr fastfet g v ae R
m?

SHRI YESHWANTRAO CHAVAN
Hon Members have made very good sugges-
tions and I am taking note of them If he
has got any specific cases, he should give me
those details and I will certanly look into
those cases

SHRI JAGANNATHRAO JOSHI 1
have quoted speuhc cases Central Bank of
India, Waiangal, Central Bank ot India
Kurnool

SHRI YESHWANTRAO CHAVAN
What 1s the use of mentioning them m the
House just for the sake of making a point
Send the details to me and I will make an

inquiry

MR SPEAKER It 15 a very simple
question about recovery of loans advanced by

pationalised banks Why arc you making 1t
a debating pont 7

SHRI JAGANNATHRAO JOSHI  How
can you recover from dead persons ?

SHRI ANANTRAO PATIL Crop

loans are advanced by the nationalised banks
to sgriculturists  But sometirnes the crop fails
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for one reason or the other , for examples, the
banana crop or the potato crop In such
circumstances, 18 concession given to agricul-
tunsts for making repayment ?

SHR1 YFSHWANTRAO CHAVAN
It depends upon the individual case 1 cannot
say that there should be any rule but if you
see the guidelines, you will find that that also
has been taken note of

Aud from International Development
Assocution

*1172 SHRI N & BIST Wil the
Minister of F INANCE be pleased to state

(a) whether the International Development
Assoviation 15 experiencing serious difficulties
in recerving ‘third replenishment due on 1st
July, 1971,

(b) 1f so, its :mpact on India , and

(c) the manner wn which Government
propose to finance the projects for which aid
wastobe given by the IDA ?

THE MINISTER OI' FINANCE (SHRI
YCSHWANTRAO CHAVAN) (a) The
third replemishment of I D A resources which
was to have become effective from Ist July
1971 on contribution of at least $1900 million
by not less than 12 members, has not yet
bacome effective for want of contributions

(b) Commutments of aid by IDA to
India as also to other developing countries
will be dilayed

(c) Itus expected that before long IDA
will have some funds for commitment for
Indian projects For some projects whose
implementation cannot wait for IDA assis-
tance, other alternative methods of foreign
exchange financing will have to be found

=N "ty fog fae it fawre
a9 #1 1900 fafegs s 2y 911 g
Gy w1 oaow faw fear @0 Sasw
¥ d g o fem-fer & faar faar
wirer 7 fred # ot s Sroer § oy
&7 % AT I w & R N faw
arg ?
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SHRI YESHWANTRAO CHAVAN: 1
can certainly give the shares of 18 Part
1 members of the Third Replenishment, which
are expectations. Do you want the names of
the countries ?

SHRI N, S, BISHT : Yes.

SHRI YESHWANRAO CHAVAN : They
are Australia, Austria, Belgium, Canada,
Denmark, Finland, France, Germany, Italy,
Japan, Kuwait, Luxcmbourg, Netherlands,
Norway, South Africa, Sweden, UK and USA.

SHRI N. 8. BISHT : I want the amount
also.

SHRI YESHWANTRAO CHAVAN : How
will you remember it if I read them out ?1
can give that information to you.

MR. SPEAKER : It may be given later
on.

SHRI YESHWANTRAO CHAVAN : All
right. Sir.

st atx fag faer : e\ 39 & F
gt sv R AR o & aved Gar A
ar @ & ? ¥ ge Ay Y Fr § oy e
w2g & 99 g O ® § A o Y 9@
AT e TwES § !

SHRI YESHWANTRAO CHAVYAN:I
am giving the general position. Naturally, we
have got many projects for which aid is neces-
sary. In some cases, agreements have been
reached and, in some cases, they arc rcally
speaking, under close examination and are
reaching completion. We are naturally waiting
for the third repleni;hment which normally
takes time. In the case of second replenishment
also, it took quite a long time. Because it is
one thing that a country indicates i's willing-
ness to contribute but, really speaking, it
becomes complete when their legislature appro-
ves of it. Particularly, the most important
thing is the contribution by USA which is
rather very substantial. As you know, unlcas
the Congressional approval is there, the
commitments or indications made, really
spaaking, have no validity. It will takea
cortain time. We are hopeful. Some coun-
tries have already started indicating their
willingness, UK. has taken a lead in the

JULY 16, 1971’
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wmatter. The Prodident of the world Bank is
alto taking initiative in the matier in appro-
aching other countries. We ourselves are
making approachss so that they make con-
tributions to the third replenishment and we

can start getting necessary aid that we
require.
University Grants Commission’s proposal

rcanlinu Absorption of ’l'udneu
from Bangla Desh

*1174. SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the University Grants Com-
mission has approved the proposal to absorb
teachers from Bangla Desh in West Bengal
and other Universities :

(b) if so, whether Central Government
have accepted this proposal ; and

(¢) whether the funds have been allotted by
the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN DEPART-
MENT OF CULTURE (SHRI D. P. YA-
DAVA) : (a) to (c). The question of finding
out avenues for useful work for teachers and
professors from Bangla Desh is under consi-
deration,

SHRI NIHAR LASKAR : I put a specific
question as to whether there is a definite
proposal before the U.G.C. and, if so, since
how long this proposal is pending before them
and whether they have given their findings on
it and, if that is so, whether the Government
has allotted funds and given grants for the
purpose,

SHRI D. P. YADAVA : Whether the
grant is to be given by the Commission or
by the Government, it is to bs sanctioned by
the Government.

SHRI NIHAR LASKAR : The hon.
Miunister has said that there is a proposal to
utilise the sérvices of the temchers and pro-
fessors who have come over to India from
Bangla Desh for useful purposes. 1 would
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like to know whether there is aoy concrete
proposal in regard to that. What are the
useful purposes for which their services are
going to be utilised,

SHRI D. P. YADAVA : The teachers of
international standing may be employed as
Visiting Professors Fellows in the same way
as foreign teachers from any other country.
About 10 such Visiting Fellowships, if created,
may be financed by the U.G.C.

SHRI S. M. KRISHNA : Is it not a fact
that the VicesChancellor of the Calcutta
University has had discussions with the
U.G.C. and that they have tentatively made
a proposal to the Government of India that
about 20 teachers from Bangla Desh could be
absorbed in the Calcutta University ? That
was stalled because of the fact that the Educa-
tion Minister was not in town in the middle
of June. Now, I would like to know since
one month has elapsed, whether the Govern-
ment have given approval to the scheme spons-
ored by the U G.C.

SHRID. P. YADAVA : I have already
answered that.

SHRIS. M KRISHNA : What has he
answered ?

MR. SPEAKER : The Minister says, he
has already answered it.

SHRI S. M. KRISHNA : He cannot
answer to his satisfaction only. We also have
to be convinced. What is his answer ? Let
him repeat it.

MR. SPEAKER : You can put it like
this, whether the Vice-Chancellor of the
Calcutta University approached them.

SHRI S M. KRISHNA : Yes. Is it not
a fact that the Vice-Chancellor of the Cal-
cutta University came to Dulhi and had a
meetiog with the U.GC and they tentati-
vely agreed that 20 teachers who have come
from Bangla Desh can be absorbed in  the
Calcutta Universily ?

MR. SPEAKER : In his first reply to
Mr. Laskar, he said, it is under considera-
tion and, in his second reply, he said, 10
teachers...

ASADHA 25, 1893 (SAKA)

Oral Answers 0

SHRI S. M. KRISHNA : Whea are they
going to be absobed in the Calcutta Univer-
sity 7

SHRI D. P. YADAVA : So far as profes-
sors and teachers are concerned, we cannot
absorb professors and teachers from foreign
countries on a permanent basis, It is justa
temporary feature.

MR. SPEAKER : He wants to know whe-
ther thesc 10 teachers will be absorbed in the
Calcutta University or not.

SHRI D.
temporary.

P. YADAVA ; Itis purely

DR, RANEN SEN : It was reported in
all newspapers morc than oncc that not only
Umiversity of Calcutta but the University of
Aligarh the Agra University and some other
Universities— I have forgotten the names, these
two names I remember have recommended
to the Umiversity Grants Commission as also
to the Government of India to absorb the
professors and teachers, as many of them as
possible, on temporary basis and it was also
reported that the Government is considering
the case. But the report was appeared two
months back. May I know whether the stage
of consideration which started two months
back 1s over or is 1t still conunuing ?

SHRI D. P. YADAVA: Asl have
already reported to the House, it is still under
consideration of the Government.

SHRI HARI KISHORE SINGH : Is
information available with the Government as
to the number of teachers who have come over
from: the Bangla Desh to India and will the
Government consider it on its own to approach
the various Universities and institutions in the
country to give them temporary employ-
ment ?

SHRI D. P. YADAVA : The information
available so far is that about 19 University
teachers and 700 College teachers have come
over 1o India.

Accommodation for Offices of
Corporations in Ranjit and Lodl l-lauh

*1175. SHRI R.S. PANDEY : Will the
Minister of TOURISM AND CIVIL AVIA-
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TION be pleased to state :

(a) whether Ranjit aad Lodi Hotels in
New Delhi are losing popularity, as there is
considerable decline in their occupancy ;

(b) whether offices of some Government
Corporations have becn housed in these
hotels ;

(c) if so, whether Government propose to
house more offices in these two hotels to make
a better use of accommodation there ; and

(d) if so, whether any decision has been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) : (a)
No, Sir, In fact, the occupancy of Ranjit &
Lodhi Hotels has increased from 687, and 707,
in 1969-70 to 86.289% and 90.82% in 1970-71

respectively.

(b) No office of any Government Cor-
poration is presently housed in these hotels.

(c) and (d). Do not arise,
MR. SPEAKER : Mr. Ramsahai Pandey.

SHRI R. S. PANDLY :
satisfied.

I am quite

MR. SPEAKER : This is the first time I
have heard this remark.

Asg ST W EW

*1176. sit % wwr ani : a7 faw Sa
a7 T A F w4 R

(%) wsai &y =or ¥ & "y §
wav s sqerdt @t wEr @; %

(w) 70 & 751 & Aow g2 o
qE AT STAAFATHT F AT WO 1
T wX gwn, ok afz g, a7 9aw T
wror § 7

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN):(a) 70% of
the agreed Central assistance for the State

JULY 16, 1971
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Plan is provided in the form of block loans
in accordance with the N. D, C. formula and
released in monthly instalments subject to
adjusiments later with reference to State’s
final entitlement. On the non-Plan side, loans
in lieu of small savings collections are sanc-
tioned each month equal to 2/3rd of the
monthly ne! small savings collections in the
State. In other cases, loans are sanc ioned
by the administrative Ministries after necessary
scrutiny of the State’s requests in that
regard.

(b) During the last two years, whatever
loan assistance was due to the Government
of Madhya Pradesh was released in accordan-
ce with the above procedure.

ot gwery wat: oemwm WENRE, &R
I WE F AR (@) HoqBT W W
T3 A a9l ¥ Hex _w H{9Ar AT 9T
HTEARGTATAT § FTATT T ATA AGF HL
a%1 ; v gfx gt & 9uF wv FXOT F 77
HHt wERa ¥ IgEr I e @ “faed
2 751 §, ger TRAW GTHIT FT A T ww
wgraar 3 o, Ivgaa afwar & a2
A R 4" & g wERw & gg wAT
gt § f wer w2w qTw A fran mw
wiT a1 #Y gawt feaan faar war g

st qwesd T qwge i QY aga
& 1 wiwAT ar g% e § 1 i SR
oqq awz & faam d2@ |17 ST fsar
q1, ga 99 ¥ oY qutgn faar &

ot guex awi : § et wgea & 0
st wrgar g e o wer wRe § anfz-
it @t ¥ faww ¥ fou it aged
e & fag, ot 25 wO7 s WY ey
§ o= w1 il g fyerd & foo ¥
Tigd § A foww foqg vt qaee &
or-fagd WA A wr arg w4}, W
grere & faw qd-qr waafe ¥ v
& sraar 74 )

SHRI YESHWANTRAO CHAVAN : It is

oot just merely & guestion of giving ad hdc
things here and there because normally the
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loans asmistance 1s based on certan Plan pro-
visions that are made because really speaking
there 18 something like a Plan in our country

We must not {orget that  According to those
schemes naturally the State Governments also
give cerlan priorities for the Adivast areas in
their own programmes I have no doubt that
the State Governmcnt 1s more particularly
careful about this particular aspect of the
matter On the basis of those schemes certain
loans and grants according to the Planning
Commussion are to be given  For example in
1970 block loans for State plan which must be
including certain plans for the adivasis also
were given 10 the tune of Rs 31 38 crores
There are certain Centrally sponsrud schemes
by the Centre which came to Rs 98 lakhs in
1969 70 and Rs I 71 crorcs in 1970 71 There
are schemes like natural calimitics puichase
of feitilizers, etc  For cxample certain loans
were given 1n 1969-70 of about Rs 5 37 crores

And, for the same pcriod practically n 1970-71
Rs S crores something was gnen Why I
mention 15 that in the Budget of Madhya
Pradesh, they assumed Central loans of Rs

43 37 crores 1n 1969-70, revised estimates but
the loans given wcre Rs 44 57 crores  For
next year, revised estimate provided for Rs

4272 crores 1 oans given by Central Govern-
ment comes to Rs 4726 crores  Tnat does
not mean they wont need more monty or
they may not ask for further loans I am
not giving that impression

SHRI R S PANDFY Madhya Pra-
desh 1s terribly neglected so far as irngation
1s concetned The Confurence of Irrigation
Ministers unamumously came to thu conclusion
that so far as irngation projects are concerned
Madhya Pradesh 1s neglected Only 6 per
cent of wrrigation 15 there Some special atfen-
tlon has to be given [ want to know in that
context whether you are thinking of giving
more attention and more help to that area in
respect of loans and grants

SHRI YESHWANTRAO CHAVAN |
would be willing to think ot any of the neg
lected States , why alone Madhya Pradesh ?
I quite agree Madhya Pradesh has some special
problems But really speaking, it 1s nota
question of wishing, 1t ts a question of availa-
bility of resources It is a question of pro-
perly making use of the available resources
And, naturally, as Finance Munister 1 cannot
give any final wview about it The Planning
Commisston wili have to apply its mind, and
1 am sure, the Madhya Pradesh Government

ASADHA 25, 1893 (SAKA)
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will certainly keep m touch with the Planning
Commussion and the Government of India.

=Y gew wy wwwiw  frey AT
T A 0% we F IO F wA wEET X
FamaT 91 fF wer wiv AT 3 Ywe w0
dzz Wi %1 a7 @ 77 & §fy Qg a7
Tl a7ade vl amg 8, @@ @ W
frar ax @ & ot Menfadits 3] AN
dardl ¥ @ & 1 AWAR 9@ A AT g
AT gy 0 awad A wwr
f¥ g @ & ofvar 7 g5 wemfaay wy
AR A @ ) X qg A g § R
™ feafa & gvae wedt § ool F7 A%
7g 47 9T TOAT WA AIY ACHT 47 37
MR

SHRI YESHWANTRAO CHAVAN 1
think I answered somcthing last Frday , 1
dont s remcmber exactly This 1s about World
Projuet Scheme  Really speaking, there 1s
some mix up and 1 dont think I can answer
H

SHRI P. YANKATASUBBAIAH In
part (a) of the answer he said that eertann
criteria 15 there for giving loans and grants ior
plan projects I he aware that Some State
Governments aie complaining that they did
not have freedom to divert funds for some of
the 1tems of the plan cvxpenditure and so there
1s lot of unutilisation of the whole amount ?
If so, has any 1nstruction been issued that
State Governments are fiee to utilise the
damount within the frame work of their own
plans ?

SHRI YESHWANTRAO CHAVAN .In
order to make the plan more flexible, besides
having fivc year plans we are also having
annual plans and discussions are held every
year so that there could be enough fexibility
If even after fixing some of the annual plans
1t 1s necessary to make such redical changes
in the plan, then it means that there 1s serious
need to replan, and 1t depends upon the mdr
vidual cases

SHR1 BASUMAT ARI  From the reply
given by the hon Mimuster it has been found
on examination that the money set apart for
tribal development blocks has been diverted to
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other works. May [ koow whether any
machinery has been set up to see that money
set apart for tribal development blocks is not
diverted for other purposes ?

SHRI YESHWANTRAO CHAVAN :It
is a general question, If what the hon.
Member says is correct and it isa fact—I do
not know whether it is a fact or not...

SHRI BASUMATARI : It is a fact,

SHRI YESHWANTRAO CHAVAN : If
it is a fact then it is certainly a serious matter,
and it will have to be taken up with the State
Government. The hon. Member may better
take it up with the State Government and also
bring to our notice specific cases,

SHRI BASUMATARI: We had taken
it up.

Assistance to Tobacco Growers of Cooch
Behar

1179. SHRI B, K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state :

{(¢) whether more than 3 crores of rupees
are carned by the Central Excise Department
from excise duty on tobacco, from the District
of Cooch Behar ;

(b) whether Government propose to offer
certain special incentives to the poor tobacco
growers in the District of Cooch-Behar in view
of huge earnings by Government ; and

(c) if so, the nature of such special in-
centives 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI K. R,
GENESH) : (a) No, Sir. The revenue reali-
sed by way of excise duty on tobacoo cleared
on payment of duty in Cooch Behar District
during the financial years 1965-69, 1969-70 and
1970-71 ranged from Rs. 36 to 38 lakhs,

{b) and (¢). A centrally sponsored scheme
hag been drawn up for the production of
wrappér tobacco in Cooch-Behar District of
West Bengal, Under the scheme the following
assistance is being given :

JULY 16, 1571
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Subsidy by way of cash for construc-
tion of curing-barn-bum storage room
at the rate of Rs. 400/—per acre.

U]

(2) Cost of seedlings at the rate of Rs.
50{—per acre.

Pesticides at the rate of Rs. 50—per
acre.

3)

(4) Fumigation at the rate of Rs. 75—
per acre.

(5) Cost of two power sprayers.

SHRI B. K. DASCHOWDHARY : I do
not know whether the scheme just now men-
tioned by the hon Minister is a new scheme
or an old scheme. So, firstly, 1 would like
to know whether it is & new scheme or an old
scheme. Secondly, I would like to know in
case 1t is an old scheme, whether it has been
made known to the growers of tobacco in
Cooch-Behar and 1if so, how many growers
had taken advantage of it or had been bene-
fited by the scheme.

SHRI K. R. GANESH : This scheme
has been continuing from 1970 and it will con-
tinue this year also. This scheme is confined
to the production of wrapper tobacco. Pro-
bably, the hon Member is asking a question
about the help to be given to the area because
this area is good for tobacco production, but
the main question is confined only to wrapper
tobacco. This scheme which will continue
this year also and which is confined to
40 acres will help the production of wrapper
tobacco.

SHRI B K. DASCHOWDHARY : In
view of the fact that the Government of India
have a Centrally sponsored scheme for this
improved variety of tobacco to earn more for-
eign exchange, particulary of the type known
as Virginia fluescured variety, and in view of
the fact that the Cooch Behar soil has given
very good results for this particular variety,
may I know whether the Centrally sponsored
scheme for this important variety which is
applicable to other States but not to West
Bengal or Cooch-Behar in West Bengal would
be made applicable to West Bengal also ?

MR. SPEAKER : Ths main
relates to Cooch-Bohar only.

question
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© SHRI B. K. DASCHOWDHARY : It is
in West Bengal,

SHRI K. R. GANESH : Actually, paris
(by and (c) of the main question relate to
the Ministry of Food and Agriculture who
are dealing with this. Since part (a) relates
to my Ministry, thc question has come to us.
But as regards the working of this scheme, the
question should be addressed to the Ministry
of Food and Agriculture,

SHRI B. K. DASCHOWDHURY : Let
him kindly refer the matter to the concerned
authorities.

«fl g qwi: ey wEiay, 1969-70
# gnY oo qw ¥ 33 FAT T 7T qEArE
fagw &y frafa fear a1 | @@ waew
ag & s owarg & Soame ¥ s faded
AT WIT & qwr §, afT TR T O
fafg s R | YT qF T AW FT qIEH
g w¥ frdw amam SRSl # IE
fadg mgmar fer o o arx ) &
s g g e wa g avaew ¥ o
a1 g qifedt faaifer Far awy §
anfie ag =R fargr< &Y, wew 3w &Y, Jorea
&Y, gt st T, 1 SeweA g @, awt
¥ feml 9 3o sgar e ok ?

weow wE : 9g W a-fag &
NF ¥ oy w7, A9 T 0 FH ¥ F
& e wree ferddee wamw A
oy, aTq 39 gave w onwewe fafah
N g HT

ot viawer faws @ aeang o feemAy
J M SarEA g fem omar § a7 39T
¥ a7 o v §, s s s
gar &1 w7 AT e AN FET 9

%%rrﬁrm-tu'?r!"
SHRIK.R,.GANESH No, there is no
proposal, It is after a great dulof conside-

: ration that the present policy has been evolved.
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1180. it mqu N‘rlﬁl?l
st ofcage et 4y T ¥ opwT HO
fir :

(%) e & wmr adY 9% qw & Fawio
% oq aw @ anfa g€ e ;

(@) =& 9= o1 faniwgrd w7 aw qu
&Y e e

() feot wvufm  sng @% w
g g Ed wt‘imﬁtrﬁrmg‘r
=e?

sadta wrd awr g n‘}tm |
wait (st vomge) ¢ (%) & ()0 g
W 97 OF fager og war m

faatm

(%) & (w). gz & fasre arr &Y
F FUCH eI 9F QT ©ET qws
qeagar & | ¥ gw A Ao, fafaar
Ft amifer s, fmiowd o1 39 R
wrafrearzs, TEfz, & @efug aft ae)
¥ g fagre aw gwafag § 1 99%
Fra & Y FEAEd & AR AT IF ™
afcavermr # freafofaa safr g€ § -

(1) g % fo Fafiart. s @) ot
& ¥R T TR IR I FT @ A

(2) =wmlt wf w1 a7 st wqrlta
Fratedl & N w1 fawin s ey
@R 7 g &1 faar § Wk qum

g1

m-m%mgsmm awqa
X Y HqTEAT § 1 %W 9 23.50 ¥ o
oTTg TN F Irgarr & sire wear war §
fE g7 1971 &% T FTOrC X 557613- :
974%;;;!‘(&#&?&@
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off ver T foy : www wEeEa,
T e SR @ EREER ¥ 99
2 wrwd gwd et o & gwmar g
qeaT @ oF T s WX §, R A
93 9o Tff §...

SR WEAW : AT A A TAGGTR
arag ?

ot st @ fog: & sw & 9@
@ E | ag T 9T A wearfaw §@ @, ©
&7 fawtmrmg 1970 ¥ wu wat off & far
TSR 39 AT TR wE °r fE e
& oY st 7y adeft ) e wr ag AW
gfF R¥avm Hegwge & FW o
qur &1 frglR doax fa ¥, o & W
Wt wE FE T o W@ ] IT A AT
sear & fF o g &&r weEw fedr ad
AT, T TF HTA FT GEAT G ENA

ot oo wprge - +fiwA, gt aF gwi
q1 ST ®1 9 &, a8 Svrg #1 fiem
fif e AT @AM TR AT W
®1 FEFE §, T T A6 L AG a0
3, afer ToT AT 9T SaT @, SRAW ¥ §nr
@ g ... |

it TrATERTC We © EEEY U ARt
AT Sifad

ot wawgye : Wgt A THNT ARt
Ty ¥ A §, 9uF fer qaicr sa-afe
&1 yavy far oma, a7 A AR Aw gy

Fagr
st gomeie o aw aw R a
l

ot o wgwge : g fafewr aw g f
9@ €7 W) qET 91, 7 AR &) % §
AR A are wfvedr ¥ @y &I
fisr & f¥ 50 T@= a1 IW W OF dFar
&€ §, et s qaredt ¥ forar o §,
4.5 vy AT 1 ¥W g A% O gOd
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aE ), awwew N ek Ak § dwd
wm four 72 § grieTT @ enard o
g} ok gl wrwht R W@ §
IR Hgmmar§ frew o & faefor &
s g o ¥ gfee ¥ A awd R

oft viee qame fag : wsaw W)W,
¥ % 9 qU @« wwg 23 $0% 50 orw
g aeT d, AT BT IER N o %
¥ fou dam 4.0 sAe Hr ufwr K &y
& g d A argar § 5 oww 4.50
FUY & a5 A9 fiveAT T g 5@ &
freramqgg?

ot T wgge vy Y fad @ AT
TAE § AT ETR |

ot wiwT wure fag @ 0@ § 4§ a7
R e R s agaig 5 wa
% QU GH AR AW, TW FH E AGY
FON | G I FAT 69F § #Y g 4,
7g IFeTE ?

ST A A WY wEwry §
g g s foegy Toew i § o amy
¥ wwr s faar § ) forgit 2oex R §
7 § @7 1 fawara weafrat §, oY 9@
Tt g Ko wwar g fF ¥ arqm
FIH L& FT I

sft TrRTRATC ATeR ¢ ¥ g AT EW
s war qw ¥ famier & foefol
w8 w0 & fraret faenrfe e o
o gl aftgi A T g ¥ IT &
grate ) SYE Ao ark § 7 g anrg
§ o 3w gt ¥ art ¥ o Sy e

aETY § & wAwTRY |
oft v wgrye ; A, ag e § fe
o qw Ty oY WA g St W ol

@ o, ¥9 W foq wrd afre o w §
oY fras ¥ Tow gwTe %1 wieiaw

¥
aR & 3w & ggere A of gurewr § oy
fear sy, Qar & frerw s §

-
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SHRI SHYAMNANDAN MISHRA
From the statement laid on the Table of the
House it appears that the Government of
India 1s almost like a spectator looking on so
far as this project 13 concerned, although 1t has
been said that they have promised a:sistance
to the excentof Rs 4 5 crores May 1 know
what exactly 15 going to be their contribution
i terms of expertise and also m terms of
financial assistance so far as the whole project
15 concerned ?

SHRI RAJ BAHADUR We have
extended our co operation As I said earher,
the project lies on a State road, and essentially
the responsibility for its planning, designing,
construction, etc, rests on the State Govern-
ment We have come in a special way to
assist the State Government because of the
mmportance of the project.

SHRI KARTIK ORAON  Construction
or no construction we would like to know
from tbe Government the guidehines which
were taken into consideration while accepting
this site for construction of the bridge

SHRI RAJ BAHADUR 1 thunk the
hon Member knows that Messrs J J White
Engineering Corporation of the United States
came and advised the State Government imn
regard to the location of the bridge They
recommended a particular site which was,
however, protested agamst by some local
representalives and MLAs Then there was a
committee formed consisting of the Chief
Engmeer, Public Works Department, Secretary,
Public Works Depariment, the Development
Commussioner etc On their advice the location
has been shified, and that s exactly the
position at present

st guar wE@ wye sl wa
7@z A w1 fF ag sl gEE T B
¥feTaw S JAY § ¥ oaw W fr
et AeT To 28 HT 30 ¥ TWHT AW
§ stz ot fagre-Frafady # A s
AT halty TR A Ry gy sTeEred
fror & fr qw + oAy ¥ folt o 9
T W el R e ® der o
¥ o gt & f6 1978 &% Ao wo
Y 74 ¥ WX oww o gy doe ¥ afy
o1T srrrew A AW @ fer gy wee
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2T X a1 fawTa o ¥ ww any
aar g ?

b A S L LR
WA YA R Wy & fiw &
arq | ¥few #Y dar wgr o Sl T
71 2faem ew & difaw § o forehy ot
agrrar & o aFdr § 98 A &1 awa few
TR

wew e g% fear a1 Hfemr @ ¥
qfona.cey ¥aw v swafad ¥ @ S
fe¥r 8, o7 flt & g o &, fordt amge
N Feqt ¥ @ e 3 & dur fawrw
T g, IR AT 8 IO A, whw
awt 7o 28 9T & Awwar ¢ 5 wvevy
ol aw ¥ ¥ @R F ay 9
UL

Excise Duty on Skimmed Milk Powder

*1183 SHRI INDER J MALHOTRA
Will the Mimister of FINANCE be pleased to
state

(a) the rates of excise and other duties
on the production and marketing of skimmed
milk powder 1n the country ,

(b) whether the cost of production of

skimmed milk powder 1» higher as compared
to landed cost of imported powder , and

(c) if so, the steps proposed to be taken
with a view to strengthening economy of
shimmed milk plants, encouraging indigenous
production and offering incentives and
removing disincentives ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) The rate of Excise duty
leviable on skimmed milk powder 18 10% ad
valorem The mformation about Sales-tax, if
any, levied by the different States is being
collected and when received will be laid on
the Table of the House

(b) Yes, Sir,
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{c) With a view to giving necessary price
support to the indigenous industry the imports
of skimmed milk powder as well ay the distri-
bution of the imported stocks have been
chanpelised through one agency. Additional
capacity for the production of skimmed milk
powder has also been approved. A number of
measures have also been initiated for increasing
the production of fresh milk which forms the
basic material for the production of skimmed
milk powder.

SHRI INDER J. MALHOTRA : In view
of the fact that skimmed milk is consumed
mostly by the pcople who come under the low
income-group, may 1 know from the Govern-
ment whether all kinds of excise duties which
are at present levied on this will be 1emoved ?

SHRI K, R. GANESH :
regarding the budget proposals.

This is a point

SHRI INDER J MALHOTRA : May
I know from the Minister the difference
between the price of imported skimmed milk
and that which is mdigenously produced in
the country ?

SHRI K. R. GANESH : The landed
cost of imported powder is about Rs. 3.50 per
kg ; and the cost of that which is indigenously
produced is about Rs. 7.50 per kg.

AR & (IS T HTE qukT
# usla g Jaw Fw 6wy
g€ it

*1184. ot TmTEATT W T
fey ot awTw wea™ WA O aETA WY
w1 w3 i

(F) 77 $v §9% gaEd) ¥ qAAL K
AT FIOT ATF QRN ¥ UL TG
¥aw §u ¥ agar gf afafafedt & T F
14 97 ! s HR Y oF e frar
ar;

(m) afx g, @ @t wew «@
R

(n) forfam dag @zl 7 Sw
o gL gEMT fR § ; ¥R
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(v) %@ gowew # gOFX ¥ w1 Wa-
i g7

fom st aww www an weefa
fewr & ot (s o e uEw)
(%) drgh

(&) mom & 98 wgr a1 § fw
sHaifcl & i T e g0 A
nfafafeai $1o a9t § a1l § sk faed
af & €, grwT faeame o dar aw @
aar 5 gofadies wgadt sawfad aun
faerrfaat £) s o w3 femr T g
aarsfan afafafadl & ¥ ¥o @R
-

(%) simor & Twe &0 & & weymA
F21 #1 g

(=) =a ¥qr & a7 9T UoreqrT #
FqE o &0 §7 Tt wiafafuat
FT HTAAT FAT | qg W ATAY
BT 7T § R We wo §W
3w faarrfaa) &t gimor ¥ 4@
weE & fou SwEn wmar §
#1T 1967-68 # aforew & Qs
T+ @A & BT ASTW  HEl
watefry afafafuat W qawre
srat g

() a&sfr (1) qorom wrlt (2)
THTAATT AT (3) THo qHo
Tt (4) fom g fag (S)
wfrer sam (6) @rowx fag
(7) wae fgg (8) o=11 &
qIETTE (9) WETAT YATE WS
(10) wfawm &g (!1) wre
W (12) AW ATq WHE
(13) 7aw femx wwi (14)
oy Arger (15) fnw quer el
(16] QHo dro g (17) Rip)
ey | .
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(%) witwr qwars g v & € § ax
fedé wter g @7 A s
L4

ot awAR meR e wEME, I
AN w= g & Qude @9 %
TENT FWAT ¥ Uy &y §1E 99
S g gear fradt gy §f qar ¥
AT A & 7z @ g fem f5 @ W
nfafafear agr et @ o &1 sw A ag
ar f& gemaR 3 a1t § At ag ¥
a1 ¢.. (Wwerd).. . SEw # B w1
I T A ¥ Sw ...

Y wEe Ty @t TR W
o fegr @ 9o ¥ Sy A o ¢ oAy
wg%< qamar | ag fag 7@ g .. (swaaw)

sl gAR AT FBAW AT WEIET,
¥ ag F21 & v @mr AT waw A ger
I fom & wET ¥ IRAAT 6 |

SHRI INDRAJIT GUPTA Is the RSS
represented here ? They should tell us We
should know  ([nterruption) He cannot

snterrupt the Member like this He can avk a
supplementary 1f he wanis

SHRI JAGANNATIIRAO JOSHI He s
misquoting The Minister simply said  who
were the Members (/nterruption)

@eay ARG AT A1 §H AqEH R
CATS F §1 T&W TEI g | T A€ H
Tw § | 9g SIEHE TEMEE & W@ R0
& 3w q T T anew fT e )

ot WEATY Tq AG 2 HAT AERA A
wgr 5 X1 oy § 1| SRR ENFTR A
fivar 1... (sraEm)....

weuw WEE 3T T i 4 A
9% ¥ a<E TEIwiE ddEge ge Ay A
& 7

Wt gev W weww ug qaTE &
ehwTe § g fear o wnfgq
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Noug WEAW : A1y ¥ wog ¥ fwar
FEAT |

ot gww war wewmw & @ awr
AR @I

S qREATT Welt sy wERy,
oI aa § fF g st o
FTHTY FEAT § WY @7 J9% 9% 0
srarfea) a7 wfgas § 7 s gr, @
Fragamad ¢ fw 1970 & faaws<
wEA 7 I7T & 3o nA0 AW ¥ e fegwr
T W, @ a@r & vgpwd ¥ dww
Tlo ATTo Tro WA I7F A9 W7 foqr
ar ? AT FT, a7 Fr g AOw faw
Fgme ¢ 7 T afy, @Y F @ F R
F #r Faad ) ? o7 o ag i g9
2 - format anad wfwre fovan s w1o gum
oY FT gt €, 78 67-68 FY M §
o 1971 & &Y #a1 ST9A I qESAT AT w0
o FRaTE Y ? o e s dF &)
Ia%T 301 A fager ? ae W A@
FETE 9 a1 1 T WA ) AW qST Y
T FTIET 7

sl ¥lo Glo urgm  TUST WEEG, WET
T Ao UFo UHo & WIT AN FT TAS
g, B¢ ot et ot weErd A ¥ e
¢ ag fpit difefess & wir o &
g%ar §—ug g w7 wee Aifa g
FQ T AT AT ¥ g qUr g fE
Mo gAT FY T o@TE T .. (ewww) ..
gz @t & o gaT # FCH AW
saré 1€ ff AT IgN g W gar 41
Ta® q1¢ o A9 ¥ I feom & FErdg
¥ W 9F W A% &7 gEre &, avr gw
FYE R e R |

st unraATe WrEAT W 1T @
ag 4y gawr s Farg @t ? afy
ar =T Far Adven fawen 7 afg Ad &
fiFe woaT gA € 7
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o
ot ¥to o muw : TR W W
Hraeaear T & |

o} AT W : HAT Oft § wgr
§ s wiw v @ ¥ w1 oy o
% ¢ f5 o O sgady afy @ o #%
W & o agr @@ o< & w4t ¥ weefe
glafegt oy WAl & wiw W
gfor free a8 soa foq aifeariee &
aeet #1 #r€ afafy g 50 afw @
gt 9T g 7% ?

st Wo o WA @ HIT RS
Rfedm g aFTE TR
SHRI N. K. P, SALVE : Is the mmister

aware that last year, in one of the debates,
the then Home Minister, Shri Chavan, had
stated clearly and categorically that Govern-
ment had positive information that RSS
was indulging in preaching naked comniunalism
and violence ? If that is correct, when you
are shooting Naxalites, what prevents Govern-
ment from taking stern measures to stop all
RSS activities at least in the educational
nstitutions ?

SHRI D P. YADAVA : Govcrnment is
quite alive and all measures are being taken.
(Interruptions).

oY gew W wewTa ¢  sron ATeaw
¥ wrerar wrgar g fw oft et o ¥ oF
g & IO At fF aXE € 9%
¥ 7 Nfew § fe 1 ot geeTd wTd
firedt ot ot ® wrr Afr & @wn
¥ ¥ a7 gTET ¥ €@ q@ A @y W
@ § fr oedw s {aw dw wif ToTfaw
qid¥ 7gt § 7... (soww) . wrew Faeend
%1 %Y o< qw 7T agd mor Al o K
aufy g am w7 ¥ & agAT )

aY w97 FEPTA o7 A A Q@
5T A § fe oin s e v o
qrdf 7ff § N o N waAfaw wfeat
§ foa wgrew & ag s qer @ ey ardf
¥ orey v ¥ guerd w7 qed
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T og fiv oF qa® o e gwes W
R, M apr et 5 w wmm
Y qgt qT IsTT AT § 0 & oA wnge
g 7 9 U =g Juy oW §, Ao 0y
ursrdr § e oy od7 ot =w
FTAT yTar § ¥ o qw K At W
R AT N AR W A Al o« qw
& ¢ Aterak s A gwwar ffra
g O ¥ & I W N went
T 9 wafe dar @t 4R w0 @
w€x  FTr oyEr §...(wmwww)...@
fazerd #1 gaR SR ME e 7 @
.. (wmeuw)... & onay AT § EORIR
q @ oA & & W A g, A aw ag
93 T3t fiF 270 gaT A FX Ao af A
w1 g faardf ofewyg & & & 71 wgfaee
qiff & &M ¥ Swwy oo § ?
...(wTReR) & w1 wvg # S S
g & #r oo wm oama o @ 5%
et ot afafafat & ag 2w & fog & amt
T WS § 7 wTowr sgWa gn
.. (wae|) ...

wea W R : A9 &fSA 1. (vuwam)
.. 9 g @ § M9 ¥¥T AT §U drwd
& 1 3y & e Mfag

ot gew W woAW @ WO S
BT gAY AW WX oy it & apewr
frar sftx gardy ardy & e ax o g
ot |... () ...

o} yarA weaw fow : qow Y aTE
& amt &t wefir aw woht wfgg)
. (wrwma)...

SHRI1 PRIYA RANJAN DAS MUNSI :
Is he defending the RSS or asking a question ?

SHRI INDRAJIT GUPTA : If you allow
him to shout like this, we can alto shout......
(Interruption)

st s o oitelt ;o wEY oY A
srarer fear m e oreerd peed WY @
e fawz A, (wewam),..
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MR. SPEAKER :
any further question ?

I am not allowing

ot Mo flo My 7E N WAH AT
& T 7@ AT TH X A wwa T;
¢ & ¥ #) e o wgan g fw
oft THTHAT U oY ¥ WY v fer @
e At N amag 5 < ¥ 39
e faz g, el ) et ¥ waea
¢ Y felt 9 ifee ¥ waow & o< fomsr
WY Aged gar § 9 FIAT § o aFqur arar
& feinm & for v fafrt 91 2
fear & qafor R TR AT A AE
i

st siifews M@ e 7 30 ¥ 40
Aedl a5 foawro <o gFo qHe &
g T R 1 [ o X g W
MEF @ I RTIIE § W@
W AR ATT gL A § a9 FT THA
& fir gaz st wiw 30 § 40 9@ &F
fosror wmET W ooy ¥ TR ARA
§HRX T JEARQ @A § AT
sriaE a7

ot Mo o grax . g st gEA A
¢ SO SgER ag dex A A R
fget WY a7g W1 wegAe fewdT 7 TS
oY qrff grit 9w % fawg gw @A YA
& | (vaeena)

weaw WA A9 oW q0 fEh |
o9 FATAT HAT TH & T |

s} TETAAIC VTN OE W07 HHAT S

W § @ § o st aEl T e
@.wo&,@ﬂfmw&l

()

qe WAdm ®eew W@y amge |
( worwwm)

Wt gen ww weaw . g7 &Y,
ooy a7 wg ?
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o T TRl TET STTo THo
T¥o & Jwradi wf) A | (wywwrar)

o gen ww wewm g g3,
(swwr)

AW WRET T N A A AA@E
L WE A g segm IwwE ST §
QR | FET T F7 GAUT § |

it go QRo Wl sww WErEw,
Aot & T A QT wifgg ) (sawamw)
w19 faearg Aifad fr g7 o gor af
FET | gW W0 THo UFo &1 Ufiefadr
Ay & fET ot 7 er ad w72

ol &® wr anf 9g¥ Im ¥ "W
qEET { WP AT |

woqW wElEw  qg AT A P § 7
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WRITTEN ANSWERS TO QUESTIONS

Decision to Construct National Highways
durmng the Fourth Plan period

*1173, SHRIM KATHAMUTHU
SHRIM M HASHIM :

Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state .

(a) whether Government have decided to
construct two more National Highways during
the Fourth Plan in addition to the Bombay-
Kanyakuman Highway

(b) 1f so, what are the new National

Highways proposed to be constructed during
the above period State-wise , and

(c) the estimated cost thereof ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) to (c).
Government's decision on addition to National
Highways is expected to be finalised shortly.

Relaxation of ‘P’ Form

*1177. SHRIS. M. BANERJEE : Will
the Minister of FINANCE be pleased to state :

(a) whether further relaxation is contem-
plated in the matier of issue of ‘P’ form ;

if 30, in what manner ; and

(®
(c) from which date ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)
Suggestions for further relaxation in the matter
of issue of ‘P" form are reccived from time to
time and examined. No decision in this
regard has, however, been taken.

Committee to Examine Manipulation
in Invoicing.

*1178. SHRI H. N. MUKERIJEE : Will
the Mimster of FINANCE be pleased to
state :

(a) whether the Committee of officials
appointed to estimate the loss in foreign
exchange due to manipulation in invoicing
and to suggest measures to counteract the
menace, has submitted its report ;
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(b) if so, the main findings and recom-
mendations of the Committee ; and

() Government's decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). The Study Team has sub-
mitted its report recently, The report covers a
wide range of points—legislative, administrative,
organisational and procedural, relating to various
facets of the problem of leakage of foreign ex-
change through under-invoicing, over-invoicing
and other manipulations in trade channels.

The recommendations of the Study Team
arc under consideration of the Government.

Amount spent on National highways in
Tamil Na ia

*1181. SHRI C. CHITTIBABU : Wil
the Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the amount spent on National
Highways in Tamil Nadu during the years
1967-68, 1968-69 and 196Y-70 ; and

(b) whether Government have any
proposal to provide funds for the link roads
there and if so, how much ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA) BAHADUR) : (a) The
actual amount spent on National Highways in
Tamil Nadu during the years 1967-68, 1968-69
and 1969-70 is given below :—

Expenditure incurred on

- —— e =y

Year Expenditure incurred on Total
National Highways Maintenance and re-
Original Works pairs of National
Highways
Rupees in lakhs
1967-68 12.64 52,00 64.64
1968-69 50.12 68.54 118.66
1969-70 49.80 74.60 124.40
Total 112.56 195.14 307.76
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(b) Presumably the Hon'ble Member
seeks to have the information about urban
linh roads on National Highways in Tamil
Nadu. The position is that the scheme of
Central financial assistance for the mainte-
nance and development of such links envisages
that within Jarge towns having a population
of 20,000 or more, the Central Government
pays for maintenance at the rate of Rs. 5,000/
per mile per year or the actual expenditure
incurred, whichever is less, as also for the
development of such suitable permanent links
provided an agreement for this purpose is
entered into by the State Government and the
Government of India. Although the Govern-
ment of Tamil Nadu have accepted the scheme,
certain information is still awaited from that
Government for finalising the matter and for
execution of the agreement.

Financial Aid to Netaji Museom, Caleutta

*]1182, SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government promised to
help Netaji Muscum housed in the ancestral
building of Netaj: Subhas Chandra Bose n
Calcutta by extending financial aid ;

{b) whether despitc the plan submitted
by Netaji Research Buieau for the purpose,
no financial aid has been given as yet ;

(c) if so, the reasons for delay ; and

(d) whether Government will take steps
to expedite the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRID. P.
YADAVA): (a) Yes, Sir.

() to (d). No financial aid could be
actually sanctioned in view of the fact that
the Government of West Bengal had forwarded
only a recommendation in general terms. The
Government of West Bengal were therefore
asked to communicate their specific recom-
mendations on items on which assistance would
be admissible. A reply has been rectived only
on 12.7.1971. This is now under consideration,
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Development of Indian Circus

*1185. SHRI C. JANARDHANAN : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the programmes for the development
of Indian Circus ;

(I?) how many persons are estimated to
be cking out their livelihood by performing in
Circus ; and

(c) whether Government are aware that
all State Governments levy entertainment tax
on Circus ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) Government have no specific programme
for the development of Indian circus. They
have, however, been cncouraging circus by
recommending grant of railway concession for
troupe and luggage movement, provision of
land for circus shows free or at concessional
rate, help in the maintenance of law and
order, grant of Forcign Exchange for visits
abroad etc. Firm proposals from the Indian
Circus Federation will be sympathetically
considered if and when received with supporting
data,

(b) According to a survey conducted by
the labour Bureau, Simla in 1968, there were
5,334 persons employed in 30 of the 53 circus
companies known to be in existence. The
Indian Circus Federation has recently esti-
mated that approximately 10,000 persons are
employed in 200 circuses in the country,

(c) According to available information,
6 States and 1 Union Territory are not levying
any entertainment tax on circus shows 8
States and 1 Union Territory are allowing
partial concession in this regard,

Inter-State Cultural Exchange Scheme

*1186. SHRI N, TOMBI SINGH : Will
the Minister of CULTURE be pleased to
state :

{a) whether Government are considering
the continuation of the Inter-State Cultural
Exchange Scheme ;
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(b) if so, the names of States exchanging
Cultural troupes this year ; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D. P,
YADAVA): (a) to (c). The scheme was
discontinued fiom 1-4-69, in the overall interest
of economy. There is no proposal at present
for reviving the scheme.

Steamer Service between Cochin and Bombay

*1187. SHRI B, V. NAIK : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the alternative arrangements that
have been made for the transport of passengers
stranded by the cessation of coastal steamer
service between Cochin and Bombay ;

(b) whether during May and June 1971,
passengers travelling to Bombay on the West
Coast were put to hardship because of cessation
of sea transport ; and

(¢) whether Government would permit
a sea taxi service in this area to facilitate the
common man to travel ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No
shipping company is willing to restart the
passenger-cum-cargo service between Bombay
and Cochin which closed down in June 1969,
for lack of adequate cargo and passengers,
among other reasons, It is also reported that
there has been no stranding of passengers due
to discontinuance of the service and alternative
forms of transport are available,

(b) No Sir, Even when the service was
in operation, it was the practice 10 suspend it
from middle of May to middle of September
on sccount of monsoon.

(¢) No proposal has been received by
Qovernment for operating a sea-taxi service
in tha area, and the question of granting
permission does not hence arise,
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F of the
armlions sCmurh Execution of

*1188. SHRI M, K XRISHNAN : Wwill
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the formation of a Company
for the execution of the proposed Shipyard
project at Cochin has not yet been done ;

(b)
and

if so, the reasons for the same;

(c) the steps being taken by Government
in this regard 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) to ().
Necessary action for the formation of a
Company for the execution of the Cochin
Shipyard Project has already been taken, and
it is expected to be completed shortly,

Taking over of 0.C.M. {India) Pvt. Ltd.

*1189. SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
619 on the 28th May, 1971 and state :

(a) whether the 31 parties to whom 25,000
shares of O.C.M. (India) Private Ltd. are
proposed to be sold include, besides Shree
Digvyay Woollen Mills Ltd., several subsidiary
and selling agency firms owned or controlled
by the Birla Group ;

(b) whether O.C.M. is supplying blankets,
battle-dresses, etc. for our Defence Force ;
and

(¢) if so, whether Government propose to
sake over the company, instead of allowing it
to pass from a foreign owner to the Birlas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (8) Yes, Sir.

(b) During the last 4 ycars only two
orders for supplies worth Rs. 10.6 lakhs were
placed with the company.

(c) Does not ariss in view of the fact
that the proposed sale has been disallowed by
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Government on the ground of unacceptability
of the price proposed

Relaxation in the Provisions of M
and Restrictive Trade Practu:: ﬂm

*1190 SHRIH K L BHAGAT Wil
the Minister of COMPANY AFFAIRS be
pleased to state

(a) whether Government are considering
any proposals for relaxation in the piovisions
of the Monopolies and Restrictive Trade Prac-
tices Act ,

(b) whether any suggestions have been
received 1n this connection from any State
Governments , and

(c) 1:fso, what are the proposals and
Government’s reaction thereto ?

THE MINISTFR OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY) (a)
and (b) No Sir

(c) Does not arise

Development of Ports and Port Areas

*1191 SHRI DEVENDRA SATPATHY
Will the Mmster of SHIPPING AND
TRANSPORT be pleased to state

(a) the names of the ports which are to
be developed during the Fourth Plan period ,

(b) whether Government have advised
the States concerned to work out any worhable
programme for the development of port areas
and if so, which are they and

(c) whether Government have advised
State Governments to constitute Port Trusts
in these areas and if so, the action taken by
those States ?

THE MINISTER OF PARLIAMENT
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) (a)
All the major ports vz Bombay, Calcutta,
Madras, Visakhapatnam, Cochin, Kandla,
Mormugao and Paradip have yndertahen deve-
lopment programmes under the Fourth Five
Year Plan Besides, two new major Ports
viz  Mangalore and Tuticorin are also being
developed Besides these ports one port other
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than a major port m each maritime state has
been selected for development under the Cens
trally Sponsored Schemes The names of
these ports are as under —

1 Porbander (Gujaral)

2 Murya Bay (Maharashtra)
3 Cuddalore (Tamul Nadu)

4  Beypore (kcrala)

5 Karwar (Mysore)

6 Kakinada (Andhra Pradesh)
7  Qopalpur (Orissa)

(b) It 1s presumed that the hon'blc Mem-
ber refers to development of the areas belong-
ing to the Port authority Every major Port
devotes special attention to the development
of the Port areas and to attract industries
wherever there 1s scope for such development
The cooperation of the State Governments 1s
sought wherever necessary

(c) All the eight major ports have al-
ready their port trusts admimstering the ports
Port Tiusts undcr the Major Port Trusts Act
1963 would be constituted for Mangalore and
Tutcorin ports after they arc declared as
maygor ports In respect of the other ports,
the constitution of port trusts falls withun the
purview of the State Governments concerned

Demand for the Appointment of a Pay Commis-
ston by the 1rade Untons of Intermediate
an | Minor Ports

*1192 SHRIP M MEHTA Wil the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(a) whether his attention has been drawn
to the demands made by the workers, organi-
sations and trade unions of the Intermediate
and Minor Ports to appomnt a ‘Pay-Commus-
sion* for “Intermediate and Mmor Port
Workers” ,

(b) if so, the reaction of Government
thereto , and
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(c) the steps taken by Government in
this regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
No, Sir.

(b) and (c).

et T w WYy e

*1193, Mo WA ATOEW Qi : AT
wtuga aite oficagm weft a8 ag@ N FO
wi e :

(%) 71 faed dt a9l & S wshw
TaTEl 9T AT 4gd @fgw &g
Ty ;

(@) ¥a1 a8 gU qrama@ 1 J@T g
fafwrr wwila oGl &t SEr &
s T Y

Do not arise.

(1) afg g, NFER I IR 7
&q7 AT F &1 faaic ; &}

(w) fFr fFr oo Tromd} )
QY FF &7 fawe g 7

dadin wid awr Al ate qfcagn
Wy (oft T W) : (F) W (@), A,
g

() #oE oF T TR awER
% # g1 FO ¥ fog Preafofaa st
) g9 ¥ 3 §g R qEada g A
sqaeqT &1 A% §

L
(1) us 7o) @3 Fr 21y 4450
ge ¥ Syt Tar §@
wTAT
(2) 2w gt M fasrgey 3800
Y ST AT
(3) 25 &% F 4R 100
% WYET HAAT —_—
T 8350

JULY 16, 1971

Writien Answers 40

w e w2t § aftefan wat & a-
SR agAT: 186 w07 @l &

(%) % feaoor &wY 2@ 9T wr
oraT § 1 [weneg § var wor ¥R
"ear LT-679/71 ]

Supreme Court’s Verdict on Notices lssued by
Customs Department for under-lavoicing

*]194 SHRI K. BALATHANDAYU-
THAM : Will the Minister of FINANCE be
pleased to state :

(a) Whether the sow cause notices issued
by the Calcutta Customs in 1964-65 to a
number of firms for alleged under-invoicing
have been 1endered infructuous folinwing the
Supreme Court’s decision in the case of M/s.
Bird Co. that the only authority compe-
tent to take action in the case of under-invoi-
cing was the Foreign Exchange Directorate
of the Reserve Bank of India and not the
Customs ;

(b) Whether the Foreign Exchange Direc-
torate of the Reserve Bank of India has since
then taken up these cases and served fresh
notices on the offending firms ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Itisa fact that the show
cause notices issued by the Calcutta Custom
House in 1964-65 to a number of firms for con-
travention of the provision section 12(1) of the
Foreign Exchange Regulation Act have been
rendered infructuous following the decision of
the Supreme Court m the case of Rai Bahadur
Shreeram Durga Prasad Agrawal, Bird and
Co. (P) Ltd, and others that the only com-
petence of the Customs authorlties in such
cascs was to ensure that no goods are expor-
ted without furnishing the declaration pres-
cribed under section 12({) of the Foreign Ex-
change Regulation Act and that once the
declaration is furnished, the correctness of the
declaration is a matter within the competence
of the Reserve Bank of India and Enforce-
ment Directorate only,

(b) and (c) The Enforcement Directo-
rate has taken up all the cases. In some of
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the cases, they have already issued show cause
notices while the other cases involving scrutiny
of voluminous records are still under examina-
tion by them.

Reduction in Premium Rates of L.I.C.

*1195. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FINANCE be pleased to state :

(a) whether Life Insurance Corporation
has reduced premium rates on some non-pro-
fit schemes ;

(b) il so, whether marriage and education
policies which are also non-profit schemes
have been included in the above category ;

(c) 1f not, the justification for excluding
thost two categories ; and

(d) when these categories will be given
premium relaxation as in the case of other
non-profit schemes ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) On
1-2-1970, the L.I.C. reduczd premium rates
under some of the non-profit plans for assu-
rance.

(b) to (d). An actuarial examination of
the Fixed Term (Marnage) and Educational
Annuity Plans showed that a reduction in the
premium under those plans was not feasible.

Appeals against Incom-tax Assessment Cases

*1196, SHRI ERASMO DE SEQUEIRA :
Will the Minister of FINANCE be pleased to
state ;

(a) whether Government keeps statistics
regarding the percentage of Income-tax asscss-
ments that go into appeal, and of those modi-
fied or reversed on appeal ;

(b) if so, the relevant data for the last
three years, yearwisc ; and

(c) if not, the basis on which the per-
formance of assessing officers is gauged ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
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GANESH) : (a) Yes, Sir. Statistics regarding
the number of assessments completed by the
Income-tax Officers and appeals filed before the
Appellate Assistant Commissioners of Income-
tax as also of the appeals decided by the
Appellate Assistant Commissioners of income-
tax, modifying, annulling or setting aside the
assessments are maintained by the Commissi-
ners of Income-tax,

(b) The Central Board of Direct Taxes
maintains statistics regarding number of assess-
ments completed in a year as also about the
number of appeals filed by assessees before
the Appellate Assistant Commissioners of
Income-tax. The information regarding total
number of appeals disposed of by the Appel-
late Assistant Commissioners of Income-tax
ina year 15 also maintained in the Board,
However, the information in the precise form
asked for by the Hon'ble Member is not readily
available It is being collected and will be
laid on the Table of the House.

(c) The performance of officers is judged
on the basis of the assessments by them
as also the decisions of the appellate authori-
ties on the appeals filed against such asscss-
ments

Steps to kcep Madras Port Clean

*1197. SHRI JADEJA : Will the Minister
of SHIPPING AND TRANSPORT be pieased
to state :

(a) whether Government's attention has
been invited to a news item appearing in the
‘Statesman’ dated the 27th June, 197! under
the caption “The cleanest and the dirtiest port
in the World™ ;

(b) 1f so, whether Government propose
to tahc steps to keep the Madras port clean ;
and

(c) take broad outlines of the scheme
Government proposc to take up for the
purpose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR): (a)
The caption is * The cleanest and the dirtiest’
and not “The cleanest and the dirtiest port
inthe World" Th= news report refers to
cities and not Ports
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(b) and (c). Do not arise.

Estimate and Design for the Construction
of Oll Jetty at Madras Fort

*1198, SHRI S. RADHAKRISHNAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the original estimate and the
design received for the construction of an all-
weather oil jetty in the Madrsas Port had some
technical defects ;

(b) whether a revised estimate and design
was called for ;

(c) whether the delay in the construction
work is due to the above reasons ; and

(d) If so, the action taken by Government
for the completion of the Project ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and (b).
The reference is presumably to the Oil Dock
of which the Oil Jetty forms a part. The
design originally adopted by the Madras Port
Trust for the Qil Dock Project was not found
adequate. Stepsto remedy the shortcomings
were therefore recommended by a high level
technical Committee constituted by the Port
Trust with the approval of the Govern-
ment of India. The designs and estimates were
accordingly revised by the Madras Port Trust.

(c) and (d). The delay in the execution
of the Project has been due to various techni-
cal problems which were encountered during
the construction of the breakwaters involving
many special features. The high level Techni-
cal Committce has examined the position and
recommended various measures for solving
them. These measures are under implementa-
tion by the Port Trust.

Financial Assistance to Kerala

*1199. SHRIMATI BHARGAVI THANK-
APPAN : Will the Minister of FINANCE be

pleased to stale :

(a) whether the Government of Kerala is
facing mcute financial crisis ;
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(b) if %0, whethet the Stateé Government
have sought financial sssistance from the
Government of India to overcome the said
crisis ; and

{c) it so, the reaction of Government
thereto 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to {(c).
In the context of a request made by the
Reserve Bank of India to arrange the clear-
ance of their overdraft by the end of June,
1971, the Government of Kerala had recently
approached the Central Government for neces-
sary assistance. A ways and means advance
was accordingly given to the State Government
on the 30th June to clear their overdraft on
that date. The advance will be recovered
within the current financial year.

Incentives Provided to Small Depositors

*1200. SHRI B. 8. MURTHY : Wil
the Minister of FINANCE be pleased to
state :

(a) whether any incentives have provided
to the small depositors to attract them to the
nationalised banks ; and

(b) if so, what are they and with what
success ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
Yes, Sir. Deposit schemes 10 suit the coa-
venience of small depositors are in operation
in many of the nationalised banks. Some
banks accept deposits of 25 paise every day
while others invite depositors o open savings
bank accounts with only Rs 5/- and accu-
mulate their balance through recurring depo-
sits. Recently an ‘Insurance-linked Savings
Account Scheme’ has been introduced in some
banks, providing an insurance cover on the
life of account-holder having a savings
bank account specially opened for the
purpose.

While there bas been a significant increase
in the deposits of the nationalised banks and
also in the number of savings accounts with
these banks after nationalisation, it is difficult
to specify exactly the extent to which such
increase has occatred as a result of the
operation of the speclal deposit schemes,
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Filing of Income-tax and Wealth-tax Returns
by Nawab of Rampu-

5016 SHRI ZULFIQUAR ALI KHAN
Will the Minister of FINANCF be pleased to
itate

(a) whether up-to date returns of income
and wealth under the Income Tix Act and
Wealth-Tax Act respectively, have been filed
by Shri Murtaza Al Khan, Nawab of
Rampur , and
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(b) if so, the amount of income and net
wealth showu 1n the Income-Tax and Wealth-
Tax returns for the last three years 7

THF MINISTFR OI' STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH)  (a) Shri Murtaza Alr Khan, the
Nawab of Rampur, has filed his returns of
mncome upto and including the assessment
year 197071 He has howuver, filed the
returns of net welth only for and upto the
assessment year 1969 70

(L)
Income-tax Assessment years
1968 69 1969-70 1970-71
Rs Rs Rs
Income declared 61,517 58,808 54,566
Wealth-tax
1967-68 1968-69 1969-70
Net Wealth declared 3,60,059 4,31,720 4,25,947

Filing of Income-tax and Wealth-tax Returns
by the Begum of Rampur

5017 SHRI ZULFIQUAR ALI KHAN
Will the Minister of FINANCE be pleased to
state

(a) whether up-to-date returns of income
and wealth under the Income-Tax Act and
Wealth-Tax Act respectively, have been filed
by Begum Aftab Zamam of Rampur , and

(b) 1f 80, the amount of income and net
wealth shown in tae Income-Tax and Wealth-
Tax returns for the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) Begum Aftab Zamani of
Rampur has filld her returns of income and
wealth for and upto the assessment year
1970 71,

®
Assessment years -
1968-69 1969-70 1970-71
- Rs Rs Rs
Income-tax (Loss) 1,15,991 (Loss) 1,48,574 (Loss) 1,48,808
Net Wealth declared (—) 4,57,235 (=) 6,27,509

(=) 4,86,190

Arrears of Taxes Against Nawsb of Rampur

5018 SHRI ZULFIQUAR ALI KHAN
Wil the Mimster of FINANCE be pleased to
state

(2) the quantum of arcears of demands
outstanding agamnst Shri Murtaza Al Khan,

Nawab of Rampur under the Income-tax Act,
Wealth-tax Act, Expenditure-tax Act, Ghift-
tax Act and the Estate Duty Act,

(b) the period for which the arrear
demands have been outstanding and the steps
taken for recovery of the tax arrears ,
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(c) whether any recovery/attachment pro-
ctedings have been imtiated agamst the
Nawab , and
(d) if so, with what results ?

THE MINISTER OF STATF IN THE
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which is lard on the table of the House

(¢) and (d) As mentioned 1n the state-
ment laid on the table of the House the Tax
Recovery Officer, Delli has attached the
property situated at 148 Sunder Nagar New
Delli and also heirloom jewellery which are

MINISTRY OF FINANCE (SHRI K R  of adequate value The Tax Recovery Officer
GANESH) (a) and (b) The requsite s taking further steps for concluding recovery
information 1s given in the enclosed statement proceedings
Statement
Assessment Nature of Income- Amount Period since which Steps taken for re-
Year tax demand outstanding outstanding covery of tax arrcars
Rs

1962-63 Penalty Under section

271(1)a) 8,124 19 6 1969 The Tax Recovery
1963-64 —do-- 23,732 441970 Officer, Del has
1964-65 Regular 18,317 19 4 1969 attached the pro-
1964-65 Interest under section perty situated at 148

220(2) 1,370 - Sunder Nagar, New
1965-66 Regular 18,490 341970 Delli and also heir-
1966-67 Regular 18,993 441971 loom jewellery These
1967-68 Provisional 18,196 28 8 1970 are of adequate value
1968-59 —do— 15 656 —do— for the tax demands
1969-70 Advance-tax 2,786 199 1968 outstanding and the
1964-65 Penalty under section Tax Recovery Officer

271(1Xc) 2,500 —_— 1s taking further
1964-65 Penalty under section steps for concluding

271(1)a) 6,808 2231971 recovery proceedings
1964-65 Penalty under section This covers all the

140A 1,169 2231971 demands mentioned
1962-63 Interests under section i this statement

220(2) 1,303 8 51967
1963-64 —do— 2,123 124 1968
1965-66 —do— 1,239 341970
1971-72 Advance-tax 6,802 6 10 1970

1,37,608
Expenditure Tax

196465 ET 9,116 2971971

Interest under section

220(2) of Income-tax Act 1,135 21 3,1970

W T, Gifi Tax & Estate Duty Demands

Nil

—— ——
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- Arrears of Taxes Against Begum of Rampur

5019. SHRI ZULFIQUAR ALI KHAN :
Will the Minister of FINANCE be pleased to
state :

(a) the quantum of arrears of demands
outstanding against Begum Aftab Zamani
of Rampur under the Income-tax Act, Wealth-
Tax Act, Expenditure-Tax Act, Gift-Tax Act
and the Estate Duty Act ;

(b) the period for which the arrear
demands have been outstanding and the steps
taken for recovery of the tax arrears ;

(c) whether any recovery/attachment pro-
ceedings have been initiated against the

ASADHA 25, 1893 (SAKA)
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(d) il so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R,
GANESH) : (a) and (b). The requisite informa-
tion in respect of Aftab Financing Corporation
which is the Proprietory concern of H. H.
Begum Aftab Zamani of Rampur is given in the
enclosed statement which is laid on the Table
of the House,

(c) and (d). As mentioned in the state-
ment laid on the Table of the House, steps
have been initiated for recovery and jewellery
of adequate value claimed as belonging to her
has been impounded under Section 132(3) of

Begum ; and I. T. Act, 1961,
Statement
Assessment Nature of Income- Amount Period since which Steps taken for re-

Year tax demand outstanding outstanding covery of tax arrears
Rs.
1961-62 Penalty under section
271(1){c) 500 - Steps have been ini-
1961-62 Interest under section tiated for recovery
220(2) 53 20.4.1969 and jewcllery of ade-
1963-64 Regular 1,249 — quate value claimed
1964-65 Regular 3,250 24.3.1969 as belonging to her
1964-65 Interest under section has been impounded
220(2) 270 — under Section 132(3)
1964-65 Penalty 4,307 3.10.1969 of L.T. Act, 1961,
1964-65 Penalty under section
271(1)a) 158 15.4.1971
9,787
Wealth Tax

Nil

Gift Tax, Expenditure Tax & Estate Duty

Nil
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(=) fewz womgat, faeelt & wraien
§ ety oY g fawroa & @y s
gt ff s g il ox 108 & wdy
fewe 7t = gg &
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wiida ervg sfafagw, 1899 (1899 &
2) ¥wz 62 ¥ guwT (1) ¥ agedm
(@), stfs faar gugea fewz o T
& freqre oz & foq fag ooy ay gz
& grafrga §, & ol Wi @19 duifas
FE ®Y HTO7 FaTa Afew A few Mg
¥ | = FA9 & WG Hal W qvdAT 9%
ot 5 wad gufeaa gu ¥, WKy @y
afafraw & @ 70 & Ig@e (2) ¥ A
BAFPBFEAFT 78% 9 3 5997
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forr T 1 20 T9Y FY ow ¢RE 9X fewe
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Scheme for Development of Mahabalipuram
and Nilgrls as Tourist Centres

5022. SHRIS. RADHAKRISHNAN :
SHRI C. CHITTIBABU :
SHRI R. P. ULAGANAMBI :

Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state ;

(a) whether Government have received a
scheme of Rupees One crore from the Tamil
Nadu Government for developing the histori-
cal place ‘Mahabalipuram’ and the HIll
Station *Nilgris’, as centres of tourist attrac-
tion ;

(b) if so0, the broad outlines of the scheme
and the estimated amount of expenditure under
this scheme ; and

(c) the action taken by Government in
this regard ? \

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR, KARAN SINGH) :
(a) Yes, Sir.
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{b) The detalls have been given omly in
respect of Mahabalipuram., They comprisc
proposals for providing accommodation, civil
amenities, recreational facilities, shops, car
parking arca and landscaping at a cost of
Rupees One crore, at Mahabalipuram,

(c) The Government of India proposes to
mount a Son-et-Lumiere spectacle at Mahabali-
puram, the estimates for which are under
preparation, and augment the existing accom-
modation there by addition of 20 cottages
and a swimming pool to the travellers lodge,
at a cost of Rs. 10 lakhs,

Amount allocated for the Improvement of
Major and Medium Ports during
Fourth Plan

5023. SHRI B. S. MURTHY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the amount allocated in the Fourth
Plan for the improvement of major and me-
dium ports in India ;

(b) the progress made so far; and

(c) whether these ports can handie the

Name of Port/Project
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increased load of imports and exports by the
end of the Plan period ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA)J BAHADUR): (a) Refe-
rence is, Presumably, to the improvement of
Major Ports and Ports other than Major
Ports during the Fourth Five Year Plan
period. The amount allotted under the Cen-
tral Sector for the improvement of Ports
during the Fourth Five Year Plan period is
Rs 180 crores—Rs 160 crores for Major Ports
;r;d Rs. 20 crores for Ports other than Major

rts.

In so far as Major Ports are concerned,
a physical programme amounting to Rs, 280
crores for the development of Major Ports was
also approved. The financial allocation for
their development during the Fourth Plan is,
however, limited to Rs. 260 crores, the idea
being that about Rs 20 crores will spill over
the Fifth Plan period. Out of Rs. 260 crores,
about Rs. 100 crores will be met by the Ports
from their own resources and Rs. 160 crores
will be made available by thc Central Govern-
ment out of their resources, The port-wise
break-up of the physical programme of Major
Ports amounting to Rs. 280 crores is as
under :—

(Rs. in crun:si

Approved physical

programme for the

Fourth Plan,
Major Forts

1. Calcutta 5.86
2. Haldia Dock System 40.00

3. Bhagirathi Hooghly River
Traming Works 8.00
4 Bombay 48.14
5 Madras 20.84
6. Cochin 17.89
1. Visakhapatnam (Inner Harbour) 16.65
8 Visakhapatnam (Outer Harbour Project) 15.00
9. Kandla 9.45
10. Mormugao 2200
11. Paradip 14.00
12, Mangalore Harbour Project 16.00
13. Tuticorin Harbour Project 17.00
14 Central Dredging Organisation L 5,00
T T Total :— 279.83

(Or Say Rs, 280 crores)
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As regards Ports other than Major Ports, the total Central Government allocation is

Rs. 20 crores as under :—

(Ra. in crores)
A. Centrally Executed Schemes :
1. Minor Ports Dredging and
Survey Organisation. 1.01
. 2 Andaman and Nicobar Islands 5.14
3. Laccadive, Minicoy and Amindivi
Islands. 0.85
Total ‘A’ Centrally executed
Schemes. 7.00
B. Centrally Sponsored Schemes :—
1 Spill-over from the Third Plan 099
2. Porbander (Gujarat) 6.92
3 Mirya Bay (Maharashtra) 1,07
4, Cuddalore (Tamil Nadu) 0.89
S.  Beypore (Kerala) 1.00
6. Karwar (Mysore) 0.75
7. Kakinada (Andhra Pradesh) 1.00
8. Chandbal /Gopalpur (Orissa) 0.40
Total ‘B’ Centrally sponsored
Schemes, 1302
Grand Total (A+4-B) 20.02
or Say 20,00
(b) The progress made so far in regard Bombay Port

to major projects relating to ports is as under :-

Calcurta Port

The coostruction of deep-drafted Dock
at Haldia is in progress and is expected to be
commissioned in 1972 The Oil Jetty at Haldia
has siready been commissioned in  August
1968.

The Dock Expansion and Ballard Pier
Extension Schemes are in progress, The
construction of the Alexandra Dock extension
and the Ferry Terminal Jetty have been com-
pleted ; the Alexandra Dock bas been opened
for trafflc. Work on the Ballard Pier Exten-
sion is in progress. These two schemes asre



expected to be completed in all respects by
March, 1972, The Master Plan for the Bom-
bay Port, which has been received from Con-
suiting Engincers, is under examination by the
Port Trust.

Madras Port

The construction of the Oil Dock isin
progress. The Oil Jetty is expected to be
completed early in 1972, while the completion
of the remaining portion of the eastern break-
water is expected to be completed by Septem-
ber, 1972,

Cochin Port

Tenders for undertaking capital dredging
in connection with the Cochin Oil Dock
Project are under scruliny by the Cochin port
Trust. The Project is expected to be completed
by 1973. Two dredgers ordered by the Co-
chin Port Trust are expected to be delivered
cariy in 1972,

Visakhapatnam Port

The major contract for the construction of
breakwaters conmected with the Visakhapat-
nam Outer Harbour Project has been awarded,
Orders for wvarious construction eguipment
have been placed. The Outer Harbour Project
is scheduled tc be completed by May, 1974,

Kandla Port

The work on the construction ofa dia-
‘phragm wall at the Fifth Berth is in progress
and is expected to be completed during this
financial year.

Mormugao Fort

The work relating to capital dredging pro-
viding for the requisite depth for 60,000 DWT
vessels and reclamation of the area needed for

- the establishment of the ore handling facility
is In progress. Tenders have becn inviled for

. construction of barge berths, oil berth and
ore berth and for floating craft etc. The

" target date for completion of the Projcct is
end of 1973,

.Paradfp Port

"Contract for the comstruction of. lhe gen-
eral cargo berth at Paradip has been awarded.
- The wotk om the Cuttack-Paradip rail
' #iok is - in progress and is = expeoted
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to be completed by - 1972, The order for
the third Reclaimer intended to step up
the capacity of the existing ore bandling plant -
at Paradip Port from 2.5 million tonnes to 3
million tonnes per annum bas been placed.

Tuticorin Harbour Project

The work relating to the construction of
the breakwaters is in progress. The project is
expected to be completed by end of 1972,

Mangalore Harbour Project

The construction of breakwaters has been
completed. Dredging is in progress. Contract
has been awarded for the construction of the
wharf, The project is expected to be com-
pleted by end of 1972,

Central Dredging Organisation

One high-powered dredger has recently
been acquired. The other high-powered
dredger is expected to be delivered shortly.

Bhagirathi-Huoghly River Training Works.
Works are in progress.

The executive responsibility for the deve-
lopment of ports, other than major ports,
vests in the concerned State Governments.,
Information has been called for from them,

() Yes.

Percentage of Loading and Unloading work
of Ships diverted from Calcutta to
Paradeep.

5024. SHRI B. S. MURTHY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state the percentage of loading
and unloading work of ocean-going ships which
has been diverted from Calcutta to Paradeep ?

THE MINISTER OF PARLIAMEN- "
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : The
traffic of Paradip is limited to iron ore. This
ore comes  partly from - Barajamda
and partly from Daitari. Barajamda
ore is exported through Calcutta also. The ore
exports through Calcutta have gone ‘down in

‘recent years due to. the lack of sufficient

drafts at Calcutta. The quantity of Baraja-. -

‘mda ore exported through Caleutta and



S$¥hyyritten Answers JULY 18, 1971 Written Aniwers 60
i te Foreign Ex for ebtaining
Paradip during 1969-70 and 1970-71 o otalain
lation and Publication of Uni-
(In lakh tonnes) versity Level Book Scheme
196570 197071 5027. SHRI CHANDRIKA PRASAD :

= wm m—

3.70 346

1297 1504

R _—

Need to Expand the Capacity of Kakinada
and Bimlipatam Ports

5025. SHRI B. 5. MURTHY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether any study was made about the
need to expand the capacity of Kakinada and
Bimlipatam ports in order to rehieve the con-
gestion at Visakhapatnam ; and

(b) if so, the result thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No.
There is no congestion at Visakhapatnam
Port. Kakinada is being developed under the
Centrally Sponsored Scheme for loan assis-
tance.

(b) Does not arise.

Financial Assistance for the ( onstruction
of thum;l-nénllpuh- Beach
oa

5026, SHRI B. S. MURTHY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Andhra Pradesh Government
sought any financial assistance from the Cen-
tre for constiucting Visakhapatnam-Bimlipatam
beach road ; and

(b) if so, the assistance given by the
Centre so far ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR : {a) No, Sir.

(b) : Does not arise.

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether foreign exchange worth
Rs. 5 lakhs was spent on obtaining copyrights
of the books under the scheme of Translation
and Publication of University level books ;

(b) whether an expenditure of about
Rs. 50 lakhs on translation and publication of
these books has become infructuous as per
observations of the audit party of AGCR,
because almost all the published books and
manuscripts are lying with Government since
these are neither prescribed nor recommended
books in the Universities ; and

(c¢) if so, the action which Government
propose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D,
P. YADAVA): (a) A sum of Rs.
3,52,771 51 only was spent in foreign exchange
for payment of 1oyalty on obtaining copy-
nights

(b) No, Sir. Out of a sum of Rs.
47,60,635/- spent on production of books,
books worth Rs 3,35,522/- have been sold
and books worth Rs, 3,28453/- have been
distributed to various universities and orga-
nisations. 31 books have been prescribed
by various universities and a number of
manuscripts are under print.

(¢) The scheme is of a promotional
nature with a view to encourage use of Indian
languages as media of instruction. Efforts are
being made to get maximum number of books
prescribed in universities. Wide publicity is
being given to the books brought out by the
Commussion and efforts arc being made to
push up the sale of books.

Complaints regarding Loans given by
nk of Bikaner and Jaipur

5028. SHRI B. N. BHARGAYA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether
plaints of harassment to

there were serious oom-
the small scale
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entrepreneurs regarding the advancement of
loans by the Kishangarh Branch (Ajmer) of
the Bank of Bikaner and Jaipur ,

(b) whether the loan was advanced to
the tune of Rs 32 lakhs only to a few parties
instead of the genuine ones ,

(c) whether loan was given even toa
non existent firm in the name of Ashok
Dying and Printing Works , and

(d) if so0, the action taken to rediess the
grievances of the local small scale entrepre-
neurs regarding the advance of loens by the
Bank ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) to (d)
The information 1s not reidily available and
the same will be placed on the table of the
House as soon as 1t becomes available

Difficulties faced by Customers regarding
Negotiation of Inland Documcntary
Bills by Nationaliscd Banks

5029 SHRI  JADEJA will
Minster of FINANCE be pleased to state

the

(a) whether Government are aware of
the difhculties faced by customers regarding
negotiation of inland documentary bills by
nationalised banks ,

(b) 1f so, whether Government propose
to mtroduce Air Courter Service , and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (@) The
Reserve Bank of India has been receiving
complamnts from constituerts of banks
alleging delay 1n realisation of procecds of
documentary bills tendered by them to
pationalised banks  Instances of such delays
occured prior to nationalisation also  Swit-
able action 1y taken by the banks on specific
complamts

(b) Government have no such proposal
However, the Indian Banks® Association have
evolved & scheme for prompt collection and
reahsation of cheques, bills etc Under this
scheme, the relevant documents will be sent
mn sealed packets through the Night Aur
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Freight Service of the Indian Aurlines The
scheme 1s pioposed to be taken up for m-
plementation by the banks shortly

(c) Does not arise

Discount Houses of Nationalised Banks

5030 SHRI JADLJA Will  the
Munister of FINANCL be pleased to state 2
(a) whether Goveinment propose to

mtroduce the syslem of Discount houses in
natronalised banks for discounting the bills
and guarantee housts on the hines of United
Kingdom ,

(b)
and

if so, the main fealures thereof ,

(c) the ume by which 1t 15 likely to be
introduced ?

THE MINISTLR OF FINANCE (SHRI
YFSHWANTRAO CHAVAN) No, Sir,
Government have no such pioposal under
considcration at present

(b) and (¢) Do not arise

Loans given to Assam

5031 SHRI ROBIN KAKOTY will
the Ministet of FINANCE be pleased to
state

(a) thc amount of loans advanced to
the State Government of Assam by the
Central Government during the financial year
1968-69, 1969-70 and 1970-71 ,

(b) the total amount of inferest out-
standing at present against the State Govern-
ment on the said loans , and

(c) the amount of loans asked for by
the State Government for the financial year
1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) Central loans amountmg
to Rs 4387 crores were sanctioned to the
Government of Assam during 1968-69,
Rs 70.46 crores, durmg 1969-70 and Rs 66 37
crores during 1970-71
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(b) No amount by way of interest was
outstunding against the Assam Government as
on 31st March, 1971,

(c) The Central assistance allocated for
Assam State Plan for 1971-72, comprising
block loans and grants, amounts to Rs. 36 56
crores, In addition, the State Government
would receive loans in heu of Small Savings
collections, for financing Centrally sponsored
schemes, etc. which are yet to be finalised.
The State Government have, in their Budget
for 1971-72, assumed Cential loans totalling
Rs. 40,89 crores.

Allocation in Fourth Plan for Prohibition,
Preveation of Leprosy, Adult KXducation
and Harijan Welfure

5032. SHRI ROBIN KAKOTY : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state the allocation
made in the Fourth Five Year Plan for (i)
Prohibition, (ii) Prevention of Leprosy,
(iii) Adult Education and (1v) Harijan
Welfare measures, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S RAMA-
SWAMY) : Information is being collected
and will be laid on the Table of the House

Loans to States for Development of Education

5033, SHRI ROBIN KAKOTY : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the amount of Loans given to the
various States by the Central Government for
development of education in the respective
States during the last three years ; and

(b) the number of Central Government
run educational institutions in various states

at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CALTURE (SHRI D.P.
YADAVA) : (a) A statement is laid on the
Table of the House. [Pliced in Libhrary.
see NO, LT=679/71],

(b) 19 institutions,
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Graats given to Social Welfare Institutions
o Assam

5034. SHRI ROBIN KAKOTY : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pieased to state the names of
Social Welfare Institutions in Assam State to
whom grants were given by the Central Social
Welfare Board during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : The list of Iustitutions m Assam
State to whom grants were given by the Cen-
tral Social Welfare Board is laid on the Table
of the House. [Placed in Library. See
NO. LT—681/71]

Loans Advanced to Assam State by the National-
iscd Banks

5035, SHRI ROBIN KAKOTY : Wil
the Minister of FINANCE be pleased to
state ©

(a) the total amount of loans advanced
to Assam State by nationalised banks during
the last two years :

(b) the criteria fixed by Government for
advancing loans to the States by the nationa-
lised banks ;

(c) whether Assam State is getting less
amount of lcans from tbe nationalised banks
1n comparison to other States ; and

(d) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (d).
At the end of June 1969 the total amount
outstanding in respect of advances given by 14
nationalised banks in the Assam State was
Rs 8.16 croces at the end of September, 1970,
The main criteria for granting of loans to
eligible borrowers by the nationalised banks
is operationa] viability of the schemes and
priority is given to hitherto neglected sectors,
like agricultucd, small scale industries, retail
trade ete. In case of small scale industries
advances by all commercial banks in Assam
State as at the end of Junme, 1969 were to the
tune of Rs. 1.55 crores and this figure went
upio Rs. 3,78 crores at the end of Decembet,
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1970. In the same period the outstandings in
" respect of agriculture went up from Rs. 0.30
crores to Rs. 0.65 crores, There has been

more than 100%, increase in respect of ad-
vances to small scale industry and agriculture

in this period. One particular deficiency in

Assam before the nationalisation of the 14
banks was the relatively small number of
branches of commercial banks in the State.
The number of branches as on 30th June, 1969
was 81 which went up to 134 at the end of
31st March, 1971, There will also be about
40 more additional branches by the end of
1971 or early 1972. This will help conside-
rably in increasing the bank credit in Assam
State especially to the hitherto neglected
sectors.

Construction of Restaurant at Kovalam

5036, SHRI RAMACHANDRAN KADA-
NAPPALLI : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased to
state the amount to be paid for the construct-
ion of & restaurant in Kovalam ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KARAN SINGH) :
The restaurant to be constructed at Kovalam
forms a part of the Beach Service Ceatre,
which is estimated to cost Rs. 5 50 lakhs.

Committee to Enquire into the Losses Suffered
by State Transport Corporations

5037. SHRI GANGA REDDY : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware that
almost all the State Transport Corporations
are incurring losses ; and

(b) if so, whether Government propose to
set up & Commiitee to enquire into the reasons
for such losses ?

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS, AND:SHIPPING: AND
TRANSPORT (SHR1 RAJ BAHADUR) : {a)
Several of the State Road Transport Under-
takings including State Transport Corporations
are w_ur;k.iural_a loas, -

L .(bl iFhe , State: Road  Transport : Under-
-nklﬂ (including:the. Road ~Transport - Cor
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porations in which the Ministry of Railways
participate financiaily) are under the control of
the respective State Governments. It is, there-
fore, for the State Government concerned to
consider whether there is any need to set up
a Committee to go into the working of its
State Road Transport Undertaking. However,
the Association of State Road Transport
Undertakings constituted two Study Groups in
1969 to examine the reasons for'the variations
in the performance of the State Road Trans-
port Undertakings. One of these Study
Groups was to study the working of the City
Transport Undertakings and the other to
examine the operations of the general Road
Transport Undertakings. The report of the
Study Group on City Services is expected
shortly. The work of the Study Group (Gen-
ral) has not yet been completed.

The Central Government is directly con-
cerned with only the Undertaking viz. the
Central Road Transport Corporation Limited.
The Government of India had appointed a
Committee under the Chairmanship of the
Managing Director of this Company in Febru-
ary, 1967, to examine the working of this
Undertaking and make recommendations for
strecamlining its operations. The report of
this Committee was receivad in February,
1971. Copies of this report arc available in
the Parliament library,

Direct Jet Flight Service between Kathmanda
and New Dethi T m

5038. SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) whether Government of India are
negotiating with the Gevernment of Nepal for
direct jet flight scrvice between Kathmandu
and New Deihi ; and

(b) ifso, the progress made and the
present ‘stage of talk ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a)and{(b) : A request has been .ceceived . -
from the Government of Nepal for intes-govern-
mental talk to review the air transport unae- ;
ment bBetween the two.: cm.tnn'lu. A



67 Written Answers

Payment of Salary to the Chalrman of News-
paper and Mlium. (Private) Limited,

5039. SHRI BHOGENDRA JHA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Shri L.K. Jha ceased to be
the Chairman of the Newspaper and Publi-
cation (Private) Limited, Patna in March,
1971 ;

(b) whether he is still drawing the salary
as a Chairman ; and

(¢) If so, Government’s reaction thereon ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c). Information is being collected
and will be lald on the table of the House.
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Unearthing of Fake Dollers Racket in
Mysore

5041. SHRI M. M. JOSEPH :
SHR1 DEVINDER SINGH
GARCHA :

Will the Minister of FINANCE be pleased
to state :

(a) whether Mysore C.1D. Police uncar-
thed any racket of fake American dollar
notes ;

(b) whether any arrest were made in
that connections ; and

(c) whether any iovestightion was made
into the matter and If so, the result théreof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BARI K. R.
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GANESH): (@) In early 1970, Bangsloic
City Police, on receipt of certain information,
seized 2360 pieces of forged U.S. 10
dollar notes from the possession of a few
persons ;

(b) Three persons were arrested ;

{c) Police investigation has been made
and case is being sent up for trial,

Ceniral Assistance for Cooum Reclamation
Scheme Tamiinadu

5042, SHRI BHUVARAHAN: Will the
Minister of SHIPPING AND TRANS-
PORT be picased to state :

(a) whether any Central financial assis-
tance has been asked for by the Tamilnadu
Government for the Cooum reclamation
scheme ;

(b) if so, the amount of assistance asked
for ; and

(c) whether the full amount has been
sanctioned and if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
to (c). The Government of Tamilnadu had
submitted a scheme relating to the improve-
ment of the Cooum river, costing Rs. 49 lakhs,
for inclusion in the Fourth Five Year Plan
(1969-74) as a Centrally Sponsored Scheme.
The scheme provided for construction of a
tidal weir with a regulator and provision of a
sand pump at the mouth of the river to pump
out the sand getting blocked therein, thereby
improving the drainage system by keeping the
river tidal and also removing foul smell within
the city limits of Madras.

The Bhagavati Committee on Inland Water
Transport examined the scheme but did not
consider it as an inland water transport
scheme, Hence the Scheme was not included
in the programme for the development of In-
land Water Transport during the Fourth Plan
period as a Centrally Sponsored Scbeme, The
question of sanctioning any amount for this
purpose, therefore, does not arise.
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Currency notea worth Rs. 60 Lakhs removed
from Siate Bank of India

5043, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) Whether currency notes worth Rs. 60
Iakhs removed by Nagarwala recently from
State Bank of India, New Delhi are counter-
feit ;

(b) whether these notes have been exa-
mined by the Reserve Bank of India ; and

(c) if so, the result of this examination ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No Sir,

(b) and (c). The currency notes amoun-
ting to Rs. $9.96,900, recovered by the police
and entrusted to the State bank of India,
were examined by the state Bank and found to
be genuine. The Reserve Bank of India has
not examined these notes.

Difficulties Experienced by Jamna
in Getting Loans from National

d Banks
5044. SHRI JADEJA : Wil the
Minister of FINANCE be pleased 1o state :

(a) whether large organised industries
of Jamnagar, managed by limited companies,
are experiencing difficulty in obtaining loans
from the natonahised banks either for
expansion or for purchase of fixed assets ;

(b) whether Government have received
any representation in this regard from the
Nawanagar Chamber of Commerce ; and

(c) if so, the action taken by Govern-
ment in this regard 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
While no representation regarding difficulties
in obtamning loans from banks has been
received from the large industries in Jamnagar
as such, & copy of the memorandum of the
Nawanagar Chamber of Commerce, Jamnagar
addressed to the Banking Commission was
endorsed to Government. The memorandum,
it ter alia, referred to some alleged difficultics
experienced by large organised industries
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managed by the limited companies in obtaining
Bank loans, The difficulties mainly related
to the time taken in processing the loan
applications and the lengthy and cumbersome
procedure adopted in scrutinizing them,

Banking procedures arc being studied in
depth by the Banking Commission. Report of
the Banking Commission is awaited. While
requests for substantial loans from banks are
now subjected to stricter scrutiny than before
in order to ensure that bank money is not
used for unproductive purposes, every effort
is made to avoid delay in processing loan
applications from intending borrowers.

Expenditure and Incemc of Ashoka Hotel,
New Delhl

5045, SHRI N. S. BISHT : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Unstarred Question No. 1982 on the
11th June, 1971 regarding expenditure and
income of Ashoka Hotel, New Delhi and
state :

(a) the reasons for increase of Rs. 20.80
lakhs in the expenditure on pay and allowances
of the employees of Ashoka Hotel during
1969-70 as against 1968-69 ;

(b) the reasons for an increase of Rs.
12,76 lakhs on miscellancous expenditure
during the same period ; and

(c) the reasons for which the net earnings
of Ashoka Hotel has been reduced by Rs. 4.68
lakhs to 1969-70 as compared to 1968-69 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The increaso in expenditure in 1969-70 on
the pay and allowances of the employees of
Ashoka Hotel was due to the implementation
of the recommendations of the Wage Board
for the hote] industry.

(b) The increased miscellaneous expen-
diture in 1969-70 was on the following heads :

(i) Power and Fuel :

A new aliconditioning and laundry
plant was commissioned. .
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G Imerest on unsecured Logn =~

Additonal [oan was obtained from
Government of India for the Annexe
Project of the Hotel,

(iil) Provision and Beverages :~—
Cost of consumable articles has
risen.

(iv) Repairs and Maintenance :—

Additional expenditure on the new
Annexe Building and other fixed
assets installed therein.

(v) Depreciation . —

The rate of depreciation for certain
assets has increased due to the
amendment of the Income Tax Rules
and also due to an addition in the
fixed assets of the Hotel.

(vi) Telephone and other Administra-
tive charges :—
A new PABX  telephone was
installed.

(c) The reduction in profit was due to an
increase of Rs. 33.56 lakhs in expenditure,
whereas the increase in income was Rs. 28 88
lakhs.
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Demands of Taxi Drivers in Delhi for
Increasing Fares

5047. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the demands of taxi drivers
in Delhi for increasing fares are justified in
the opinion of Government ; and

(b) if so, the reasons why Government
are delaying the acceptance of their demands ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
and (b). Fares for taxis in Delhl weie
increased by the State Transport Authority,
Dethi, with effect from the 22nd June, 1971,
According to the revised rates, the fare for
the first 1.6 Kms. or partthereof is Rs 1/- and
60 paise for every subsequent kilometre or
part thereof against the old rates of 80 paise
for the first 1.5 Kms. and 50 paise for every
subsequent kilometre,

Cases of Teaffic Violations pending in Delhi

5048. SHRI GANGA REDDY : Will the
Mimister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the number of cases of (raffic viola-
tions pending in Delhi ; and

(b) the time required for the disposal
of these cases ?

THE MINISTER OF PARLIAMEN-
TARY AI'FAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
{a) According to the Delhi Administration,
the number of cases of traflic violations in
Dethi, pending on 1st June, 1971, was 92,435.

(b) It 1s mot possible to indicate the
time within which the pending cases are likely
to be disposed of since, 1n many cases,
notices cannot be served on the accused
persons because of their having furnished
incorrect addresses lo tbe Police. At present,
39 Jodicial Magistrates are working i the
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Delhi Conrts against thé sanctioned strength
of 55, The position in regard to disposal of
cases of traffic violations is expected to improve
when the remaining Magistrates also join.

Youth Hoatel at Trivandrum

5049, SHRI MUHAMMED SHERIFF :
SHRI G. VENKATASWAMY :

Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
construct a Youth Hostel at Trivandrum in the
near future ; and

(b) if so, the time by which the construction
will be started and completed and at what
cost 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) Detailed plans have been drawn up,
and estimates from the State PWD in Kerala
are awaited, Construction work is expected
to start before the end of this year and the
project completed within a period of 12 months
at an approximate cost of Rs 3 lakhs,

Dental decay among School-going Children
5051.

SHRI C. JANARDHANAN:
SHRI1 D. K. PANDA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether dental decay among school-
going children is on the increase ;

(b) whether any detailed survey of dental
disorder among school-going children has been
conducted ; and

{¢) if 50, the percentage of such children
who have been noticed with dental disorder ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAVA):
(a) to (c). No detailed survey of the type
suggestod has been conducted by the Ministry
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of Bducation, Hence it ls not possible to say
whether dental decay is on the increase among
school going children,

Proposal for ‘Works of Public
Undertaking by Cooperatives
%052. SHRI V. N. P.SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have any plan
to promote Labour Cooperatives to undertake
civil works of various Public Undertakings in
the country ; and

() if so,
direction ?

the steps taken in this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The National Advisory
Board for Labour Contract and Construction
Cooperatives had recommended that Central
and State Government agencies should give
preferential treatment to labour contract and
construction cooperatives in the award of
earthworks and other works of unskilled
nature. It was also recommended that the
rules and procedures for award of works by
these Government agencies should be revised
in order to accord more favourable treatment
to labour cooperatives. It was further recom-
mended that there should be reservations of
earth works in favour of labour cooperatives
without any monetary limit, as such earth-works
involve unskilled labour.,

The recommendations of the National
Advisory Board for Labour Contract and Con-
struction Cooperatives have beon forwarded to
the State Government and to the important
Central Government agencies like Ministries of
Railways, Steel, Irrigation & Power, Works,
Housing and Urban Development, etc.,, who
will be implementing major civil works
programme, for suitable action,

Revival of Closed/Sick Industries [n West
Bengal by Industrial Reconstruction
Corporation

5053. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(8) how many closed/'sick’ industrial
units in West Bengal have beon reopened/
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revived by the Industrial Reconstruction
Corporation so far ;
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) :

() to (c)

The Industrial Reconstruction Corporation of

(b) the partizulars of the same ; and

India Limited has so far sanctioned 6 proposals

for revaval for closed/sick industrial units in

(c) the amount spent by the Corporation

for this purpose by way of either loans or the attached Statement.

West Bengal. The particulars are given in

purchase of shares ?
Statement
(AS ON 6.7.1971)
Name of Unit Line of Business Labour Position Amount
involved of the sanctioned
Unit (Rs in lacs)
(Closed
or sick)
1 2 3 4 5
1. National Iron Steel Casting and 1,502 Closed Loan 19 00
Steel and Re-Rollmg,
Company
Limited
2. Wheeler Engineering 87 Closed Loan L70
Industries. (Small Scale)
3 Bangodaya Composite Cotton 660 Sick Loan 43.00
Cotton Mills Texrile Mull.
Ltd.
4, Mayurakshi Spinning Mill 450 Sick Loan 19 60
Cotton Mills
Ltd.
5. Calcutta Fan Engineering 196 Sick Loan 3.00
Works (Small Scale)
6. Equitable Coal Coal Mining 9,003 Sick  Loan/ 60.00
Co, Limited, Gua- lacs in phases
ran- according to
tees, programme
and progress,
out of which
1894 lacs in-
terim  amlp
tanoe SAnc-
tioned.

Mo shares have been purchased or underwritten so far,
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Working of M/s. Inchek Tyres Ltd. and
M/s. National Rubber Manu-
facturea Lid.

5054. SHRI INDRAJIT GUPTA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) Whether capital participation by way
of share holding or loans advanced by Govern-
ment financial institutions amounts to 43 21
per cent and 50.70 per cent in the case of
M/s. INCHEK Tyres Ltd. M/s. National
Rubber Manufacturers Ltd. respectively

(b) whether both the companies are
running unsatisfactorily and incurring losses ;

(c) whether Government have approved
a Board of Management for both the com-
panies consisting of all the family members of
the Managing Director and excluding any
technical Director ; and

(d) if so, whether any action has been
taken to safeguard the position of share hold-
ings and employees of these concerns 7

THE MINISTER OF COMPANY
AFFAIRS(SHRI RAGHUNATHA REDDY) :
(a) As per the information furmished by the
companies, participation by way of share
holding by Government financial institutions
amounts to 12% and 35% in the case of M/s
INCHEK Tyres Ltd and Mjs. National
Rubber Manufacturers Ltd., respectively and
the loans advanced to M/s. INCHEK Tyres
Ltd, and M/s, National Rubber Manufacturers
Ltd., amount to Rs. 1,15,30,000/— and to Rs.
67,15,614 respectively,

(b) According to the Annual Accounts

of the companies both the companies are
earning profits.
() The Managing Director/Deputy

Munnging Directors appointed are related to
each other. Their appointments were appro-
ved having regard to their experiences and
qualifications. A separate echnical Director
on part-time basis had been approved in the
case of M/s. National Rubber Manufacturers
Ltd.

(d) After careful consideration, the afore-
said appointments were approved by the Cen-
tral Government to protect the interest of the
shareholders/employees.
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High Court Cases Pouding in Eéucation
Departments of Union Territorles

5055. SHRI PHOOL CHAND VERMA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the number of High Court cases
pending in the Departments of Education of
each of the Union Territorles for the last three
years ;

(b) the number of cases 1n which com-
promise efforts, out of the court, are in pro-
gress ;

(c) the number of cases in which mutual
settlement has already been accepted by
Government and the petitioners ;

(d) the number of cases in which depart-
mental proceedings have already been finalised ;
and

(¢) the number of cases in which no
departmental proceedings have yet been com-
pleted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID P. YADAY) : (a) to
(e). The requisite information is being collec-
ted from the Admumstrations of the Union
Territories and will be laid on the table of the
Sabha as soon as possible

‘World Bank Loan for Imprt of Tractor

5056. SHRI S. M. BANERJEE : Wil
the Minister of FINANCE be pleased to state :

(a) whether the World Bank has given
loan to import fully built-up tractors from
Western countries and Japan for the States of
Tamil Nadu, Gujarat, Punjab and Haryana ;
and

(b) the reasons why Indians manu-
facturers have not been allowsd to quote
against World Bank Tender when Indiaisa
member of the World Bank 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAYAN): (a) Govern-
ment of Indin have recently signed five deve.
lopment credit agreements with the Inter
national Developmont’ Assoviation, su affiliate
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of the World Bank, for agricultural credit
projects fn the States of Gujarat, Punjab,
Andhra Pradesh, Haryana and Tamil Nadu.
The Credit amount 1n eachcase provides for
import of agricultural traclors as wunder ;
Gujarat (2200), Punjab (8000), Andhra Pradesh
(1500), Haryana (6000), and Tamil Nadu
(I500). The tractors will be procured over a
two to three years period. Tractors are to
be imported from those suppliers in the World
Bank Member Countrics and Switzerland, who
have established tractor manufactuiing facili-
ties in India, or have obtained necessary
approvals of the Government of India, for
manufacture of tractors in India.

(b) The above-mentioned IDA Credits
provide foreign exchange for the import of
tractors required to supplement indigenous
production,

Citles Selcded by UNICEF for Nutritional
Programme for Children

5057. SHRIK C.PANDEY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether a few cities n India were
selected by UNICEF for nutiitional Program-
mes for children ;

(b) the names of the cities selected for
the propose and the nature of such scheme
in operation ; and

(c) whether any city of Utter Pradesh
was stlected and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S, RAMA-
SWAMY) : (@) Under a scheme assisted by
the UNICEF integrated projects for children
are under preparation for & few cities.

(b) and (c). The full list of such projects
has not been finalised, but the following are
included—Bombay, Howrah, Madras, Lucknow
and Baroda.

Open Well Scheme for iding Risk
pes Stabilisation Fl:.;

SHRI RAMSHEKHAR PRASAD
SINCH :
SHRI P, GANGADEB :

5058.

Wili the Minister of FINANCE be pleased
to state :
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(a) whether Agricultural Finance Cor-
poration has sanctioned an Open Well Scheme
which provides for a Risk Stabilisstion Fuund
to compensate the farmer for loss sustained
by him as a result of the failure of the well ;
and

(b) if so, the main features of the
scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) The Raipur Open Well Project, initia-
ted by the Agricultural Finance Corporation,
involves financing the digging of 5000 wells in
the Raipur District of Madhya Pradesh. The
scheme provides that all parties concerned,
namely, the farmers, the State Government,
the financing Banks and the input agencies
have a joint responsibility in ensuring success
of the farmers’ efforts and should be liable to
share with the farmers the unavoidable risks
involved in the context of limited knowledge
regarding and availlability of underground
water resources. In the scheme, it is assumed
that a total of 20 per cent failures may have
to be met with. On an initial investment of
Rs. 500/—per well, this involves a potential
loss of Rs. 5 lakhs. In order to cover the
tisk of Rs. 5lakhs it is proposed that all the
agencies involved in the project should con-
tribute to a Risk stabilisation Fund proposed
to be set up under the scheme on the following
basis :

Rupees
1. All farmers pay &8 premium of
Rs, 12/—on the loan advanced,
to be deducted on disbursement
of the first instalment. 60,000
2. Half per cent interest by
Banks on 4000 loans assum-
ing each loan of Rs. 7,000{— 1,40,000
3, Four per cent contribition by
pump-set dealers/manufacturers
on their total sales of pumps
and accessories. 4,80,000
4, From fertiliser credit extended
to the farmers. 1,12,000
5. QGovernment contribution 50,000
Total $,72,000
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The total contribution towards the fund will be
Rs. 87200090 The amount in the Risk
Stabilisation Fund will permit the coverage of
fifty per cent of the loan taken for digging of
wells from the banks. The balance of Rs.
250/—of the loan per farmer with interest will
be repaid by the concerned farmers them-
selves direct to the bank.

The operation of the Risk Stabilisation
Fund will thus assist individual farmers in
meeting the loss of Rs., 12/—only. Financing
institutions will at the same time be encoura-
ged to finance well-digging operations in the
absence of comprehensive hydrogeological
survey reports which they usually insist upon
before sanctioning loans.

Misuse of Medicines in Kolar Gold Mining
Undertaking’s Hospital

50%9. SHRI MOHAMMAD ISMAIL:
Will the Minister of FINANCE be pleased to
state !

(a) whether a large quantity of medicines
has recently been misused by the higher autho-
rities of the Kolar Gold Mining Undertakings
Hospital :

(b) if so, the value thereof ; and

(c) the steps taken by Government to
streamline the functioning of the hospital ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). There are no reports
to indicate that higher authorities of Kolar
Gold Mining Undertakings Hospital have in
any way misused the medicine stock of the
Hospital. The local police, on certain infor-
mations raided the dispensaries of a few pri-
vate doctors in two small towns in Kolar
Gold Fields and seized some stock of medi-
cines and injection vials, worth about Rs.
150/—only, reported to be disposed of in
an unauthorised way by a male nurse attached
to the Kolar Gold Field Hospital. The male
nurse has been arrested and & criminal case
registered against him,

(¢) The system of search existing for the
Hospital employees has been intensified.
Checking and counterchecking of stocks at
the main drug store have been tightened to
ensare that nothing is removed from the stores
unauthorisedly,
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Setting up of Marine Training Institute in
Gujarat

5061, SHRI JADEJA : Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government of India/Govern-
ment of Gujarat propose to set up a Marine
Training Institute in Gujarat ; and

(b) 1f so, the main features thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No,
Sir.

(b) Does not arise,

TaofeTCt WY Qromre fiewy e

5062, sit gweg wam : wv few
Wl ag waT A H e fie

(%) wret frdaor smwr o WX ®
qeuTy Ve W qedy aofifer s
¥ fou firg sore wr Qe fear T
m .

(w) afy ok forg fimdt W sovre &
Qo N wwenm off K W A @
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Ty ¥ O @ra w® Afr faifa
R w7 g g ?

faw s # wom W (st ¥
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19 gE &0 & fou wor A% s qgrEar
& ot & fagd awe sfoeor gfaar
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(=) =g se 7y 9311
wewtdt wHarfed w aagafe wen

5063. &Y atx fag faer  war faw
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Fxrft WY §o 3o ¥ qp-fagrf o a=w
FED FRAMA & AAA RGO A7 &
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firer sare ¥ vren ot (Wt & wvee
ww) (%) safey & wHRwi@) aw
dafes siwfa ® gl v ¥
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TR DT ¥ Fmet o ST & wwrew
& foqg X a7 s o foid o
sefyErT wAY grf

Circulation of notes of High Denominations

5064 SHRIN.S BISHT : Wil the
Mimster of FINANCE be pleased to state :

(e) the number of notes of the denomi-
nations of Rs. ten thousand; Rs. five thousand
and Rs one thousand in circulation in March,
1969, March, 1970 and March, 1971 ;

(b) the percentage of such notes 1o the
total currency if circulation during March,
1971 ;
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"{c) .whether . the Banks . maintin - the
accounts of such notes and -nobody can ex-
chmtbmndthml ﬂsnawm.

@ whether Government propose to de-
monetise the notes of these three demomina-
tions without giving any prior notice in this
regard ; and

" (¢) If not, the action proposed to be
taken by Government to check concentration
of wealth in the hands of a few persons ?

THE MINISTER OF . STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The number of notes of Rs.
10,000/ —, Rs. 5,000/—and Rs. 1,000/=-deno-
minations in circulation at the end of March
1969, March 1970 and March 1971 was as
under :

Denomination End of March

1969 1970 1971
Rs. 10,000/— 7,730 6,280 980
Rs. 5,000/— 38,020 26,620 43,080
Rs. 1,000/-- 5,015,900 5,05,000 4,50,900

- (b) The percentases of the notes in these
denominations to the total value of currency

JULY 1§ 9n .

in circulation as on 31-3-1971 are as
follows :—
Deﬁomluulon_ Percentage
Rs. 10,000/— 0.02
Rs. 5, 0.48
Rs, 1,000/— 1.01

(c) The Reserve Bank of India maintains
sncanlof the issues  and canceilations of
-Ihueh!d:dnumimlhn notes in  lts -offices
and they are exchanged freely over its coun-

* Aers without obtaining the , signatures of the

tendarers, . The position in this regard in res-
Ma!ommuclnlhnh is being mutinud

- (d) - These is no such pmpom
(¢) This has to be achleved by \'ltiotll
fiscal and h‘illluve measures.

Appﬂl reoel'ml from Culnma clainu Bureau
+ Natiopalisation of General Insurance,

5065. SHRI PRIYA RANJAN DAS
MUNSI . : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have received.
any appeal by the Calcutta Claims Bureau
Employees Union in regard to the nationali-
sation of General Insurance ; and

(b) if so, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir,

(b) The matter will be gone
sympathetically at the appropriate time,

into

Unearthing of Bootlegger’ Racket in Hyderabad

5066. SHRI M. KATHAMUTHU : will
the Minister of FINANCE be pleased to state :

(a) whether a big racket involving illicit
manufacture of alcohol with the backing of a
well-known financing family was unearthed
recently in Hyderabed.

(b) whether illicit liquor was regularly
transported to Poona, Nagpur and other areas
in Maharashtra by this racket ; and

(c) whether all culprits involved In this

" racket have been arrested 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH).: (a)to(c). The information is -
beinscomctedwdﬂllbephudou the table
of the House,

Decision to set up a Marine Tra
Intltm mmrum
5067. SHRI1 NIHAR :
SHRI S. M. KRISHNA :

. Will the Minister of SHIPPING AND
mmmk’rbopameatomw' '

() wheﬂmﬂ. has been daddad toas
npun.undlnetnlnin; institute near hndup
poﬂ



89 Written Answers

() if so, the expenditure involved
thereon and when the Institute will start
functioning ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR) (a)
There 1s no proposal to sst up a marine
training mstitute near Paradeep port under
consideration of Government

tb) Does not arise

State Transport Minister’s Meeting
3068 SHRI NIHAR LASKAR
SHR1 S M KRISHNA

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether he called a meeting of the
State Transport Mimusters on the 25th Tune,
1971, m Deihi ,

(b) 1f so, how many State Transport
Ministers attended the meeting , and

(c) the subpects discussed and decisions
taken at the meeting ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) (a) and
(b) Yes A meeting was convened under
the Chairmanship of the Union Minister of
Parliamentary Affairs and Shipping and Trans-
port on the 26th June, 1971, in Delhi The
Transport Mimsters of Haryana and Himachal
Pradesh, the Deputy Minister of Transport,
Jammu and Kashmur, the Chief Executive
Councillor, Dellhi and the Secretary, Home
Department, Punjab attended the meeting

(c) The following subjects were dis-
cussed *—

{1) Extension of the reciprocal agree-
ment between the States of Punjab,
Haryana, Jammu and Kashmir and
Delh1 in regard to the operation of
the passenger services on the Delh-
Jammu route

Revival of reciprocal agreement
between the Government of Jammu

ASADHA 125, 1893 (SAKA)

Written Answers 90

and Kashmir and Delli Adminn-
tratron, for direct movement of
goods vehicles from Jammu to
Delhi for tramsportation of frust
etc

In regard to (1), it was agreed that the
existing passenger services between Delhi
and Jammu (two trips daily each way) would
be allowed to continue for a period of one
year with effect from the Ist July, 1.71, on
an ad hoc basis

It was further agiecd that the Delhi-
Jammu route would be surveyed to assess
whether the existing services were adequate
or whether any increase in the number of
trips was called for

As regards (2), it was agreed that direct
goods scrvices between Jammu and Delhi for
transportation of frut and other essential
commodities should be resumed It was
further agiced that the interveming States of
Punjab and Haryana would gne the Jammu
and Kashmir and Delhi vehicles necessary
corridor facilities subject to payment of both
motor vehicle tax and goods tax by Jammu
and Kashmir vehicles, and only goods tax by
the Delhi vehicles

The decisions were sub,ect to approval by
the respective State Governments

Rasing of Additional Resources by State
for their approved Annual Plan

5069 SHRI NIHAR LASKAR
SHRI S M KRISHNA

Will the Mimister of FINANCE be pleased
to state

(a) whether Central Government have
asked 15 States to make efiorts to crise
additional resources of Rs 100 crores so that
their approved annual plan for the year
1971-72 13 successfully implemented ;

(b) 1f so, the names of these States and
their reaction thereto ,

(c) whether these are the States who
had agreed to rause about Rs. 145 crores as
additional resources in the ypar 1969-70 but
they fell short of Rs 100 crores ; and
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(d) whether States demands for the year
1971-72 have been met only in respect of 4
States and if so, the names of those States.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). The Government
of India have been urging all States to mobi-
lise additional resources for financing their
annual plans. In 1971-72 eight State
Governments viz, Andhra Pradesh, Bihar,
Gujarat, Jammu & Kashmir, Kerala,
Neagaland, Rajasthan and Tamil Nadu have
so far afnounced new taxation measures
which are expected to yield an amount of
Rs. 28.56 crores in the current financial
year.

Tamil Nadu Government's Decision to
Scrap Prohibition

5070. SHRI NIHAR LASKAR :
SHRIS M KRISHNA :
SHRI P. K DEO.

Will the Mmister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether attention of Government has
been drawn to the Tamil Nadu Government'’s
decision to scrap prohibition in that State
from August 30, 1971 ; and

(b) if so, the reaction of the Union
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) We have not received any
communication from the Government of
Tamil Nadu on the sabject.

(b} Does not arise.

Abolition of Scheme of Post-Matric Educa-
tional Assistance to Hill People of
Darjeeling District

5071, SHRI RATTANLAL BRAHMAN:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have abolished the
scheme which had been introduced in 1962 and
was meant for post-matric educationsl assh-
ance to the hill people of Darjeeling Distriet,
West Benjal ;
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(b) isso, the redsons for thé abolition of
the same ;

(c) whether Government propose to revive
the same scheme ; and

(d) if 80, when the decivion is likely to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) :
(a) to (d). The required information is being
collected from the Government of West Ben-
gal and will be laid on the Table of the Sabha
as soon as possible.

Enhancement in the Ratlo of Cash Reserves
to be Demhed by Nationalised Banks
Reserve Bank of India

5072 SHRI PHOOL CHAND VERMA -
Will the Mimister of FINANCE be pleased to
state :

(a) whether the Reserve Bank of India has
enhanced the statutory ratio of cash reserves
required to be deposited by the nationalised
banks with the Reserve Bank of India ; and

(b) if so, the reasons therefor and its
effect on small scale industries sector 1n getling
loans liberally ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAYAN) : (a) No, Sir,

(b) Does not arise.

wraff & frdwef e o Wl
wt whwar ¥ afcarein

5073, ot gwwar wai : W eved
wid 5ot 7g TR A w9 w4

(%) =ar wowre 7 weafrdt & Frivene)
¥ wama § aqafes slafafacr ar o
et @ gfen # gaw F@ gEe
weme qT w§ oty fear § ;Wi

(w) afe g, @ et wqw fadyerg
wig?



93 Wrirten Answers

et o st (st g ) ¢
(w) s (w). wvit sfufam & s
265 & waxita srgoviaw sfafafee & '
%1 Ffvedieor adum & wwfwal & fog
¥fver ¥ 1 go fifefod & w1 @
W AT AT WYY, T QF we,
T & faamndia &

AVRO-T48 used on domestic routes

5074. SHRI S. M. BANERJEE : will
the Mmster of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether more AVRO-748 are being
used on domestic routes ;

(b) what is the number of AVROS with
the Indian Aurlines at present ; and

(¢) whether some more are likely to be
purchased from the Hindustan Aeronautics
Limuted, Kanpur m 1971 and if so, the number
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) Ten HS-748 aiwrcraft are available for
operalions at present as against seven during
the second week of April, 1971,

(b) Fourteen,

(c) Indian Airhoes have placed an
order for ten more with HAL which are
expected to be received over the next two

years.

fugre & eitfear, A ste vmgn w0
wiza ¥t & wq & feew

5075. =it fawhr faxr : w7 @A AN
ame fawper S oy T W F

v fir

(%) war fgre & v fadr &
wifcar, At sk wgar & T @
ww & W dufar 3 oF W R

i

ASADHA 25, 1893 (SAKA)

Written Answers 94

(')“&ﬁsﬁmtﬁmﬁﬂ
qieq ¥ & v ¥ fwrw v w1 ek
sreary fawroda § 7

qazn e wme fawmw Wt (W
wi fag) : () ety

(@) v da & a=wiw fagrz &
gma-TEfiraeaT ¥ g sy §
qdes gfaaral & fawra #1 safawar &
g

¢nfoar mez fagre § e ow-
w1l qe gw w1 faafor
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Grant for sending Contingent of Indlan Players
to 1972 Olympic Games

5077. SHRI D. K. PANDA : Will the

Minister of EDUCATION AND SOCIAL

WELFARE be pleased to state :

(a) the amount to be provided by
Government for sending a contingent of
Indian players and sportsmen to the 1972
Olympic Games to be held at Munich ; and

(b) whether, while providing the grant,
Government would ensure that only those
persons who have performances to their credit
in athletics ate sent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K S. RAMA-
SWAMY): (a) The amount to be provided
by Government for the contingent for 1972
Olympic Games will depend upon the size of
the contingent to be selected by the Indian
Olympic Association

(b) As ousual, the Indian Olympic
Association, will lay down qualifying standards
for selection of athletes for participation in
the Olympics,

Medical Examination of Students in
Schools

5078. SHRI D. K PANDA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government are aware that
medical examination of students, if and when
conducted in schools, is reduced to a mere
formality of taking height and weight ;

(b) whether all the students are subjected
to X-ray and Chemical examination ; and

(c) how Government propose to ensure
that such examinations meet minimum
requireménts of a complete medical check up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P,
YADAVA) : (a) No, Sir. The model
Comulative Health Card which the Central
Government have recommended to the Stato
Governments for adoption in schools provides
for Family history, past iliness of the child,
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ahd observations on child®s skin, eyes, ears,
nose, throat, mouth, lungs etc., apart from
recording his height and weight and plotting
the growth curve,

(b) No, Sir, Excepting certain Rural
Health Units and Training Centres in West
Bengal where laboratory éxaminations of stools,
urine, blood and throat swah and chest X-ray
are included in medical inspection, the school
children are not normally subjected to X-ray
and laboratory examinations in view of the
Iimited financial resources of the State
Governments, However, if during medical
examunation, any such test is indicated,
arrangements are immediately made by the
medical officer with the specialists in Govern-
ment hospitals for special investigation.

(c) Both Education and Health being
State subjects, it has been suggested to the
State Governments that school children should,
be medically examined when they enter the
schools and at least once each during middle and
high school stages,

Indian Team to Participate in 1972
Olympic Games

5079. SHRI D.K. PANDA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state the special
efforts made by Government to prepare the
Indian team to participate in the Olympic
Games at Mumich In 1972 with a view to
regaining the lost World hockey crown ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S8 RAMASWAMY):
It is primarily for the Indian Hockey Federa-
tion to take steps for regaining the lost
Olympic title in hockey. Government will
however assist the Federation technically by
providing intensive training to our players at
the National Institute of Sports Patiala from
time to time and by giving financial assistance
towards passage cost for participation in
International matches to be held prior to the
forthcoming Olympics so that our team gets
as much preolympic match practice as
poasible.

Proposal to connect Varanasl with Sale
cotstructing & Naﬂndllhlmn“

5080, SHRI DEVINDER  SINGH
GARCHA : Will the Minister of SHIPPING
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AND TRANSPORT be pleased to state :

(a) whether there is any proposal under
the consideration of Government to connect
Varanasi with Salem by constructing a
National Highway :

(b) if so, the estimated cost of the
project ; and

(¢) how long will 1t take to complete
this project ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No,
Sir. Varanas! is connected with Salem by an
existing National Highway (N 11 No. 7)

(b) and (c) Do not arise

Proposal to Construct 8 New National High-
way connecting Amritsar With Delhi

5081, SHRI DEVINDER SINGH
GARCHA :  Will the Mimister of SHIPPING
AND TRANSPORT be please | 10 state .

(a) whether Government propose (o
construct & new national highway connecting
Amritsar with Dellu besides G T. Road ,
and

(b) if so, when a decision 1s likely to be
taken in the matter ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADIIR): (a) No,
Sir.

(b) Does not arise.
weq aiw ¥ ¥t w faww
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pliftment of mdm

5087. SHRI SAROJ MUKHERJER :
Will the Minster of EDUCATION AND
SOCIAL WELFARE be pleased to state *

(a) whether the Government are consi-
dering to formulate any comprehensive scheme
for the upliftment of the Hmill people of
Darjeching District, West Bengal ;

(b) whether the West Bengal Govern-
ment have represented for those hill people ;
and

(c) 1of so, when the scheme 18 liksly to
be implemented 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) (a)and (b) No, Sir

(¢) Does not arse,

Pay Scales of Teachers in Andaman and
Nicobar Islands

5088, SHRI HUKAM CHAND KACH-
WAI  Will the Mimster of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether the pay scales of teachers
of Drawing, Music, Crafts and Physscal
Education mn the Middle and Higher Secondary
classes, possessing certificate diploma in the
subject with Matric certificate, 1n the Andaman
and Nicobar Admimstration, are not the
same as those of such teachers m Dellu
Admumstration ;

(b) whether certain representation from
the President of the Andaman and Nicobar
Teachers' Association has been recaived by
Government , and

(c) if so, the reaction of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AN
SOCIAL WELFARE AND IN
DEPARTMENT OF CULTURE (SHRI PD. P,
YADAVA): () The pay sotles mre mot
the same in ali cases,
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Furnishing of Coochbehar Airport and its

5091. SHR1 B. K DASCHOWDHURY :
Will the Minister of TOURISM AND - CiVIL
AVIATION be pleased to state :

(a) whether the Coochbehar Airport and
its lounge has not yet been furnished although
a reasonable amount of monecy has already
been sanctioned by the Director General of
Civil Aviation ; and

(b) if so, the amount of money sance
tioned for the purpose and the reasons for
the delay ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) A new set of furniture has now been
provided in the passenger lounge at the Cooch
Behar acrodrome.

(b} A sanction for Rs. 8934/- (including
departmental charges) was issued but there
was some difficulty in getting the furniture.

ost of Assistant Commercial
the Indian Airlines

Promotion to the
Ma
5092. SHRI B, K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVIL
AVIATION b: pleased to state :

(a) whether a complaint was made to the
Indian Airlines  Corporation that persons
belonging to the Schéduled Castes and Schedu-
led Tribes were not given due representation
or any preference for the post:-of Assistant
Commercial Manager in the Eastern sector
at Calcutta ; .

(b) wbelher after the said complaint, he
agreed to promote some officers belonging to
the Schedulcd Castes and Scheduled Tribes to
the position of Assistant Commercial Manager
and if 86, whether any sutch lwuhtment has
been made ; and

© mmnmamduﬂmm

‘Scheduled- Tribe officers*to . the t9tal nuntber

of -officers in the cadro of A

\s3istant Commercial
Mlm'erintheladlmA Sl
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THE MINISTER OF TOURISM AND
CIVIL AVIATION . (DR KARAN SINGH)
(a) Yes Sir

(b) . Although there 15 no reservation for
Scheduled Caste/Tribe candidates for appoint-
ment to the post of Assistant Commercial
Manager, Indian Airlines on their own had
decided fo give some weightage to such candi-
dates and accordingly selected four candidates
belonging to these communites for this post
of whom one has since buen appointed as
Assistant Commercial Manager

(c) 15% at present
Repayment of Loans to USSR

5093, SHRI PILOO MODY Wil the
Minister of FINANCE be pleased to state

(a) whether 1n the year 1970 71 the total
disbursement to the Sovit Union by way of
debt servi.ing was more than the total debts
of the Soviet Union outstanding at our credit ,
and

(b) 1f so, the reaction of the Government
1n this regard 7

THE MINISTFR OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (4) and (b)
No, sir At the beginming of the year 1970-71,
the total debt outstanding to the USSR
amounted to Rs 394 8 crores During the
year 1970-71 debt service payments both on
account of principal and interest to the
US SR, amounted to Rs 70 21 crores
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UNESCO C n Scheme for Inflow of Cultural
Scientific Materkal

5096. SHRI C. CHITTIBABU ; Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state .

(a) the outline of UNESCO coupon
scheme n regard to the inflow of cultural and
scientific material ;

(b) whether the coupons aie payable iIn
Jocal currency of the country requiring such
material ; and

c) whether Government propase fo popu-~
larise the scheme m India for a free flow of
sdeas and cultural achievements abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI D. P. YADAVA) :(a) The
UNESCO Coupon Scheme enables institutions
and individuals in any one country to buy
publications, educational films and sclentific
material from other countries without their
having to acquire foreign exchangs for the
purpose. The purchaser buys cou pay-
ing for them in his local currency, and sends
them directly to the supplier abroad who
executes the order and redesms the coupons
with UNESCO I[n the currency of his choice.
In all participating countries, the Govern-
ments have appointed distributing sgéncies to
s¢ll UNESCO Coupons. In India, the disttibu-
ting body is the Indian National Commission
for Co-openation with UNESCO. 'UNESCO
coupons are intended for'the use of both
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institutions end individuals. Coupons for the
purchase of scientific meterials are, however,
available only to educational ahd research
{nstitutions. Coupons can be wsed for the
purchase of articles including scientific equip-
ment and materials, films, books, periodicals,
photocopies, microfilm copies, art reproduc-
tions, charts, globes, maps, filmstrips, sheet
music and gramophone records etc, and for
the payment of membership subscription to
Iearned societies. The import of material pur-
chased with UNESCO coupons can be carried
out through normal commercial channels,
and the release of such materials on arrival
in India is allowed without any import licence.
The scheme does not, however, offer immunity
from payment of customs duty which may be
payable under the rules in force at the time
of import. UNESCO coupons sre widely
accepted by suppliers throughout the world
in payment for supply of the articles men-
tioned above,

(b) The coupons, which are in dollar
denominations, are sold to instilutions and
individuals 1n local cunencies e.g . in India
against rupee payment The sale proceeds <o
redlised are, however, transmitted by the
selling agency to UNESCO periodically in hard
currencies except in a few cases where UNESCO
accepts payment in local curiencies.

(c) As a result of circular letters issued
by the Indian National Commussion for Co-
operation with UNESCO, the scheme is well-
known in India to universities, other educa-
tional and research institutions and organisa-
tions, laboratories, interested individuals ete.
The present demand for coupons is far in
excess of the amount of foreign exchange
being allotted by Government for this pur-
pose during each year, which is about Rs. 10
Jakhs. When the restrictions on allbcation of
foreign exchange are relaxed, the scheme
will be further publicised and promoted.

}
Missing «f Equipment and Books from the
Regional College of Education, Bhopal

5097. SHRI M. RAM GOPAL REDDY :
SHRI N. K. SHARMA :
SHRIR. R, SINGH DEQ :

Wil the Minister of EDUCATION AND
SOCIAL WELFARE be pigased to state :

(a) whother & substantigl gquagtity of
scigatific eqnipment supplied to the Bhopal

JULY 16, 1971
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Regional College of Education by UNESCO as
also & number of books in the Cnlle'e library
are missing ;

(b) if so, whethar any inquiry has been
instituted to fix the responsibility ; and

(c) the findings of the inquiry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) : Scientific equipment worth about 9,000
Roubles (approximately Rs. 75,000/-) was
received hy the College as aid from UNESCO,
The equipment was inspected last year by
Dr. M F, Kolpakov, UNESCO expert assigned
to the National Council of Educational
Research and Training, who indicated that
only minor parts were missing Subsequently
m Novembes, 1970 a further verification was
done by a Lecturer in Physics, who indicated
that some items were untraceable or missing.
The exact valuc of the items and parts missing
1s being worked out,

Verification of books in the College library
has been conducted on three occasions in the
last 5 years. 75 books worth Rs. 37127 were
found missing upto July 1966, a further 165
books worth Rs, 1,058 62 were found missing
in October "67 and the third stock verification
conducted in October 1970 revealed that
another 449 books were missing, The value
of the books is being ascertained.

(b) and (). A further detailed wverifica-
tion of stocks has been oidered by the
Principal of the College. The National
Council of Educational Research and Training
has also appointed a three-man committee
headed by Prof. Rais Ahmed, Head of the
Department of Physics, Aligarh Muslim
University to visit Bhopal and report its
findings after an enquiry. The Committee’s
report indicates that out of the equipment
by UNESCQ there is shortage to the value
of Rs. 1,500/~ approximately. Action to fix
responsibility for the loas will now be taken,

iy wfwdf wan wfrdt o
fatw qwg
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Malpractices in Examinations Held in
West Bengal

5100 SHRI SAMAR GUHA *+ Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state .

(a) whether recent examunations held in
West Bengal for Universities Colleges and
Schools have been very largely vitiated due to
malpractices ,

(b) whether Government propose to set
up a commiitee to go into the problems of
holding fair examinauons , and

(c) whether the system of examinations
will be changed to stop such malpractices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P YADAVA)
(a) to (¢ Information 1 being collected and
will be laid on the Table of the Sabha n due
course

Vehicles brought by refugees from Bangla
Desh while crossing India Borders

5103 SHRI SAMAR GUHA Wil the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(a) whether the Bangla Desh freedom
fighters and refugees have brought cars, jeeps,
buses, and richshaws with them while crossing
Indian borders , and

(b) if so, number of such vehicles brought
into West Bengal, Assam, Meghalaya and
Tripura ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SIHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) (a) and (b)
According to the information received from
the Government of West Bengal, some refugess
from Bangla Desh have brought motor vehicles
with them while crossing over to the termtory
of West Bengal Details regarding the nume
ber of the vehicles brought into the State are
being collected from the State Government,

In regard to the other three States, the
mformation required n both the parts of the
Question 18 being collected from the respective
State Governments
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A statement will be laid on the Table of
the Sabha, when complete information is
received from all the four Stales,

Amount to Research Institute of ancient
Sclentific Studies I}ﬂr gelii for Translating
00

5104. SHRI RAMACHANDRAN KADA-
NNAPPALLI : Will the Mmister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether an amount of Rs. 33,000(-
was paid for translating some books to ome
firm named ‘Research Institute of Ancient
Scientific Studies’ New Delhi ; and

(b) whether any enquiry was held in the
matter ; and if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
O CULTURE (SHRI D P. YADAVA):
(a) and (b). An amount of Rs, 32,604/- only
was paid to this Imstitute. The question of
furnishing proper Utlization Certificates by
the Institute has been looked into from time
to time and 18 being pursued.

Reconstltution of Indian Alrlines Board.

5105. SHRI RAMACHANDRAN KAD-
ANNAPPALLI : Wilf the Minister of TOU-
RISM AND CIVIL AVIATION be pleased to
state :

(a) whether Government haye considered
to reconstitute the Board of Directors of the
Indian Airlines ; and

(b) if s0, the time by which it is likely
10 be roconstituted ?

THE MINISTER OF TOURISM AND
CIVIL TION (DR. KARAN SINGH):
(a) and fhe term of the present board
of Indian Airlines 1s till the 31st July, 1971
and its reconstitution Is under considera-
tion.

Colns Recovered on Barakhamba Road,
New Delhd

5106. SHR1 RAMACHANDRAN XAD-
ANNAPPALLI : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
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pleased to state :

(a) whether the coins recovered on Bara-
khamba Road, New Delhi about two years
back, have been received by the National
Muséum New Delhf ; and

(b) if so, the particulars thereof and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P. YADA-
YA) : (a) No, Sir.

(b) It 1s understood that tbe coins are
still in the District Malkhana and the mode
of their disposal has not yet been decided by
them.

Clreulation of 2 Rapee Note.

5107 SHRI RAMACHANDRAN KAD-
ANNAPPALLI * Will the Minister of FINAN-
CE be pleased to state :

(a) whether 2 rupee note has been found
most unpopular in the country , and

(b) if so, the steps taken by Government
to stop its circulation and increase the one
rupee note circulation, which is a popular
one ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Government have
no reason to believe that the two rupee note
is an unpopular denomintation, It is true that
the one rupee denomination is more widely
used but that does not mean that the two-
rupee denomination does mot serve a useful
purpose. Government have no intentions of
discontinuing it.
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Fa fF

(%) #11 W H @@ & fawm F ok
TR T A1FAT FATS, ;

(@) afz &f, a1 3737 & a1
g, ¥

(1) 3@ =@ @ aFE R g A
Fratfeaa F ?

foaxt oite qaTIs Feqor wareg ¥ Iq-
dal (st &0 gAe wimmEATHY) ((F) A H
gai & favra g aF 7 T ANAC
JATE |

(@) fagTr gwT 9z 9T @1 Sar
g1 (dawa & @ war) 2f@q dear LT-
682/71)

faset aftaga st @ @i
SEIT /AT

5110, = TA@AR e ;A
Aaga T aft@gs @40 23 aqF 2 g
4

ASADHA 25, 1893 (SAK4)

Written Answers 118

(%) @1 faeelt afegga FHa1r g9 7
gt g A 99T HAT 31 oF dad fzar
qr;

(=) =afz zi, a1 @ & fFa anay 0
Seo@ fEwar 7T §; o417

(7) =7 @ @wEe & 30 afa-
fFar 27

gadly Fa qa1 ftaga atx afeaga |9t
(=0t Tt agige) (%) ST gr ) H9 T A,
1971 % 919 97 #1 0F F007 721 41

(@) #097F % garE T ger  Aq (v
IFIT & 1 —

(1) faz@1 7 =z% afigga qaei &
aftsreT F1 vk gan qifafas Gaw 51
FeATOT FT FA1 A0MZ0 0

(2) fzea) F @iy da 7 faedt aft
FZT ITHA AL Q41T o7 AT 9% q94y
A1 1 F=™ F fzu av gy afrarasi
at f2r mrafwst s AR F feu
awER Zr usy qferga wifagor @
faze sIT€r FzaT =nfzm | qan

(3) 3o=%" & w13 giv 7 3fz 47 914
I T ASTET FT TN AT TF |

(7) faaa & stfgmaor Aeaedr ara
490 & sefta wiat av @z #v foeat
anz faaw afafara, 1957 & swaaa F=a
gL 1 adt ufFant 1 97 7557 F 90-
usAqiE g g4 fFar Sr mwar g
gafo &7 gy ofcaest & afasy i
T FE F fou FT gvER g usy
afeaza wifaswor w1 #1E faaw ad faar
AT FqFAT |

77 gug fgedt aftazd o 41 oF
g% af@zT faw & =7 & q3=q # foq
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srravaw fama aopre & afsn fawrondfia
&1 wwer s dare fear ar @ &)

ugr aw feeht 8 aw Wi 7 gfg W
ey §, ¥ 97 faare v qar ok &R
w1 %14 feedt afvager afefa, o fesslt
a3 farw arfafram & st faeeht ofiargw
guw & saw ¥ feg sl § 9%
fete &

aywl w1 fawrg

5111. &t maw fenie oot st Ataga
At afeaga SaY ag @A & T F
f:

(%) =ur wge g FAGE T fawE
yfwweor & qeaTayTT ¥ OF qenad @ A
e ¥ gywr ¥ fawrw ¥ At ¥ go gy
fa &, o<

(%) afx gr, @ 39 gL AT A AT

srd g ?

wadta wrd war Atagw st afcega
Wt (s Twmampgy) () ¥R (@) :
gvyra: WA @3 & e X
widy frafm as & sy ofwaew
¥ 9@ awmaT  grcfovw fag g oS
graw  aweertase fawe  fafede
qrEdz f@o & s & afcnew srgeaT a@
gra frafa gadga s, s fere
(T THo FgraT) A YR T QA=A
wdy feeeht & amdw e ¥ o
df 17g @ F© A ATE ovfaw w1
g & formdy ag srformr Fedhe Py oy anft
ST FT &, ¥ ATAEE T w1 )

wage # wewe smarfzat w
TEFT AT

5112, oft waw ferte ot . w7 faw
weft 3y sy A For # O fn
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(%) w1 Tl & oF  sRaURT
frig ¥or sxer W WA ¥ firemme
frar qar ar qur Iy qifeww ¥ e
Mgy ety e o ;

(@) w1 giffeam & wg &0
TSI &t @A 9T Wi A & oaewd
il

() afz g, @ =T aRr aewd AN
& o geE w1 S wR w7 e
g,

(9) w1 9v =ufed & Y 7€ qoae
# fre & o gze & ®ag ¥ 38 qAv
a1 & < afs gr, & 9a% favg w1 #14-
qTE #Y T R 7

faer e & Trvm Ast (o &o wivo
wrw) (%) 2 g7 1971 § R ¥ oF
safeg § fraeady s w ¥ faafa 151
feom Wit & adq o @ Ffaw
T quw feg g faAs ger T
20, 000 &9 9T | ¥ Y gvE foq To Al
forr @ sufeery & a1 & g9 AA Y wem
#1% 7 gg 91, 7§ frcgare w< fomr mar
AT arg & sATE 97 fogr w< frar mav
™ T X &y af awagae § QEr
#1% a¥a 7 fawar fr @ ¥ o
% foelt iy frdig & farely e &1
TaR)

(@) itz () -t #r§ g = §
fr offem oifeear & o2t g€ worerht
@1 qT a® WA 9T qeRe srara-faata
w1 & g &1 fe WY senT s W
wx & fou smaww Surr feg g §
forrar freafofas g wrfre §:—

(i) dr ox sgergt ewet ax g
frares yfray varfirr s

(it) gwaT & gqeeaT ArA-vEA *
forn auT aor ST o AwA ¥
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foq swrawreh ®Faw IR &
gvaey ¥ A qew gfew aar
frar grar xo & fi7 qean
&% smaforg wom)

(iii) wr@-gwy ox fafwer fawmi &
afces wfgwrfal @ gwwedy
iz Ffag 5<% &\ gren

T, gfew qur s & d=
awaq giafewa 7T )

(w) =& & wnr (%) ¥ f2U g 9aT
®) sarT ¥ @Y gC U WO g IIAT |

Restrictions Imposed on Co-operative
Land Development Banks

5113, SHRI N. K. SHARMA : Will the
Minister of FINANCE be pleasrd to state ;

(a) whether the Reserve Bank of Indm
has 1mposed certain restrictions on Co-
operative Land Development Banks while
making advances to the cultivators for pumps,
wells and tractors ;

(b) if so, whether these fresh restrictions
are likely to hamper agricultural growth in the
less developed States of Rajasthan, Himachal
Pradesh and Bihar ; and

(c) if so, whether Government propose to
instruct the Reserve Bank of India to with-
draw these instructions and if not, the reasons
thereof 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) No Sit,

(b) and (c), Do not aries,

20 Paisa Racket in Delhi, Bombay, Madras
and Calcutta

5114. SHRI P. K. DEO : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether attention of the Gpvemmt
of India has been invited to a report in the
Times of India of 22nd June, 1971 regarding
the 20-paise racket in Delhi, Bombay, Madras
and Calcutta ;
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(b) whether Government have received any
report in this regard from the Enforcement
Directorate or some other sources ; and

(c) if so, the mnature thereof and action
being taken against the culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c). Government's atten-
tion has been drawn to this mews item, but
there is no evidence to substantiate that 20
paise coins are being passed off as gold sover-
eigns in any of these cities.

National Institute of Education-Health
Education Welfare Projects

*5115 SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the NCERT carried out nine
National Institute ol Education-Health Educa-
tion Welfare Projects in the years 1963-66 with
the assistance from the United States Office of
Education at an expenditure of Rs 13,04,135/—
(app.) ; and

(b) if so, the specific and practrcal uses
these studies have been put to in developing
programmes for school education ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT OF
CULTURE (SHRI D. P. YADAVA) : (a)
Yes. Sir. These projects were carried out by-
the NCER.T. at an expenditure of Rs, 13,
74,135/-.

(b) Six reports have been printed and
three are under print. One report is going
into a reprint. Workshops and seminars for
utilising the results were arranged. Printed
reports were circulated to all the State Govern-
ments and Union Territory Administrations.
Some States like Rajasthan, Gujarat, Assam,
Madhya Pradesh, Mysore and Bihar utilised
the results of studics as follows ;

(i) for raising achievement motivation of
school students ;

(ii) for guidance, allocation and selection
of students to different courses of
study through the application of
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scholastic aptitude tests grades VIII
and XI developed -under National
Institute of BEducation-Health Educa-
tion Welfare Project No, 0)3 ;

(i) for improving inspection and supervi-
sion practices in schools ;

(v) for conducting research studies in
wastage and stagnation and for
undertaking action programmes to
reduce the extent of educational
wastage and school dropouts ;

(v) for launching remedial programmes
in those areas of Mathematicy in which
the achievement of students is rather
low ;

(v1) for preparing better tools for evalua-
ting the performance of students in
schools ; and

{(vu) for improving the exising curricula
1n Mathematics and for adopting new
methods of teaching Mathematics in
higher secondary schools,

Development of Village Bhakra in Hima-
chal Pradesh as a Tourist Resort

5116. SHRI NARAIN CHAND PARA-
SHAR : Will the Mirister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there 1s any plan to develop
village Bhakra of Himachal Pradesh as a
tourist resort ; and

(b) if go, the steps contemplated in this
regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sit. However, the Department of
Tourism has set up a Cafetarsa at Govind
Sagar and it Is also proposed lo provide two
lJunched there,

(b) Does not arise.

Steps to Encourage Women to take up
Flyisg profession

§117, SHRI N, TOMBI SINGH : Will the
Ministet of TOURISM AND CIVIL AVIA-
TION be pleased to atate :
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(a) the steps taken to encourage women
to takc up flying profession :

(b) the number of women Flying Officers
in the Civil Aviation Sector and the States to
which they belong ; and

(c) whether Government propose to take
any special measures to increase the number
of women Flying Officers ?

THE MINISTER OF TOURISM AND CI-
VIL AVIATION (DR KARAN SINGH) : (a)
Women candidates are eligible to enrol at any
subsidised flying club or ghding club in the
counlry In addition, the Banasthali Vidva-
pith which has opened a flying wing for 1ts
women trainees, has been Included in the
Government Flying Subsidy Scheme as a spe-
cial case,

(c) Two women pilots are employed with
Indian Airlines, one of whom comes from
Bihar and the other from Uttar Pradesh

(c) There is no such scheme at piescnt,

Centres Selected for Development of
Tourism in North Kanara

5118. SHRI1 B. V NAIK : Will the Minus-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether any survey of the tourist
attractions in the mountainous coastal District
of North Kenara has been made ;

(b) if so, which are the centres that have
been idenufied for development ; and

(c) if not, the approximate time within
which the survey will be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) No, Sir.

(b) and (c). Do not arise.

Amount granted to Tamil Nada Government
by the Reserve Bank

5114, SHRI C, CHITTIBABU : Will the
Minister of FINANCE be pleased to state :

(a) the amount granted by the Reserve
Bank of India to the Tamil Nadu Govérament
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for constructing houses for the peor and for
giving loans under agricultural loan scheme ;

(b) the actual amount demanded by the
Tamil Nadu Government ; and

() the reason for not providing sufficient
loan to Tamil Nadu Government for the
aforesaid purpose ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The Reserve Bank does not grant loans and
advances directly to State Governments for
construction of houses or for giving agricul-
tural loans, However, besides giving short
duration ways and mean. advances, the
Reserve Bank of India grants to the State
Governments, loans for subscribing to the
sharc capital of co-operative credit societies
for strengthening their capital base, The
amount of advances for this purpose 15 deter-
mined on the basis of certain criteria pres-
cribed, such as the opening of branches at
block levels ; overdues nol exceeding 30 per
cent of the societies’ loans outstanding and
realistic lending programmes of the socieues
etc. During the year 1970-71, an amount of
Rs. 149 67 lakhs was sanctioned by the
Reserve Bank to the Tamil Nadu Government
against Rs, 435 44 lakhs applied for.

(c) The full amount applied for could
not b= sanctioned as some of the criteria
prescribed were not satisfied.

Enquiry Into working of Jute Mills in
West Bengal

§120. SHRI INDRAJIT GUPTA: Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) Whether Government have investi-
gated the reasons for the discrepancies in the
working results of jute mill companies in West
Bengal, although they are all using the same
raw material, selling m the markets and
paying standardised wages to their labour ; ~

(b) whether the Kamarhathy Jute Co.,
which declared lossea over the past 4 years,
has regently sald shares at Rs, 228/— per
share although the market quotation is only
Rs, 74/—per :hare ; and
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{c) whether Government have appointed
Cost Auditors for any of the jute mill com-
panies 7

THE MINISTER OF COMPANY
AFFAIRS(SHRI RAGHUNATHA REDDY) :
(a) and (b). Information is being collected
and will be laid on the Table of the House.

(c) The Government have not prescribed
under Section 209(1) (d) of the Companies
Act, 1956, the maintenance of cost records in
the case of Jute Industry and therefore the
appointment of Cost Auditors under Section
233B of the said Act does not arise,

Establishment of a Tourist Centre at Jhalda,
District Purulla (West Bengal)

5121, SHRI DINESH JOARDER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the attention of Government
has been drawn to the possibilities of establi-
shing a tourist Centre at Jhalda, Purilia dis-
trict, West Bengal ;

(b) whether Government have received
any proposal from the West Bengal Govern-
ment in this regard ; and

(c) ifso, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The Department of Tourism is
not aware of any such suggestion,

(c) Does not arise.

Sctting up of an All-India Circas Institute
in Keraia

5122, SHRI C. K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is any scheme to set
up an All-India Circus Institute in Kerals ;

ir
d(b) if so, the main features of the Schems ;
an \

(c) when the [nstiute is Hkely to start
functioning 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K S RAMASWAMY) .
(a) No, S,

(b) and (¢) Do not arise

Construction of Metalled Roads in Rihar
during Fourth Five Year Plan

5123 SHRIN. K SINHA Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(a) how many mules of metalled roads
are to be constructed m Bihar m the Fourth
Five Year Plan period , and

(b) the total allocation made for this

purpose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) and (b) The Fourth Plan provision for
road development in the State Plan of Bibar
1s Rs 34,23 crores covering P W D roads
(including the State’s share for Ganga bridge
at Patna), 1mprovement of Municipal roads
and C D roads Agamsi this total provision,
the target for the construction of surfaced
roads under the State Plan 15 1232 miles

Passage Cost of Inatan Hockey Team to
Singapore

5124 SHRI MUHAMMED SHERIFF
Will the Mmster of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether the Indian Hockey Federa-
tion had requested Government to mect the
passage cost for an Indian Team to participate
m the International Hockey Tournament to be
held at Singapore m August, 1971 , and

() if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S RAMA.
SWAMY) (a) Yes, Sir

(b) Government have acceded to the
request.
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Committee to Probe Stwdents uarest In
KEashl Vidyapeeth

5125, SHRI MUHAMMED SHERIFF
Will the Mimster of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether Kashi Vrdyapeeth has for-
med a committee to probe student unrest and
to suggest measures to bring about normalcy
there and

(b) if so, the time by whsch
of the Commuttee 1s likely to be

the report
submitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRID P
YADAVA) (a) No, Sir

(b) Does not arise

Fngquiry into Fire in the Ship ‘State of
Assam’

5126 SHRI MUHAMMED SHERIFF
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether any enguiry was held into
the fire which broke outin the ship ‘State
of Assam’ at the Alexandra Docks in Bombay
on 18th June, 197! , and

(b) 1l so, the result thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) (a)
and (b). A prehiminary enquiry into the
causes of fire 13 being conducted by the Nauts-
cal Surveyor, Mercantile Marine Department,
Bombay and 15 expected to be completed be-
fore the end of this month

Withdrawal of Excise Duty on Ready-Made
Garments

5127 SHRI MUHAMMED SHERIFF :
Will the Mimster of FINANCE bes pleased to
state .

(a) whether a delegation of the Clothing
Manufacturers Association of India met him
on the 16th June, 1971 and requested lum to
withdraw the levy of 10 per ceat Excise Duty
imposed on ready-made garments ; and
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(b) if s, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R,
GANESH) : (a) Yes, Sir,

(b) Since this is a matter relating to
Budget proposals it is not possible to give any
reactions to the representation at this stage
The representation on the subject is under
examination,

Development of Minor ports in Orissa

5128, SHRI DEVENDRA SATPATHY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) which of the minor ports in the
State of Orissa are being developed, during the
Fourth Plan period and their estimated cost ;
and

(b) whether any proposals for the deve-
lopment of minor ports at Chilka, Konark
and Puri in Orissa have been submitted by
the Government of Orissa, and, if so, when
the Government of India propose to work out
the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
Gopalpur in Orissa has been selected for
development under the Centrally Sponsored
Schemes during the Fourth Plan peried. The
estimate for its development is under exami-
nation.

(b) No, Sir.

Demand for appointment of a Committee
w wbout working conditions
Public Transport Workers
5129. SHRI P. M. MEHTA : Will the
Minjster of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether a demand has been made
from some Publie Transport workers to
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appoint a National Leve! Committes to go
into the working and living conditions of
Public Transport Workers ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No.

(b) Does not arise,

Results of Anti-Smuggling Messures

5130. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No,
1359 on 4th June, 1971 and state :

(a) whether as a result of the steps
taken to check smuggling into India, there
has been any reduction in the volume of
smuggling in the past two years ; and

(b) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) . (a) and (b). The value of the
goods seized as a result of the anti-smuggling
measures during the lust 5 years is as
under :—

Year *Value of the goods seized
(Rs. lakhs)

1966 661

1967 1640

1968 1939

1969 2501

1970 2207

*In respect of gold, international monstary priec and in respect of other articles, the
Indien market price has been adopted as the basis for this table,
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Recognition of Secondary School Certificate
of Bangla Desh

5131. DR RANEN SEN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have decided to
recognise Secondary School Certificates of
Bangla Desh as equivalent to the Matricula.
tion and corresponding certificates in India ;

(b) whether six Vice-Chancellors of
Indian Universities have made a scheme to
utilise evacuee educationists from Bangla
Desh ; and

(c) if so, the nature of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE, AND IN THE
DEPARTMENT OF CULTURE (SHRI D. P.
YADAVA): (a) For purposes of employ-
ment under Government of India, the following
certificates of East Bengal have been recognised
as equivalent to the Matriculation/Correspon-
ding Certificates issued by the Boards of
Secondary Education/Universities in India :

(i) Certificate granted by the East
Bengal Secondary Education Board, Dacca ;

(ii) Secondary School Examination
Certificate awarded by the Boards of
Secondary Education at Komila,
Rajshahi and Khulna in East
Bengal ; and

Secondary School Certificate awarded
by the Board of Intermediate and
Sscondary Education, Jessore, Hast
Bengal,

(iii)

(b) and (¢). According to the information
furnished by the Vice Chancellor Calcutta
University a committee consisting of the Vice-
Chanecellors of Calcutta, Burdwan, Jadavpur,
Kalyani, North Bengal, Rabindra Bharti and
Visva Bharati Universities, the Secretary of
Education Department, West Bengal, the
Director of Public Instruction, West Bengal
and the President of West Beogal Board of
Secondary Education has been formed under
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the Chairmanship of the Vice-Chancellor of
Calcutta University with a view to devising
ways and means for rendering assistance to
educationists who have coms over from REast
Bengal. The Committes has appesled to the
Vice-Chancellors of the vacious Universities
in India to offer ternporary appointments to
such educationists as Visiting Fellows.

Loans Advanced ws:mmurmw
Different Categories of Persons in

5132. SHRI K. C. PANDEY : Will the
Minister of FINANCE be pleased to state :

(@) the amount of advance given to
persons belonging to different classes or
various purposes during the period 1st April,
1971 to 30th June, 1971 by the State Bank
of India at Khalilabad, district Basti, Uttar
Pradesh ; and

(b) the number of such applications
submitted during the period and those rejected
and also the number of such applications
which are pending for disposal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The information is being collected and will be
laid on the Table of the House.

aefia Wi ¥ fog wreage
farfawren Wt sqam

5133. ot wom wox atd : war fiwn
W g wEw A 7F AATH WY HAT
war fr:

(%) s wfiw ¥ W ¥ fog
Mg fevfreren w qoee & s
fear & ; ot

(w) ufx g, @ fred dor ot ¥
w-aTC Fwet et & g § 7

ferwet ot worw seaw dwren W gw-
st (ot %o quo Tvelt) ¢ (%)
gt |
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(w) :
wd wH
1968-69 %w 7 |
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[ XX &
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%t Fun Wit ¥ fafec
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(%) w1 Mreage faeafeuren & g7
Fady ¥ owfr faafeasy ¥ qawmw
qr it famrdf aqr semTE wET ¥ Mg
T ge @ usdw dur v ¥ fafar e
sraor fapar v ; AR

(&) af g, & ffex @ s
I TG TR T e ¢ 7

fier st W weqrr Watew W
e (ot ¥o qo TrwvERT ) - (%)
oft g1
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finfare word ot srareqy o St § 1

of National

Coustruction of New Build
Research

Connell of Applied

5135, SHRIR. P, YADAVA: Will the
Minister of FINANCE be pleased to state :

(8) whether the new building of the
Nation® Council of Applied FEconomic
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Research, New Delhi has been constructed
recently ;

(b) if 50, the amount that has been spent
on the construction of the building and
furnishings ;

(c) whether sub-standard bricks, cement
and sand have been used by the contractors ;
and

(d) the control cxercised during the
course of construction and whe'her the work
has been completed according to the specifi-
cations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESI) : (a) The main bwiding of the
National Council of Applied Economic
Research was constructed in 1960, However,
during 1970-71, an additional floor was
constructed,

(b) An amount of Rs. 4.17 lakhs was
spent on construciion of the additional floor
inciuding servants quarters and Rs. 88,500 on
furnishings including replacement of old
furniture,

(c) No, Sir.

(d) The work has been completed
according to specifications It was supervised
by a civil engineer from the Council and also
by a reputed firm of architects, There was
also & Building Committee of the Governing
Body of the Council which reviewed the
progress of the construction work from time
to time.

Mcmorandum from Milltary Pensloners
Employed in Public Undertakings

5136. SHRI DASARATH DEB : Will
the Minister of FINANCE be pleased to
slate :

(a) whether Government have received
any representation or memorandum from the
Military pensioners employed in the publié
undertakings with regard to deduction of
pensions from their salary : and

(b) if 50, the decision taken by Goverts
ment thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir Such a Memo-
randum has been received from the Chakerl
Ex-Service Mean's Association, Chakerl,
Kanpur wherein they have sought extension
of the benefit of pay plus pension allowed to
Government employees absorbed in Public
Undertakings to Military pensioners re-
employed in Public Undertakings.

(b) Pursuant to the Adminstrative
Reforms Commission's  recommendations
made in their report on Public Sector Under-
takings the Government have decided to
require deputationists to opt either for
permanent absorption 1n public sector enter-
prises where they are serving or revert to
their parent cadres within specified time-limits
In order to provide incentives to suitahle
deputationists to opt for permanent absorp-
tion 1n the undertakings where they are serving,
Government have agreed to the payment of
pay plus pension in certain cases These
orders are equally applicable to Defence
Services personnel employed in non-defence
production undertakings who opt for perma-
nent absorption 1n the enterprises where they
are serving, on resignation from their parent
cadres The orders do not apply to Defence
Services personnel absorbed 1o  defence
productton undertakings since they do not
have to permanently qpt for service in the
=nterprises where they are serving or revert
w the parent cadres. The orders do not also
apply to re-employed pensioners, either civil
or defeace. These orders also do not apply to
departmental undertakings where the question
of option does not arise.

Expenditure on School Education In Unfon
Territories

5137. SHRI M. SATYANARAYAN
RAO : Will the Mimster of EDUCATION
AND SOCIAL WELFARE bo pleased to
state :

(a) the amount of money spent by
Government ansually on the educalion of
chiidren of the primary, muddie and secondary
stages in each Union Territory where such
education is free ; and

(b) the average expenditure incurred
per child per year 1n each Union Territory
on education ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) :
(a) and (b). The requisite information Is
being colfected from the Administrations of
the Union Territories and will be laid on the
table of the Sabha as soon as possible.

Messures Taken for Advaacement of Soclally
and Educatiomally Backward Classes

5128 SHRI K NARAYANA RAO : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the steps taken for the advancement
of socially and educationally backward classes
which are independently treated from the
Scheduled Castes and Scheduled Tribes in
terms of Article 15(4) of the Constitution ,

(b) whether any reservations for the
appointments or posts 1in terms of Article
16(4) have been made by the Umon Govern-
ment and if 50, the extent thereof ,

(c) whether a Commission contemplated
under Article 340 of the Constitution was
appointed, if so, its recommendations ,

(d) whether the Union Government 1s
aware that Backward Classes lists 10 some
States were sustained by the Supreme Court
and were struck down by the same Court n
the case of some other States, particularly
Andhra Pradesh ; and

(e) if so, whether the Uniom Qovern-
ment 18 contemplating to bring about Consti-
tutional ameadment towards a uniform
policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. § RAMA-
SWAMY) : (a) As far as the Central
Government are concerned only the Schedaled
Castes and Scheduled Tribes are treated as
backward classes on the basis of casts. Back-
ward Classes other than the Scheduled Castes
and Scheduled Tribes are determined on the
and they are
covered under the general schemes.

(b) The Central CQovernmeat has not
mads any provision for reservation in services
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for communities other than the Scheduled
Castes and Scheduled Tribes.

(c) Yes A Commission under the Chair-
manship of Kaka Kalelkar was appointed in
1953, The Report of the Commission along
with a Memorandum of the action taken
thereon were presented to both the Houses of
Parliament on the 3rd September, 1956 as
required under article 340(3).

(d) It has come to the notice of Govern-
ment that the Supreme Court has struck down
the lists of Backward Classes adopted by some
State while it has sustained those of some
others. The main consideration here has been
the propriety of the criteria adopted by the
States congerned.

(¢) No Constitutional amendment is
considered necessary in this matter.

Grants for Anglo-ladian Community for
Education

5139. SHRI K. NARAYANA RAO: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{(a) the amount of grants given during the
last three ycars, year-wiss, by the Cantral
Government in terms of Article 337 of the
Constitution for the benefit of the Anglo-
Indian community in respect of education ;
and

(b) whether similar grants are still being
given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAVA) : (a)
and (b). The special concessions granted for
the sducation of the Anglo-Indian community
according to Article 337 were for a specific
period of ten years, Nevertheless in pursuance
of a decision taken at the Chief Minister's
Conference oa 20-3-60 and the then Union
Home Minister's advice to Chief Ministers in
this regard grants of Rs. 7,000 each year
during 1968-69, I969-70 and 1970-71 to Dr.
Graham's Homes, Kalimpong, were given.
Similary, grants of Rs. 4,000 cach year were
given (p the Inter-state Board for Anglo-lndian
Education ta 1968-69, 1969-70 and 1970-71.
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Information regarding grants given in this
regard by the Ministry of Railways & being
collected and will be laid on the Table of the
Sabha when available.

Levying of Agricultural Tax

5140, SHRIMATI BHARGAY]I THANK-
APPAN : Will the Minister of FINANCE be
pleased to state :

(a) whether the Central Government have
issued instructions to the States for levying of
agricultural tax ; and

(b) if so, the names of the States where
the adverse reactions have been noticed in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b) : Taxation of agricul-
ture is a State subject under the Constitution
and 1t is primarily for the State Government
to take action for the levy of taxes on agri
culture. The Government of India are of the
view that for the purpose of discouraging the gro-
wth of inequalities, the affluent sections of the
rural population should be made to contribute
adequately towards the resources mobilisation
effort in which both the Centre and the States
share equal responsibility. The Government
of India have therefore from time to time
been urging the State Governments to take
effective steps to mobilise resources from the
agricultural sector,

No formal representation opposing this
view has been reccived from any State Govern-
ment.

Preservation of Wild Life in Madhya
Pradesh

5141, SHRI UMED SINGH RATHIA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether wild
Madhya Pradesh ;

life is declining in

(b) if so, the steps Government of Iandia
proposs to take to check the same ; and

(c) the amount to be speat in Madhys
Pradesh during 1971-72 for the purpose ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH) :
(a) There bas A usfortumately besa a
decline in the population of certain species of
wild life in Madhya Pradesh and in India as a
whole over the past few decades.

{b) A moratorium on the killing of tigers
was suggested by the Government of India to
all State Governments last year, and the
Government of Madhya Pradesh has now
banned the killing of tigers for a period of
two years. Killing of other endangered species
such as Barasingha or the Swamp Deer and
the Black Buck is also prohibited. The
Department of Tourism has contributed
Rs. 52,500 towards a project for the protection
and muliplication of Barasirghas in the Kanha
National Park, and a team of Experts from
the World Wild Life Fund is now in Madhya
Pradesh to assist in the implementation of this
project.

(¢) A provision of Rs. 10 lakhs has been
made in the budget of the Department of
Tourism for 1971-72 for the improvement of
five selected sanctuaries and national parks of
which Kanha National Park in Madhya
Pradesh is one,

Advertiscment by Air India regard|
disrobing of Women s

5142, SHRI SHYAMNANDAN MISHRA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether in an advertisement regarding
the Jumbo Jets, the Air India have shown
the disrobing of women (Gopies) ; and

(b) if so, whether Government approved
of this advertisement 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Tne advertisement with the
caption Swing high big chariot™ which was
published by Air-India in April, 1971 was
part of the Corporation's campaign to pro-
mote their Jumbo Jet aircraft (Boeing 747s).
The theme of the interior decor of the 747s
is the popular Krishna Jlegend. The illustra-
tion #n the advertisement was an adaptation of
one of the incidents from the life of Lord Kris-
hna depicted on the walls of Air-India’s jumbos.
This adveriisiment was stopped soon after it
appeared in the newspapers and the entire
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campaign based on the Krishoa theme bas
since been discontinueéd.

Forelgn Taleat Design
Joba In Al o, T

5143, SHRI BHOGENDRA JHA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether foreign talent has buen impor-
ted for designing “shalwar’ and ‘Kamiz' for
Air India’s hostesses and il so, the reasons
thereof ;

(b) for how many functions, jobs, desig-
ning and cooking, foreign talent has been
imported, from which countries and at what
cost ; and

(c) whether such talent was not available
m the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Asr-India had 1n 1969 eptered into an
agreement with the Paris conturior, Jacyes
Esterel, for designing uniforms for air hos-
tesses against transportation on  Air-India
services,  His services were engaged to design
a distinctive uniform with an Indian touch
for foreign air hostesses employed in Air-India
who were wearing western style dress, Mr.
Esterel was engaged because of his world-wide
reputation in this field,

(b) and (c). In 1968, Air-India obtained
the services of experts from M/s. Orlane of
Paris for training air-hostesses in beauty
treatment. There was no payment as the

arrangement was under transportation service
contract.

Air-India have employed one French and
One Italian Chel-de cuisine for their fight
kitchens at Delhi and Bombay respectively to
provide cuisine of international standards for
their flights, Thoy are paid a menthly
salary of U. S. 900 each. Such cxperts are
not available in India,

of Forelgn
niversitles

5t44, SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of EDUCATION

Procedure for
Students in Indian
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AND SOCIAL WELFARE be pleased to
state :

(a) whether the procedure followed for
admission of foreign students in Indian Uni-
versities Is so cumbersome that by the timea
student is finally admitted the course goes
ahead quite far ;

(b) whether the enquiries from foreign
students in regard to admission particulars
are not attended to in time and this results in
the failure of the students to avail of the
facilities for admission ; and

(c) if so, the steps taken by Government
to streamline the whole procedure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : (a)
and (b), No, Sir.

(c) Does not arise.,

Appointment of Committee to Suggest
Facllities Required by Foreign
Stadents in Indian Universities

5145, SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether the University Grants Com-
mission had appointed a Committee two years
ago to suggest faciliies required by foreign
students in Indian Universities.

(b) whether according to a news report
appearing in the ‘Statesman’ uated the 24th
June, 1971 the Committee is said to have not
started its work as yet ; and

(¢) if so, the reasons for the inactivity of
the Commitiee and the expenditure incurred
on this Committee so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OR CULTURE (SHRI D. P. YADAVA):
() Ne, 8ir, However, an Advisory Committee
for the welfare of foreign students ia India,
which was set up by the Ministry of Education
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and Social Welfare in January, 1967, has been
functioning.

(b) and (). Do not arise.

Expenditare Incurred on Tourist Promo-
tion in Union Territories

5146, SHRI ERASMO DE SEQUEIRA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the expenditure incurred by Govern-
ment on tourist promotion from Central funds,
in each Union Territory Juring the last three
years, yearwise ; and

(b) the expenditure incurred by India
Tourism Development Corporation for tourist
promotion in each Union Territory during the
same period ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN SINGH):
(a) and (b) The tourist promotional campaign
of the Department of Tourism and the India
Tourism Development Corporation, both at
home and abroad, 1s an integrated one “which
seeks to project a total image of India as a
country of great tourist attractions It is not
possible to give figures of expenditure on this
account Territory or State wise,

Posts filled in the Commission of
Railway Safety

5147. SHRI ERASMO DE SEQUEIRA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any posts in the Commission
of Railway Safety have been filled from
among the officers of the Research, Designs
and Standards Organisation ; and

(b) if so, the total number of posts in
the Commission and the number of posts so
filled ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). There are 9 Class I posts in the
Commissicn of Railway Safety. Nome of
them has boen filied by an officer drawn from
the Research, Designs and Standards Organi=
sation of the Ministcy of Rallways, as$ no
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suitable officer from that Organmisation has
opted for service with the Commission of
Railway Safety,

Post-Matric Scholarships to S.C. and
S.T. Students in Uttar Pradesh

5148. SHRI C. P. SHAILANI: Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ©

(a) the amount of grant provided by the
Central Government to Uttar Pradesh during
the financial year 1971-72 for disbursement as
scholarships to the Post-Matric students
belonging to the Scheduled Caste and
Scheduled Tribe communities ; and

(b) the per capita amount fixed for
Post-Matric students of different classes ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) :

(a) Scheduled Castes Rs. 9040 lakhs
Scheduled Tribes Rs. 0.45 lakhs

This is over and above the State Govern-
ment’s committed share,

(b) Scheduled Caste and Scheduled
Tribe students are paid a monthly main-
tenance allowance varying from Rs. 27 pm.
to Rs. 11250 pm (depending upon the
course of study and whether the candidate
stays in a hostel or is a day scholar) and all
non-refundable compulsory fees and approved
study tour and thesis typing/printing charges.
A statement is attached,

Statement

MAINTENANCE CHARGES

Courses of study For meritorious students® For others**
Monthly Rates | Monthly Rates | Monthly rates | Monthly rates
i for those resid- | for day scholars | for those resi- | for day scho-
ing in hostels ding in hoste's lars
1 2 3 4 5
Rs, Rs. Rs. Rs,
Preparatory/Pre-Univer- 60 40 50 40 27

sity, 18¢c, 1A., 1.Com,,
1.5c. (Agr.), BSc, BA,
B.Cam., Corresponding
Oriental Language/Pine
Arts Courses

*‘Meritorious students' means the Scheduled Caste and Scheduled Tribe studenis who
secure 1st Division (or at least 60% of the marks in the aggregate where no division is
awarded ot equivalent grading where any other grading system is used) in thelr Matric/
Higher Secomdary/Intermédiate/University Final Examination,

*8.0thers means the Scheduled Came and Scheduled Tribe students who do mot secure
1st Division (or at least 60% of the marks in the aggregate where no division s awarded

or an

where any othor grading system b vsed) in their Matric/Higher

equivalent grading
Seconduryf Intermodiate/Usiversity Final Enaminution,
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M.Sc., MA, M.Com.,
LL.B., LLM. and third
Year Class in Hons.
Courses, Corresponding
Oriental Language/Fine
Arts Courses

D.Sc., D.Litt , Ph.D.

Diploma/Certificate cour-
ses in Agr., Veterinary
Science, Hygiene and
Public Health Courses,
Sanitary Inspector's
Courses, Pre-Engineer-
ing, Pre-Medical Cours-
es, Sub-officers courses
at the National Fire
Service College, Nagpur

Diploma and Degree
Courses 1n  Indian
medicine

Teacher's Traming and
Physical Education

(a) Under Graduate
Courses

(b) Post-Graduate
Courses

BSc. (Agr), B.YSc,
Diploma courses m
Rural Services Civil and
Rural Engineering

Post-Graduate  courses
in Agr. Post Diploma
Courses in Cooperation/
Community  Develop-
ment

Bachelor of Nursing and
Bachelor of Pharmacy

Diploma/Certificate
Couraes in Enginecring
Technology, Architecture,
Medicine and courses
for Owerseers, Drafts-
men, Surveyor, Electri-
cign, Tool maker and
wireless operator

75

75

75

97.50

97.50

52.50

67.50
40.50

40.50

525

5250

67.50

75

15

30

65

35

&

27

27
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1 2 3 4 5
Degree courses in En- 112,50 50 75 60

gineering  Technology,
Architecture, Medicine
and BA. M & S or
other similar courses,
Master of Pharmacy.

Trade Courses, e.g.
Telegraphy, Book-keep-
ing, Short-hand, Type-
writing, tailoring. tan-
ning and Leather Goods
Manufacture, etc.

Ad-hoc financial assistance at the rate of Rs, 20/- p.m,
(mclusive of fees),

Fees

Scholars will be paid enrolment/registra-
tion, tuition, games, union, library, magazine,
medical, exammation and such other fees
compulsorily payable by the scholar to the
Institution or University/Board, Refundable
deposits like caution money, security deposit
will, however, be excluded.

Study Tours

Study tour charges upto a maximum of
Rs, 100/- per year hmited to the actual
expenditure incurred by the students on tran/
bus fares, tonga charges, etc will be paid to
the scholars studymg professional courses,
provided that the Head of the Institution
certifies that study tour s eossential for the
scholar for the completion of his course of
study.

Thesis Typing|Printing Charges

Thesls typing/printing charges upto a
maximum of Rs. 100/- will also be paid to
research scholars on recommendation of the
Head of the Institution,

Enn;.auuarum&m -

5149, SHRI C. CHITTIBABU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state whether
Government propose to declare Kanchipuram
in Tamil Nadu as a Tourist Centre and if not,
the reasona therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Kanchipuram 1s already attracting a large
number of home {ourists, and no formal
declaration by Government 1» required.

Amount Sanctioned for Sound and Light
Spectacle at Mahabalipuram

5150 SHRI C. CHITTIBABU : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state the amount sanc-
tioned by the Central Government for the
Sound and Light Spectacle at Mahabalipuram
1 Tamil Nadu ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The estimates are yet to be received, after
which necessary financial sanctions will be
made.

Design and Estimate of Ofl Jetty at
Madras Port

5151, SHRI S. RADHAKRISHNAN :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of firms that have sub-
mitted their design and estimate for the all
weather oil jetty in the Madras Port ;

(b) the procedure adopted for the selec
tion and approval of the design and estimato ;

{c) the estimatos and the features of the
designs received In this regard ; and
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(d) whether the fnancial sanction was
given on the reports of the concerned technical
authority ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (¢). Except for obtaining a preliminary
report and outline proposals on the Project in
1964 and 1965 from M/s. Rendel, Palmer &
Tritton, a firm of Consulting Engineers, the
original Project Report including the design
of the Oil Dock and the estimate were pre-
pared entirely by the Port Trust themselves,
These were subsequently modified by the Port
Trust on the advice of 2 high Level Techni-
cal Committee appointed by them im 1969,
in consultation with the Government of
India.

(d) Does not arise.

Construction of Oil Jetty at Madras port

5152 SHRI S. RADHAKRISHNAN :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(2) the cost of estimate sanctioned for the
construction of an all weather oil jetty in the
Madras Port ;

(b) the date of sanction accorded by
Government ;

(c) the date of commencement of the
construction work ; and

(d) the anticipated date of completion of
the project ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a)and
(b). The reference presumably is to the Oil
Dock of which the Oil Jetty forms a part.
The revised cost of the construction of the
Oil Dock Project, which is yet to be sanc-
tioned by Government, is estimated at
Rs. 23,20 crores as against the estimate of
R, 9.06 crores sanctioned in January 1969.

(c) The work on the Oil Dock was
commenced fn 1966.

{d) The Oil Jetty, which is a part of the
Ol Dock, is expectsd to be completed in
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early 1972 while the remaining pottion of the
Oil Dock is expected to be completed by
September 1972.

Arrest of Fr. George C. Paikadu in counection
with Fake Carrency Notes

5153. SHRI GANGA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether Government's attention has
been drawn to the news of arrest of Fr.
George C. Paikadu, a priest at Chirakadu in
Kottayam District of Kerala, in connection
with fake currency notes;

(b) whether more than ten other persons
have been arrested from Andhra Pradesh in
this connection ; and

(c) if so, the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to {c). Information is being
collected from the State Governments con-
cerned and will be laid on the table of the
House in due course.

Pay Scales in Central Inland Water '
Transport Corporation

5154, SHRI JYOTIRMOY BOSU : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government had set up a
Central Inland Water Transport Corporation
(2 Government of India Undertaking) in
the Assam region by taking over the work
from ats predecessor the RSN, IGN and Rly.
Co, Ltd and

(b) if so, the pay scales of various I‘ld.l
of employau before the taking over of these
companies and the pay scales mow existiog
in the Corporation ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, & SHIPPING AND TRANSPORT
(SHRI RAJ BAHADUR): (a) The Central
Inland Water Transport Corporation which
set up in February 1967 took over the
of the Rivers Steam Navigation Company Ltd.,
in May, 1967 in pursuance of a scheme of
Arrangements approved by the Calcutth EMI
Court.
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(B) A siatement showing the pay scales
of various grades of cmployees of the Rivers
Steam Navigation Co., and of those of the
Central Inland Water Transport Corporation
t laid on the table of the Houss. [Placed in

ibrary. See, No. LT—683/71],

Atterican Foundations Operating in
Edueational and Socisl Weifare

5155, SHRI JYOTIRMOY BOSU :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

() the number of American Foundations
(P) operating in India in the educational and
social welfare field ; and

(b) whether Government have taken any
steps to control their activities 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAVA) : (a) According to available infor-
mation, nine American Foundations are
rendering financial assistance in the form of
grants/fellowships.

(b) Assistance by these Foundations is
given only with .he approval of the Govern-
muat of India.

Interuational Gang of Idol Lifters

5138, SHRI BTRENDER SINGH RAO :
Will e Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state :

(a) whether Government have seen the
press report in the ‘Hindustan Times' dated
tht J0th Jume, 1971 wherein it has been
Vtated that sn Htersationk! gang of idol
fitters s currentty busy in stealing precious
idols from various temples and holy shrines
in the hilly regions of Jammu ;

mm if %o, the number of Idols which have
#tolent daring the Iast one year from
@Wetwist hMy dress of Simli and Jimmu and
Kiithoilr ; and
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVYA):
(=) and (b), Yes, Sir. The Lakshmi Narayan
and Gupta-Ganga temples at Bharderwah
from where four idols are reported to have
been stolen are not centrally protected
monuments. There has, however, been no
theft of art objects from any Centrally pro-
tected monumeats, sites and museums in the
hilly areas of Jammu and Kashour State
during the last one year, Only one theft
was reported from the Centrally protected
monuments/sites in Himachal Pradesh during
the period 1968 to date.

{c) The measures taken or proposed to
be taken to prevent thefts from monuments,
museums and to prevent illegal export of
antiquities have already been stated in reply
to part (b), (c) and (d) of Unstarred Question
No. 1989 answered in the Lok Sabha on
11.6,71.

Proposal to Purchase High Capacity Alr-bus
type of aircraft on routes operated by
Indian Airlines

5157, SHRI BIRENDER SINGH RAO:
SHRI DEVINDER SINGH GAR-
CHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(») whether there is any proposal under
the consideration of Government to purchase
and fly high capacity air-bus type of aircraft
on major routes operated by Indian Alilines ;

(b) whether Government are negotiating
with some foreign firms for the purchase of the
above-mentioned type of aircraft ; and

(c) whether any agreement has been
reached with any of the firms ¢o far, and if
30, the terms of agreement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). No, Sir. The management of
Indlan Alrlines is, howgver, making a study
of its fleet requirements during the current

{c) Does not arise,
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e of Assistant Aerodrome Officers
o tbeChIl Aviation Department

5158. SHRI C. P. SHAILANI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is an acute shortage
of Assistant Aerodrome Officers in the Civil
Aviation Department and f so, the action
taken to fill up these posts ;

(b) whether a number of posts of Assis
tant Aerodrome Officers re-erved for Depart-
mental quota have been lying vacant for quite
some-time past and if o, the number of posts
and reasons for not filling them up; and

(c) whether the senionity of Aerodrome
Assistants who were promoted more than a
year back has not yet been fixed and if so, the
reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) A requisition for direct recruitment of
78 Assistant Aerodrome Officers was sent to
the U.P.S C. on 19-2-1971, who advertised the
posts on the Bth May. 1971. The last date
for submission of applications was 7-6-1971.

(b) and (c). One post of Assistant Aerod-
rome Officer is available from 28-11-1970 and
13 from 10-3-1971 to be filled by departmental
promotion. The vacancies could not be filled
so far as a new Grade of Acrodrome Assis-
tants has been created and the Recruitment
Rules for filling the posts of Assistant Aerod-
rome Officers have had to be modified to
make the Aerodrome Assistants eligible for
promotion to the Grade of Assistant Aerod-
rome Officers. The semiority of Aerodrome
Assistants initially appointed from the grade
of Operators, both on the basis of senionty-
cum-fitness and alimuted qualified test had
also to be settled. This matter has been exa-
mined in consultation with the concerned
Ministries and the seniority since finalised.
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Loans advanced In Orissa under the Hotel
Development Loan Scheme

5160. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether any loan has been advanced
to any person or parties in Orissa under the
Hotel Development Loans Scheme : and

{b) if so, the names of persons or parties
and the amount of loans advanced so far in
Orissa ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGII) :
(a) No application for loan has been
received from any party in Orissa.

(b) Does not arise.

Applications recelved for grant of Loans
by Nationalised Banks in Orissa

5161, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) the number of applications received
so far by the Nationalised Banks in Orissa
for granting loans for Small Scale Industries,
agricultural inputs, irrigation purposes, farm-
ing and crop loan purposes :

() the number of persons to whom loans
were given by the Nationalised Banks and the
total amount of loans advanced so far ; and

{c) the action being taken on the remain-
ing applications pending with those banks ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (g).
Information is not maintained by banks in
the form asked for by the Hon'ble member.
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However data regarding number of loans sanc-
tioned by nationalised bank and the amount
outstanding in Orissa State as at the end of
December 1970 are given below :—

No. of units/ Amount
A[Cs. Outstanding
(Rs. lakhs)
Small Scale
Industries 243 113.70
Agriculture 1095 18.86
Since nationalisation, the nationalised

banks have adopted a liberalised credit policy
in respect of hitherto neglected sectors like
small scale industries and agriculture, The
banks consider al] applications on merits,
provided the schemes are operationally viable.
If specific complaints of delay are received,
the banks are asked to look into them.

Amount allocated to Orissa for central
Sector Road Schemes

5162. SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the amount of money allocated to
Orissa for Central Sector Road Schemes
during the years 1969-70 and 1971-72 and the

amount spent during the above period, year-
wise ;

(b) whe her the Orissa Government has
implemented any of the recommendations
made at the mesting of the State Public Works
Secretaries and Chief Engineers ;

(c) if so, the particulars thereof ; and

(d) what are the Central Sector Road
Schemes In Orissa which were implemented in
these three years in Orissa 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
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Year Funds allotted Expenditure incurred during
the year
(Rs. in lakhs)

1965-70 43.26 42,59

1970-71 114.16 102,87

1971-72 39.74
(Out of “VYote on account” Expenditure figures for the
for expenditure during the year will be available only
period April-July 1971) after the close of the finan-

cial year
(b) and (c). The meeting of the State (c) whether Government of Kerala have

Public Works Secretaries and Chief Engineers
was held in Delhi from the 5th to 7th June
1970 and the draft summary record of the
same has been sent to the State Governments
only recently.

(d) Besides continuing  *‘Carry-over”
works spilling over from the period preceding
Fourth Plan, estimates amounting to Rs. 345.11
lakhs for new woi ks for develnpment of national
highways have been sanctioned during the
Fourth Five Year Plan so far, which are all
in various stages of progress.

Developmeit of Tourism in Kerala during
Fourth Plan Period

5163. SHRIMATI BHARGAVI THAN-
KAPPAN :
SHR1 C. K. CHANDRAPPAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Government of Kerala
have formulated any scheme to promote tour-
ism in the State ;

(b) If 80, the main features thereof and
the amoumt proposed to be given to the State
Government during the Fourth Plan period ;

sought any assistance from the Central Govern-
ment for the purpose ; and

(d) if so, the amount asked for
amount sanctioned by the Central
ment 7

and the
Govern-

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). A statement showing tourism
schemes proposed to be taken up by the
Government of Kerala during the Fourth
Plan is attached. These will be financed enti
rely by the State Government,

In the Central Sector, the following schemes
have been included :

1. Kovalam beach resort development—
proposed outlay Rs, 221.58 lakhs ;
Rs. 86 58 lakhs by Department of
Tourism and Rs, 135.00 lakhs by
Indian Tourism Development Corpo-
ration.

Youth hostel at Trivandrum—esti-
mated cost about Rs. 3 lakhs.

3. Development of facilities at Periyar
Wild Life Sanctuary —allocation yet

to be determined,
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Statement
(Rupess in lakhs)

1. Accommodation at Malampuzha 2,75
2. Developiment of Bekkal 1.75
3, Development of Periyer Wild Life Sanctuary 7.50
4. Tourlst Publicity 2.00
5. Development of Kumarakom 1.00
6. Development of Thirumullavaram r 375

7. Development of Kevalam and water supply scheme 500*
8. Kerala Tourism Corporation 5.00
9, Training of staff 0.50
10. Development of Palaruvi 7.50
11. Development of Ponmudi 5.00
12, Development of Ezhumalai 375
13. Development of Kappad 2.50
14, Construction of a floating jetty at Periyar 2.00

Total ";.-t;-

*The outlay is now increased to Rs. 11.30 lakhs which will be met by readjustment

within the Plan outlay.

Indacement to Natlonal Shipping Lines for
operating on less Economic rutes

5164, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Shipper's Council has
asked the Shipping Board to induce the
National Shipping lines to fill the gap in the
shipping services and give prefereace in the
matter of grant of financial assistance from
the Shipping Development Fund to only those
lines which operate on less economic routes ;
and

(b) if so, its effiect on the sale of Indian
commodities abroad ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). Yes, Sir., In December 1970,
1he All India Shippers’ Council had submitted
& note of adequacy of Shipping services for

India's overseas trade suggesling infer alia
that National Shipping Lines may be induced
to fill the gap in the shipping services and
that preference in grant of financial assistance
from the Shipping Development Fund be given
to those lines which operate on less economic
routes. As the question of additional shipp-
ing services to develaping conntries was already
under the consideration of a sub-committee of
the National Shipping Board, the above pro-
posal has also been referred to the Sub-Commit-
tee for examination and report. The Sub-
Committee will consider the aspect raised in
part (b) of the question also.

Payment of leave-salary In earned

5I65. SHRI A. N. CHAWLA :

SHRIK. M. MADHUKAR :

Will the Minister of FINANCE be pleased
1o state ! <

(a) whether & proposal to pay salary to
Government employees in lieu of earned loave
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has been under consideration of Government
for quite & long time; and

(b) il so, when a final decision is likely
to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) Yes, Sir. Attention is in-
vited to the answer given on the 1ith Decem-
ber, 1970 to unstarred question No, 4316 asked
by Shri Vidya Dhar Bajpai.

(b) The matter is now engaging the
attention of the Third Pay Commission who
have in their questionnaire invited comments
on this item among others.

12,00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED BLOWING UP OF RAILWAY
TRACK ON EASTERN RAILWAY BY
PAKISTANI SABOTLURS

SHRI TRIDIB CHAUDHURI (Berham-
pore) : I call the attention of the Minister of
Railways to the following matter of urgent
public importance and I request that he may
make a statement thereon :—

The reported blowing up of Railway track
between Majdia and Burmpur in the
Scaldah Division of Eastern Railway by
explosive munes placed by Pakistam
saboteurs.

THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA) : Sir, at about 0555
hrs, on 13.7.1977, when 730 Up—Engine and
Brake Van only —passed over the track
beyond the Kilometre Post No. 108/6 towards
Banpur, the Train Guard heard a loud explo-
sion behind him, The Guard came to Banpur
Station and reported the matter to the Assis-
tant Station Master on duty, The Guard
then went back to the place of occurrence with
the Engine and Brake Van and saw that one
length of rail on the Up Main Line, i.e. the
western rail, was bent vertically about 10
inches and 2 CST~-9 plates and 2 tic bars
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were broken, by the explosion. There was &
hole in the ground about 3 feet in diameter
and about 2 feet deep, The Guard deputed
the fireman of the Engine at the place of
occurrence to stop any train coming on that
line and went back to Banpur and informed
the Station Master of all the details, The
Station Master informed all concerned inclue
ding Military authorities at Krishnanagar,

The place of occurrence is at Kilometre
Post No. 108/6 1n between Majdia and Banpur
on the Up Main Line and 1t lies within one
mile from Changkhali Border, that is to say,
East Pakistan Border diagonally across the
field north east of the place of occurrence.

The Border Security Force came to the
place of occurrence and recovered one unexplo-
ded anti-tank mine just opposite to the burst
rail, The Military representative with force
came shortly afterwards and ordered that
there should be no movement of Trains until
the Export came The Export came within
an hour and took over the unexploded anti-
tank mine for investigation,

The Assistant Engineer and the Permanent
Way Inspector's stafl, etc., went to the place
of occurrence at about 10.35 hrs. and repajred
the bent rail and replaced the two broken
CST-9 plates and two tie bars and declared
the track fit for runming at 11.35 hours.

The Goveinment Railway Police, Rana.
ghat started case No. 4 on the same day
under Section 126, Indian Railways Act, read
with Section 3 & 5 of Indian Explosive
Substances Act. The case is under investiga-
tion,

So far no arrests have been made.

SHRI TRIDIB CHAUDHURI: Sir,
unfortunately, this occurrence took place on
the Railways and we have to address this call
attention motion to the Minister of Railways,
The information we have got appears to be a
sad commentary on the state of our border
defences in that sensitive ragion of Indo-
Pakistan border where just a few kilometres
across Pakistani army is almost smarting for
a fight...

SHRI B, 8. MURTHY (Amalapuram) :
itching for a fight,
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SHRI TRIDIB CHAUDHEURI : The infor-
mation given to us has several lacunae and it is
not very clear from the statement as to what
was the actual cause of the explosion, The
newspapers reported what really exploded on
the track and burst the rail was a dynamite.
1 don't knmow whether that is correct. The
anti-tank mine that was discovered later was
an unexploded onec. Has the Railway
Minister any information as to the actual
cause of the explosion 7 What did explode ?
His statement does not also state as to when
the civil and police authorities and border
security force and army authorities reached
the place of accident. Of course, the old
station master at Burnpur could do no more
than inform the army authorities and district
authorities and police authorities at Krishna-
nagar, district headquarters, which is about
40 to 50 KM from that place. It is not
directly connected by rail. The railway
connection is rather circuitous. There is a
road connection So, 1 want to know
this : When did the concerned authorities
connected with the defence of the railway
track actually arrive, one by one? His
statement does not make that clear

The third question is of a general sort.
What is the sort of liaison that is maintained
by Railway Administration in this zone and
by the Defence Authorities, with regard to
the guarding of the railway track? The
Minister’s statement does not give that impres-
sion. 1 find from the Sratesman of Calcutta
of July 14th that after this explosion took
place the police officer :aid that as a preven-
tive measure a platoon of force had been
deployed for round-the clock patrol duty
along the railway track between QGede to
Majdia. That is becoming wise after the
theft has taken place! Why did not the
police authorities, army authorities or border
security people think of guarding the track
beforehand 7 1 don't blame the Minister or
the Railway Administration as such, Mr.
Hanumenthaiya is a senior Member of the
Cabinet. 1 want to know what actually is
being done here. This is a sensitive border
and the security and defence arrangements
must be tip-top ; but it does not appear to be
s0 on the face of it, from this statement.

SHRI HANUMANTHAIYA: I share
the anxiety of the hon. Member. He asked
aboyt the timing, 1 think. The Engineer, the
Permanent Way Inspector, all reached the
place of occurrenc immediately. Within 4
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hours and 40 minutes everybody was there,
Everybody concerned including the military
reached the spot expeditiously and there has
been no delay. About the other question
regarding the type of material used, this is
under investigation. Technical people have
to tell us what is the type of material used.
The anti-tank mine and other things that he
mentioned have been handed over to the
military. The most important point is that
these tracks must be patrolled. That is what
we are proposing. We had certain discus-
sions, 1 did discuss this with the Minister
in Bengal when that Ministry was in office,
I had discussions with the Defence Minister
also. Besides the security force, there is the
police force and railway protection force. In
case of patrolling by army, everybody seems to
feel ensured of better safety. Therefore, there is
now a proposal to post military personnel also
to patrol. So, all possible measures are being
taken. As the hon. Member and the House
know, we shall not be able to exactly foresee
the time and place of an accident or saboteur
activity, and it is only after the event that
wc come into the picture. But, if military
patrolling is introduced it will greatly help,
1 understand. I am asking even the RPF
personnel to patrol at appropriate places where
it is expected that these things will happen.

SHRI TRIDIB KUMAR CHAUDHURY :
Has it been ascertained from the marks on
the anti-tank-mine whether it was from the
Indian ordnance factories or from the Pakis-
tan ordnance factories, because according to
the papers it was stolen from some ordnance
factory and the papers do not say whether
it was from the Indian or Pakistan ordnance
factoay 7 Has that aspect of the matter been
gone into ?

SHRI HANUMANTHAIYA : Yes, it
has been gone into. As the hon. Member
knows, it Is such a serious matter to make
allegations against our own factory or the
Pakistan personnel. It is under investigationm.
1 may require a few days more to know
correctly the origin of this anti-tank-mine.

SHRI JAGANATH RAO (Chatrapur):
Let him then make a statement.

SHRI B. K DASCHOWDHARY (Cooch-
Behar) ¢ Let him not become wiser afier the
event only,

SHRI PRABHUDAS PATEL (Dabhoi) :
We find from the newspaper reports that the
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Majdia district is a strategic point which is
about 2} k.m. from the Pakistan border. As
my hon. friend has said, the authorities could
bave forseen things and could have managed
to provide security on that track for our
trains. But we can say that it was the quick
sense of the engine-driver which averted great
devastation and saved the lives of hundreds
of passengers.

But we also read from the newspapers
that there is no adequate security arrange-
ment, For, on the next day, that is, the
14th July, we find that a group of Pakistan
armymen rushed into the same border
territory and started firing indiscriminately.
This shows that the border does not have
adequate security, which is a point of worry
not only to that part of the country but to
the whole country. So, may I know from
the hon. Minister what adcquate mcarures
have been taken for the security of this area ?

SHRI HANUMANTHAIYA : The hon.
Member will feel greatly relieved to know that
it was not a passenger train but only an
engine and a brake van, and, therefore, there
was no danger to lives of hundreds of passen-
gers. Regarding the other point that he has
raised, I have already answered it earlier in
reply to Shri Tridib Kumar Chaudhuri's
question,

DR. RANEN SEN (Barasat): This
calling-attention-notice  should have becn
answered by the Home Minister or the
Defence Minister, because during the last fuw
days, the Calcutta papers like the Amrita
Bazar Parrika, the Hindustan Stundard
etc, are publishing reports after reports about
the attempts of the Pakistani agents 10O
commit acts of sabotage inside West Bengal.
This incident on the railway track is just onc
incident in a series. A few days back,a
mine exploded, and one BSY officer was
killed. In another instance, a man was
carrying some explosive material inside a
pumpkin and that exploaded, and certain
people were killed, I have no time to go
into all those reports. But these reports
clearly reveal that attempts are being made
to blow up our railway lines, our bridges.
culverts, installations, houses and everything.

There is a systematic attempt made by
Pakisisni infiltrators and others. But the
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whole thing has been treated rather lightly
by the Inspector General of Police, Shri P, K.
Basu, according to a report which appears in
yesterday's Amrit Bazar Patrika. It says
that a part of the track was blown up and
whether there has been an attempt at sabotage
woule only be known after enquiries. He
said ‘From first hand rcports, it seems that
an attempt to destroy the railway track was
amateurist’. He is not an explosive expert ;
he is an Inspector General of Police risen
from a lower rank. He does not know any-
thing about mines or explosives, But he goes
on making all kinds of statements fo news-
paper reporters. This shows what precau-
tionary measures the Government of India
are taking when the enemy is at our border.

It is mentioned in the Minister’s state-
ment :

“The place of occurrence is at kilometre
Post No. 108/6 in between Majdia and
Banpur on the Up Main Line and it lies
within one mile from Changkhali border,
that is to say, thc East Pakistan border...”

There is no military, no border security
force. Yesterday we had a little brush with
Shri Jagjiwan Ram. There was no military
sentry, no border security force, no anti-
espionage staff working.

Somebody comes, plants 2 mine or a
couple of mines. What happent, A mine
explodes. The Station Master informs all
concerned. So police comes, then border
sccurity force comes, then military comes.
It takes threc hours. Just imagine the situa-
tion. We are living in what world ? Shri
Hanumanthaiya is not to be blamed for this.
The entire Home Ministry and the Defence
Ministry should be blamed for this callous
attitude towards the security of the borders of
India. We come from the area, We are
agitated over this. [ represent a border area,
1 have visited those areas, Sometimes there
1s shelling from across the border. People
are killed on this side. Then we send a
protest note or start counter-shelling after a
few minutes or few hours,

Therefore, this is a very unsatisfactory
state of affairs. Our borders should be
strongly secured against enemy agents or
infiltrators who are doing a lot of mischief
over there.
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Secondly, the railway track should be
properly juarded, and that too by the military.
What does the RPF know about mines and
explosives 7 They know a littie about point
303 rifids. Therefore, intelligence has to
be strengthened from the Home department ;
secondly, military personnel should be streng-
thened there ; thirdly, military intelligence
should be tightened up, Fourthly, the railway
track and other important installations should
be propetly guarded.

After making these sugguestions, I want to
know whether the Railway Minister has sent
any strong note to all the heads of the rall-
way department to make arrangements on
behalf of the railways also to guard all the
railheads and lines all throughout the West
Bengal arca bordering Bangla Desh, Have
actual arrangements been made to guard
railway culverts, and railway bridges and lines
so that suspicious people are apprehended and
brought to book as soon as they are found
out ?

SHRI HANUMANTHAIYA: I am
thankful to the hon member for his sugges-
tions, Most of them are acceptable. So far
as Defence and the Home Ministry are
concerned, 1 am told, they will be able to
answer about their part. In this question.
I am concerned only with the railways. I have
been worried for the ast two months because
many of these tracks even 1n Bihar have to be
patrolled because of these criminal activities,
and 1 am wholly in agreement with the hon.
Member that so far as the border area
adjoining Pakistan is concerned, not merely
the civil authorities but the military have also
to co-ordinate their efforts in order to ensure
maintenance of track, safeguarding of bridges
and other things. I have already said that
it will satisfy the hon. Member to know that
military petrolling is contemplated. Probably
it will take place soon.
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g 5 o o gier § sYv-at srfar @t
arg g § ? war I+F qaer war § 7 e
qET AT § o7 9 F1T A[fEw g 7 AT
T A rFgrFEIafaivd @ AR
g fawrr o | 9 aYT wT AW R
wam F e idfamsg et
Ia¥ fawe i | ag O B q@aaT W
arer wfY & 1 & o wngar § e wr e
e wggE v @ R e ug o @da g 4y
ge e Ery §? ag WA e e
o & wrgar g

SHRI HANUMANTHAIYA : Sir, the
bon, Member has mentioned public co-opera-
tion. One of the steps we have alrcady taken
pertaing to that subject. Instructions have
been issued to the railways in co-operation

with the education authoritics to conduct
educative propaganda on the subjec of safety
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on railway tracks in their adjoining villages,
The Ministry of Home Affairs has also issoed
a circular to all the State Governments to
educate the villagers in the vicinity of the
Railways and make them responsible for
safeguarding the tracks with the help of Block
Development Officers, Publicity Officers and
others. I wholly agree that public co-operation
is necessary. I once appealed to the hon.
Members of this House to take the initiative
in their respective constituencies and mobilise
public co-operation,

Regarding the other remarks made by my
hon. friend, they are general, pertaining to
the safety and defence of the country with
which all of us, whether in Government or in
the Opposition, are patriotically co-operating.
There is no difference on these general
observations.

DR RANEN SEN : Sir, may I ask the
Minister whether definitc discussions with the
Defence Minister have taken place after this
railway accident ? He has not answered that
question,

SHRI HANUMANTHAIYA : Itis not
that the Defence Ministry is sleeping over the
matter. They are taking various steps and the
Bangla Desh affair, as you know, has made
everyone of us sit up , they are doing things,

sit wrew fag ofgw : swar & feg
sfwerer &= o= a% g enfa g w o
a4 @F wAaT F1 g4 WTd wE f
|WHT |

SHRI ARJUN SETHI (Bhadrak) : It is
really unfortunate that after our hon. Home
Minister and our hon. Defence Minister firmly
declared that adequate measures would be
taken to avoid such dangers in the border
areas, we now sec the same incident, in a
most important part of the country, a sensitive
area, has taken place, I want to ask one or
two questions of the hon. Minister. Just after
the explosion on the track, the railway
accident, the Rajdhani Express was on the
track. May I know whether the Minister has
thought of any mechanical device which can
detect any sort of such explosive things. so
that the driver can pull back the train in time
and so that no accident or no such type of
explosions could take place on the railway
tracks 7



171 Re. Question of Privilege
SHRI HANUMANTHAIYA : The hon,
Member has something in his mind. I will
discuss 1t with mm privately and get his
opinion.

12.35 hrs.
RE. QUESTION OF PRIVILEGE

SHRI S. M, KRISHNA (Mandya) : Sir,
I beg your leave to raise a matter of privilege
that has been caused by the unnecessary inter-
fersnce of the Speaker of the Tamilnadu
Assembly with reference to what transpired
in this House on the 13th of this month.

SHRI TRIDIB CHAUDHURI (Berham-
pore) : On apoint of order, Sir. We saw In
the papers that when this matter was raised
in the Tamilnadu Assembly, the Speaker of
that Assembly said that therc was a prima
JSacie case, but he said he would write to you,
the Speaker of Lok Sabha So, 1s 1t proper
that this should be raised at this moment
before you get that communication from him ?
Otherwise, uonecessary bad blood would be
created between the two Houses.

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : Bad blood has been already
created. Mr. Krishnoa 1s right. No State
Assembly has a right to question the right of
an MP to speak 1n Parliament,

MR, SPEAKER : Mr. Krishna, I have
not given by consent to this motion so far.

SHRIS. M KRISHNA : [am aware of
it. But 1 would like to quote one sentence to
which serious objection has been taken by the
hon. Speaker of the Taminadu Assembly. It
pertains to what Mr. Shivappa said here, |
quote :

“What was the Tamilnadu Govcrnment
creating all galytia and hullabaloo’

This 1s the only sentence on which the hon.
Speaker of the Tamilnadu Assembly comes to
a conclusion that a prima facie casc has
been established that a breach of the privilege
of the Tamilnadu Assembly has taken place.
Is there any reference anywhere to the Tamil-
nadu Assembly in Mr. Shivappa’'s speech ?
No, There is only reference to the Tamilnadu
Goverament. Government can never be
equated with the leghlature, I feel under the
Constitution we have got to perform our
duties as Members of Parliament without aagy
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bindrance or outside interference, I deem it
proper that this House should be seized of
this matter. T am not wvery sensitive about
privileges of MPs as well as members of State
Legislatures, but I am sure, Sir, you will take
it up with the Speaker of the Tamilnadu
Assembly and see how far certain conventions
can be established wheresby a Member of
Parliament could reassert his right to say
whatever is proper. After all, you are the
person to restrain us from going beyond limits.
I would leave 1t at that and I would abide by
whatever ruling you may give.

st Q7o QAo iy (Mvaygw) : =,
wgr a% Wer g afesag fawm @wr
& sexer & ot &1, oY 7t 9T AT oft
fororr g & wrfowr wZaq Ao o @
vl F1 T@urs fean, § ad qaear fw
37w F A iy awr ff B arfraare
sdeaet & Prgra war & gaedi 97 @1 I
ZSW & HUT IAW F1f YA W fEar
war g, ¥ A9 FT AW IT WAt ¥ ATH
fearn argar ...

Heaw AR : JF 7g WA A a9
1T FE AAT |

st o g qtdw : § @ dwzE W
qTH A AT ARAT § #GF qE GOT qwA
T w1 FreT §... (wewa) L&
TF A@ Fg F AT T GATA FQAT§
# wgar wrgar § v ag o et @ w0
wae feqr qar g, afas Sfsgss
fevmady, areqe, 2 95 730 ¥ AEREE &
o § —Trqz, FHMA, TYFE, (HAAE TS
@ gt ANE T awoaf B faed
mfvemy adrad w1 fedft ag ¥ o
sqar femr e @ gewrgeer o QEn
wx aft § fow ax s # ar &9, fax
WY afx aefowas &, o gark waw w7
sfwan fraamasly & agere o o Ffgere
§ ¥ 3w & qrady ST ged § ) T
wE gy # B F—
dar ot ek wgr e W ¥
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€1 |Eedr Ay & qmy @ & g, faAd
6 g3 I T WA gl 9%
oF gFTE § guer fear aar &, fom & oo
e & aEEdl &7 Ao R freaedATgET
w1 AT gfewe g i

SHRI VAYALAR RAVI (Chirayiokil) :
Sir, Shri Lakkappa and I have also senl a
motion about this, I am not going to elabo-
rate anything about that., I will only say that
I fully agree with Shri Krishna and I request
you to give your consent to raise the question
of privilege and to accept it,

SHRI §, M. BANERJEE (Kanpur) :
About the question which has been raised by
the hon. Member, Shri Krishna, about ceriain
observations made in the Tamil Nadu Assembly
and apecially about the Speaker of the Tamil
Nadu Assembly 1 would only submit that we
in this House have certain privileges and the
members of the State Assembly, including the
Speaker, also have certain privileges. We are
supreine ahd soveteign but we should also
bear in mind that there is State autonomy
and they have a right to eriticize us, not on
Ppariiadsentary proceedings. I am not supporting
thut, But should we strelch it so far ?
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There is a government in Tamil Nadn,
They have already written to the Speaker of
the Assembly and to you. They are already
seized of the matter. Let us not create tension
between the State Government and the Centre.
It is very bad. After all, whatever conventions
we develop here should be the ideal for State
Governments. Let us not be allergic. If we
say something here, lét us be prepared to
have both biickbats and bouguets. What are
we allergic about ; what are those privileges, 1
do not know. Immediately somebody outside
says something, we haul him up, whether it
is the Speaker of an Assembly or someone
else, I request hon. Members not to be
allergic and touchy about it. Afier all, there
is a State Assembly there and they have a
right to criticize us if we criticize them here
Once we criticize them and therr actions,
naturally, we have to receive both bouquets
and buickbats, Hon. Mcmberz should be
prepared for that.

MR. SPEAKER : About thesc motions
sent by Shri § M. Krishna and Shni Vayalar
Ravi, and also mentioned by Shri Pandey and
later on by Shri Banerjee, 1 also like your-
selves read in the papers as 1o what transpired
in the Tanul Nadu Assembly and that the
Speaker was sending something in writing to
me, which I have not so far received, I am
not aware as to what cxactly 1s the background
of the whole mater, why the Speaker was
compelled to hold Shri Shivappa as guilty of
some privilege or haul him up for some breach
of privilege. The whole background is not
known to me, I am just waiting for the letier
from the Speaker.

SHRI S§. M. BANERILCE :
about the Cauvery waters dispute.

That is

MR, SPEAKER: Of course, we had a
number of dispules. So much happened in the
West Bengal Assembly. They mentioned
about us and we mentioned about them. In
every part of the country we do criticize each
other, not the Presiding Officers or the validity
of the decisions of the House, We do have a
number of precedents,

In this matter, there was some criticism
by an hon. Member of this House regarding
certain stand taken up by the Government of
Tamil Nadu, And Tamil Nadu Members, of
course, have their own grievances against the
Government of Mysore and others. If we also
follow the same thing, if they criticise ub and
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we do it in our own way, we also commit
the same biunder, If we also, do the same,
then there is no solution, So, I think, we
should observe restraint in this matter and
let us wait for the communication from the
Speaker of the Tamil Nadu Assembly.

Of course, I have been in the know of all
the conventions and practices that we have
been following. Luckily, my association with
the Presiding Officers’ Conference goes 1ight
from the time of Shri Mavalankar. From 1952
onwards to 1962, 1 have been attending the
Presiding Officers’ Conference as the Speaker
of the Punjab Assembly and, later on, as the
Speaker of the Lok Sabha. There is a long
history as to how a Member of one House
can be hauled up by the other House, what
is the procedure to be followed and all that.
1 think, before writing about jt, the Speaker of
the Tamil Nadu Assembly must have gone
through all those long records as to how to
react against each other. When [ receive the
communication, 1 shall place it before the
House.

RE : BUSINESS OF THE HOUSE

SHRI K. SURYANARAYANA (Eluru) :
Sir, I would request you to exiend the time
for the discussion of the Demands relating to
the Ministry of Agriculture, This is a very
important subject,

MR. SPEAKER : We have been exten-
ding the time arbitrarily by 1 hour, 2 hours
and like that, and the result is that we have
to take up the lunch hour alvo. The lunch-
hour decision was upto 2Ist. Now we are
taking up the lunch hour right upto the end
of the session, Still, we are running short of
the time for the business to be transacted and,
as the Business Advisory Committee consi-
dered it, we are taking up Saturday also. Do
you want to take up Sunday also ? If you
want to get the time extended, the only thing
will be that we will run short of it and the
business will not be transacted. We will have
a Constitution Amendment Bill also and there
are 30 mapy other items on the agenda. So,
1 request you to kindly stick to the programme
that we have fixed. In the beginning, 4 hours
were allotted to this Minisiry and, later on, we
extended to § hours, I think, we shounld stick
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to the schedule. I will try to accommodate as

many of you as possible if you just obey my
bell.

12.48 brs.
PAPERS LAID ON THE TABLE

REPORT OF INDIAN COUNCIL OF SOCIAL
SCIENCE RESEARCH, NEW DELHI

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P. YADAVA) : On
behaif of Shri Siddhartha Shankar Ray I
beg to lay on the Table a copy of the Report
(Hindi and English versions) of the Indian
Council of Social Science Research, New
Delhi for the period 1st August, 1969 to 3ist
March, 1970. (Placed in Library. See No,
LT—675/71)

NoT1IFICATION UNDER CENTRAL EXCIsE
Rures, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Table ;

(1) A copy of Notification No. GSR,
986 (Hindi and English versions)
published in Gazette of India dated
the 29th June, 1971 issued under the
Central Excise Rules, 1944, together
with an explanatory memorandum,
[Placed in Library. See No, LT—
676/71)

(2) A copy of Notification No. G.S.R.
987 (Hindi and English versions)
published in Gazettee of India dated
the Ist July, 1971, under section 159
of the Customs Act, 1962, together
with an explanatory memorandum,
(Placed in Library. See No. LT—
677111

PAPERS UNDER COMPANIES ACT, 1956

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HQUSING
(SHRI L. K, GUJRAL) ¢ I beg to lay on the
Table 8 copy each of the followlng papers
(Hindi and Euglish versions) onder sub-ssction
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(1) of section 619A of the Companies Act,
1956 :

(i) Review by the Government on the
working of the National Buildings
Construction Corporation Limited,
New Dethi, for the year 1969-70.

Annual Report of the National
Buildings Construction Corporation
Limited, New Dclhi, for the year
1969-70 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon [Placed in Library. See
No. LT —678/71]

0]

12 49 hrs.

PUBLIC ACCOUNTS COMMITTEE
FourTH REPORT

SHRI C. C DESAI (Sabarkantha): I
beg to present the Fourth Report of the public
Accounts Commuttee regarding Audit Reports
on the Accounts of the Indian Council of
Agricultural Research for the year 1966-67,
1967-68, and 1968-69.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : Sir,
1 rise to announce that Government Business
in this House during the week commiencing
from Monday the I9th July after the voting
of Demands for Grants {General) for 1971-72
on 21st July, 1971, will consist of :—

(1) General discussion on the Budgets
for 1971-72 and voting of the related
demands for grants in respect of the
States of Gujarat, Mysore and West
Bengal.

(2) Consideration and passing of the
Finance (No.2) Bill, 1971,

12.50 hre.
STATEMENT RE : COMMITTEE TO IN-
VESTIGATE THE WORKING OF OIL
AND NATURAL GAS COMMISSION

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C.SETHD):
Heo, Mambers would recall that during the
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Debate on Grants of the Ministry of Petro-
leum and Chemicals, I had mentioned that
I would be appointing a High Power Commit-
tee to make a study of the organisation,
financing and functioning of the Oil ang
Natural Gas Commission.

Accordingly, it has been decided to appoint
a Committee to study certain features of the
structure organisalion, financing and function-
ing of the Oil and Natural Gas Commission
and make recommendations for changes and
improvements which will strengthen and enable
the Commission to achieve the objective of
rapid expansion of its programme of survey,
exploration and production of gas and oll,
both on shore and off-shore, so that the poten-
tial oil and gas resources of the country are
fully expored and exploited within a measur-
able period of time and the Commission are
able to extend their activities to promising on-
share and offshore areas in neighbouring
countries if and when suitable opportunities
arise and thus the Commission is able to make
rapid and continuous additions to establish
reserves and to production to meet the grow-
ing needs of the country

The composition of the expert team would
be as follows :—

1. Shri K. D. Malaviya, M, P,
Chairman.

Member

L

Shri M. S. Pathak,

Member, Planning Commission
and Chairman Engineers
India Limuted, -

3. Dr, G. Ramaswamy,
Chief of Exploration, Planning
and Development, Ministry of
Petroleurn and Chemicals, "

4, Shri N, Krishnan,
Chief Cost Accounts Officer,
Ministry of Finance, "

S. A Senior and experienced
Geologist, whose name will
be announced later.
Shri S. N. Ghosh. Chief of
Publicity Division, Petroleum
Information Service and
Editor, Oll Commentary
will be Secretary, B
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The terms of reference of the Committee
include the following—

Programme Planning

1. To review the organisation for, the
methods and techniques and the qualify of
programme planning and of preparation of
Project Reports of the ONGC and the ade-
quacy of the methods and techniques followed
for reviewing from time to time and for
keeping proper and timely watch on implemen-
tation of the programmes and projects and
suggest improvements in these matters, where
necessary ;

Organisational matters

2. To review the structure of the Commis-
sion from the level of the Commission down
to the Project, including a review of the com-
position of the Commission and the dis‘'ribu-
tion of functions and responsibilitics among
the Chairman and the other whole time
Members and the need for and role of part-
time Members, The distribution of separate
functions and responsibilities among the whole-
time Members and how they discharge these
and the role that they play in the working of
the Commission as a whole should aim at
sccuring the maximum contrlbution of each
Member individually and also to the Commis-
sion as a whole.

3. To view the existing decision making
processes and those for follow-up of decisions
obtaining at various levels within the Commis-
sion, in administrative, tenchnical, financial
and other matters, the role of the Standing
Committee of the Commission ; and the need
for any technical coromittees indicating in
what fields and in what mannper these should
function.

4, To review the existing regional set-up,
the area of their coverage, their staffing ; func-
tions and responsibilities and relationship
with Headquaters ; whether these is need for
the creation of more regions and how their
working can be made conducive to better
planned and coordindted programme imple-
mentation within the whole région &nod how
the regional organisation cafi betome ‘more
cffective as an operational agenty |

S. To seview the present persontiel Pﬂilc!
of the ONGC, with partichlsr releréncs t
recrifitment, training and promotions, rotalion
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of staff bstween Directoratéd and Deépartments,
scope provided for needed specialisation in
different ficlds and the development of mana-
gerial and techoical competence among the Key
personnel with the object of building up grea-
ter capicity and self-reliance in the Commis-
sion for undertaking more difficult operations.
particularly in the off-shore, and on an exten-
ded scale and ensuring competent handling of
the operations, both managerially and techni-
cally ;

Finance

6. To review the existing pattern of
financing of the ONGC, particularly the ratio
between the equity and loans, and to suggest
changes that may help to present a fair picture
of the financial results of the Commussion’s
operations and facilitate, and remove any dis-
incentives that their may be, the Commission’s
taking normal risks involved in oil exploration
and production. Also to review the costing
system and budgetary centrol existing in the
Commuission and suggest measures for impro-
yement,

Technical matters

7. To review the know-how, expertise
and technical capabilitics at present obtaining
in the various technical Directorates and
Departments of the Commission and assess
how far these need to be strengthened to
enable the Commission to expand its pro-
gramme, particularly in difficult on-shore areas
and in off-shore, To view also in this
connection the extent and manger of coordi-
nation existing among the various tcchnical
Directorates and Departments and to assess
the practical assistance to operations from the
nstitute of Petroleum Exploration and review
further the relationship of the Institute with
other allied scientific and technical Institutes
in the country, like the I-LP. (Indian Insti-
tute of Petroleum) This review should lead to
the identification of the important areas
where gaps exist in technology and know-how
and to the suggesting of imeasures by which
these gaps can be quickly bridged, whether by
training or recourse to outside assistante of
expbrts or constitanly bervices.

8. T¢ review  whether the geslogical
well-testing data sre properly obtsined
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tation of further programme, and whether in
this matter there is adequate coordination
between the concerned Directorates,

9. To review in broad terms the ade-
guacy, both in terms of quality and quantity,
of ssismic, drilling, testing, production and
other important equipment at present available
and in use in the ONGC, and if gaps and
shoricomings are revealed to suggest measuros
for removing these;

10. To review the deployment of drilling
rigs and seismic equipment and suggest mea-
sures for their better and more effective utili-
sation ;

The Committee is being requested to give
their report within a period of three months,

1255 hrs.

BUSINESS ADVISORY COMMITTEE
THirRD REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): I begto
move :

“That this House do agrec with the Third
raport of the Business Advisory Committee
presented to the House on  the 15th July,
1971."

MR. SPEAKER : The question is :

““That this House do agree with the Thud
Report of the Business Advisory Commit-
toe presented to the House on the 15th
July, 1971,

The motion was adopted

12.56 brs.

'WEST BENGAL STATE LEGISLATURE
(DELEGATION OF POWERS) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Ibeg to move for leave to
iﬂﬂ;\ﬁmlﬂﬂqo confer on the President

power of the legislature of the State of

Wost Bengal to make laws.
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SHRI SOMNATH CHATTBRIBErose.

MR. SPEAKER : You should be vary
brief.

SHRI SOMNATH CHATTERJEE (Bard<
wan) : Of course, with your permission, Sir,

This 1s a matter of importance, an impos-
tant piece of legislation which is sought to
be introduced.

This Bill secks to do away with the entire
democratic process of legislation. Because,
there could be no opportunity of discussion or
of debate in respect any Bill or anything that
may be passed or law enacted in respect of
West Bengal,

So far as the Constitutional provision is
concerned, 1 know, the Minister will refer to
Art, 357. But that should be taken recourse
to in gravest emergency : nol as & regular
procedure to be adopled in every case where
Piesidential rule is promulgated. So far as
the Constitation is concerned, therc are various
provisions in Part IV, dealing with Directive
Principles which arc never taken recourse to,
and this has become something like 2 monus-
ment of Government's in action and apathy
because Government has never takem any
steps for the purpose of enforcing the Direc
tive principles.

Just because there is a Constitutional pro-
vision it is not necessary that Parliament should
abdicate its function of enacting law for the
puipose of the State over which Presidential
rule is promulgated and leave the eatire
process of legislating for that State to the
executive, in the name of the President. It
will give rise to tendencics of passing laws
without discussion, laws which will be in the
nature of ‘anti-people” laws. Aand, we will
have no opportunity to discuss that. The
only provjsion made is that thers can be
amendment of any of the Acts which am
passed by the President in exercise of the
powers under this statute. But, Sir, that will
be only in the case of amendment that may be
proposed, but there is no scops for gemeral
discussion or for disapproval of the Presidens
tial Act that may be passed. .

g ]

. %Published inGazatte of India Extraordiary, Part I, Section 2, dated 16-7-71, p
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Anothér provision is saying that the
President whenever he considers it practicable
to do so, shall consult the Consultative Com-
mittee. This provision itself contains a rider
that the President may not even consult the
Consultative Commitice. Therefore, there is
no scope for discussion or debate on any
proposal that the President may choose to
enforce.

I wish to make this submission. The
only plea that has been taken is that Parlia-
ment may not find time to legislate for West
Bengal. This ples, I submit, should not
be taken into consideration because executive
legisiation or any expediency cannot really be
a wubstitute for proper legislation to be
enacted by the elected body to be considered,
debated and discussed.

13 hrs.

No executive expedient can be a substi ute
for following the ordinary norms of parliamen-
tary democracy, If the House and the
Government could find time to initiate Bills
and retrograde measures like the Maintenance
of Internal Security Bill and if many hours of
this House could be taken for passing such a
legislation, surely, this House can afford time
for the purposs of enacting important
leglalation which Government think it neces-
sary to be promulgated in West Bengal,
Therefore, why should this House be com-
pletely bypassed for the purpose of initiating
legislation for West Bengal ?

The other point to which I want to draw
the attention of the House is that the Presi-
dent has the power under the Proclamation
to issue ordinances under article 213.
Therefore, that power is being retained by
the President under the Proclamation itself.
If there is any necessity, when Parliament is
not in session, certsinly the President can
issue ordinances, which as hon. Members are
aware, will remain for six weeks after the
House is called. Within that time, Parlmment
can pass such legisiation, Therefore, I would
submit that Government should consider
withdrawibg this Bill and should not arrogate
to therselves such blanket, wide znd arbi-
trary powers (0 pass any legilstion without
ever coming fo-Parliament for the purpose of
its sanction.
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1 would also like lo point out that this
time the Central Government have dissolved
the Wast Bengal Legishative Assembly,
according to us in the most partisan maaner,
because on the last oceasion when President's
rule was imposed, for four months the
legislature was kept alive, but this time we
had the unsesmly spectacie that even before
the Ministry tendered Its resignation, the
Assembly was dissolved just to prevent the
single largest political party in West Bengal
from coming to power through the democratic
process. After having dissolved the legisla-
tive assembly in the most arbitrary manner
now the executive government wants to take
up the entire legislative processes also without
allowing any Bills or proposed legislation to
come before any elected body.

Therefore, 1 submit that this Bill will be
a fraud on he constitutional and legislative
power that has been conferred on Government,
and this House will not be doing its duty in
abdicating all its powers ®&nd functions if it
enacts this law. Therefore, I beg to oppose
the introduction of this Bill.

SHRI K. C. PANT: The House will
recall that the President has declared in his
Proclamation on 29th June this year that the
powers of the State Legislature of West Bengal
shall be exercised by or under the authority
of Parliament, and hence all the powers of
that State legislature are now exercisable by
Parliament,

Any important issue in relation to West
Bengal can be raised in Parliament under the
different provisions of the Rules of Procedure,
But the schedule of business before the House
is so tight that it would not be possible for it
to consider in detail urgent legislative
measures which may be required to be enacted
for the West Bengal State. Therefore, in
accordance with article 357, which my hon.
friend has himself cited, it has been the usual
practice of Parliament to confer on the
President the power of the logislature of a State
to make laws,

The present Bill follows in all its mujor
aspects the pdttern of earlier legislation on
this subject adopted by ths House for West
Bengal when it was under Presidemt’s rule
on the last occasion. It provides as usual
for the setting up of a comutiitice cousiyting of
60 Members, 40 from Lok Sabha and 20 from
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Raiya Sabha. This committee is required to
be consulted by the President in regard to
the legislative proposals. This is so far
as the legislative competence aspect is
concerned.

As regards the other aspect as to  how the
legislature was dissolved etc. etc. all these
matters can certainly be discussed when we
come before the House for approval of the
Proclamation, and that would be the time and
not this to discuss those things.

DR RANEN SEN (Barasat) : May I
make a submission ?
MR. SPEAKER : He should have

followed the practice of sending an intimation
to me ecarlier. The Minister has replied.

DR. RANEN SEN : 1Itis just a clari-
fication. Previously also all the Bills meant
for West Bongal used to be brought before
this House. How is the power taken away
now from this Parliament ? Now there 1s
President's rule We arc working as the
legislature for West Beugal also. Therefore,
ail the powers vesting in that Assembly should
vest in us.

SHRI K. C. PANT: That 1s why the
Bill. Dr. Ranen Sen will remember that
during the last Pesidential rule, we enacted
some very important and useful pieces of
legislation including land reform legislation
and the Consultative Committee was consulted
at the time.

MR. SPEAKER : The question is :
“That leave be granted to introduce a Bill
to confer on the President the power of
the Legislature of the State of West
Bengal to make laws”,

Tha motion was adopted

SHRIK.C. PANT: 1 introduce the

-

15.07 lirs,
DEMANDS FOR GRANTS, 1971-12—Contd
MiINISTRY OF AGRICULTURE—Conld.

‘MR, SPBAKER : Further discussion
and voting oh the Demands for grants under

the control of the Ministry of Agriculture
together with cut motions moved, We will
continue upto 3.30 P.M. How much time
does the Minster require for reply ?

THE MINISTER OF AGRICULTURE

(SHRI F. A, AHMED): About half am
hour,
MR. SPEAKER : I think we can spare

that time on Monday. He will reply on
Monday.

SHRI F. A. AHMED : Yes.

ot afrer wme (afoar) @ aeme
e, g A § 7 ) ¥ fr ffw -
Fea ¥ 9 fagg grafoge § go for @
T HET ¥ F9qF g2 =Qrfgd, JfFT AR
Y2 § TR | o ATHr HeT g
T BT ! W ¥ & I a0 AT agry
w wfEd

MR SPEAKER:
his legs.

Shri Shinde was on
He will try to be brief.,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHEB P. SHINDE) : Yes.

Yesterday I said that many senior
colleagues of ours had participated in the
debate which had been very useful and cons-
tructive. Shri Genda Singh, Shri Darbara
Singh and a number of others really en-
lightened us on a number of issues. I am
thankful to all the members whe have
spoken.

I would like to say that Shri M. Satya-
narayana Rao was very unfair to me, my
Ministry and to my Minister, 1 am not aller-
gic to criticism. In fact I am such a worker
and colleague of yours who would like to
welcome criticism as it will help us to improve
matters. But when personal references were
made to Shri F. A, Ahmed, I felt extromely
unhappy.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : 1 have not said anythiog ob-
jectionable. I have great respect for him,
But so far as agriculture is concerned, itis &
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very difficult subject for him because he Is not
an agricultyrist &nd does not know the facts.
This was what I said.

SHRI ANNASAHEB P, SHINDE : I have
had the good forture to work with many Food
Mmisters. I have worked with Shri C,
Subramaniam and Shri Jagjiwan Ram. 1 have
been working with Shri F. A. Ahmed since the
last one and a half year. May I tell you that
I have found in him one of the finest politi-
cians who has the wisdom to understand the
issues ? Therefore it is wrong to say that this
Ministry has been thrust on hum as it would
creale a wrong impression in the country
about the functioning of the Mmistry, This
18 & public issuc and therefore I have tied to
reply to this point.

Because of his wisdoin, what is happsning
today 1n the country. I recall the time a few
years carlier when 1 was speaking from this
very plage. Acharya Knpalant wds thena
member of this House. I madc a statement
since 1 knew something about agriculture I
made a claim at that time that our country
was likely ta become self-suffipient.  Acharya
Kripalani rose and requested the Chair that
he might be allowed to nterrupt. He sad,
“This young man is making irresponsible
stajements, he should not mahke them.” I do
not blame Acharya Kripalani because that was
the feeling of a larg: section of the politicians
and the people in the country, Many people
thought that this country would never reach
the stage of being self-sufficient. But what
has happened today ?

All of us should be proud of this that
today our country is on the threshold of being
self-sufficient. Our food ptoduction has
almost reached the figure of 106 million tonnes.
Our experts are still struggling because the
market arrivals are very heavy, and I think
this figure of 106 million tonnes is likely 10 be
ap under-estimate,

We were 0 much dependent on other
countries for foodgrains. We were begging st
the doors of others. So, all of us should 'be
prowd of this, '

Do you think this is simply, as an hon.
Meber said in gre Jajetruption yesterday, due
to.gaod weather condaions 7 1 sybmii.thak it is
nat due.to whather conditions alone. Of course,
in » counlry, like Iudia, whether cpndisiaps

are tropical, ceinfall plays.a. rvery impartans,
nole, but it is tot the weather alens, but .if b
tha human rolg, the inoontive, given by the
Ministry, the ek dome by the prodyction
side, the management of the food economy by
the food Department and as has been righily
pointed out by shri Darbara Singh, the farmers
of this country that bave really helped us. We
should take a balanced view of the picture,
The initiative was taken by the Government
of India and we got an excellent response
from the farmers.

I have made this comment in this country
and elsewhere that in wisdom the Ffarmers of
our country are second to none. They are
people who understand  They may be 1liite-
rate; they may be poor, but they understand.
Once the technology 1s known and it is esta-
blished and properly damonstrated to them,
they act so quickly, so well, 50 intelligently.
Therefore, the ntiative taken by my Ministry,
the co-operation extended by all State Govera-
ments, irtespective of poliical affiliations, and
the response of the farmers have gone a long
way in really biinging our country to the stage
of self-sufficiency. We need no longer beg at
the doors of others for foodgrains., As you
are aware, Government has made an announ-
cement on the floor of the House anumber of
times that we are going to stop concessional
wmports by 1971, i.e., within a few months from
now, Government want to stick to this
commitment which has beon made to this
country and to this august House.

We should be happy that last year while
the prices of industrial products went up by
seven (o elght per cent, there has been a  fall
to the tune of four to five per cent in food
prices in this country, Ultimately we have
respomsibility not oaly to the producers of this
cotritry but to the large section of consumers
of this country, very poor people whoss pur-
chasing power is low. Iam coming to the
point how we have tried to safeguard the in-
terests of the producers, but the increase in
productian has heiped us in stabilising prices.
The fall in the prices of foodgrains as against
the rise in other prices during the last year is
really anather achisvement of my Ministry,of,
which all of us can be proud. .

‘There has been  zome, criticlsm o regard
to the role of the Food Corporation and aleo
some suggestiona, | We are, taking some action
on them. . At bop. Member mads reference
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to-corfuption ete.. We  shall “not -hesitate to
take the stromgest possible action against any-
body who is found guilty of indulging in
corrupt - Practices.” But we should take a
balanced - view -about the role of the Food
Corporation. * For the first time, the "public
gector unnertaking in this ‘country is making
‘d valuable ' contribution 10 the economy of
our couttry, It was our dream, We have
been talking for many years that there should
be State trading in foodgrains, and thata
public sector undertaking like the Food Cor-
poration of India should have a commanding
and stretegic rolc in the Indian foodgrains
market. What has happened today 7 The
Food Corporation has really gained a comman-
ding position in the Indian foodgrains market
today. Sec the procurement figures ; see the
rolé the Food Corporation is playing foday.
‘Today, the stock position is so happy. We
have almost 8.7 million tonnes of foodgrains
with us in stock. We wanted that by the end
of the fourth Five Year Plan we should have
4 buffer-stock of five million tonnes. We
have attaincd that in 1970-71, three years
earlier. Should we not be proud of this ?

. . Then, with regard to 'wheat procurement,
there has been some criticism. Mr. Genda
Singh—he is a very responsible politician—said
that we should try to educate. ‘the staff of the
Food Corporation, [ entirzly agree ; there is
need. (Imterruprion) 1. cntirely share the
sentiments of Mr, Genda Singh and other hon.
Members who expressed the view that the
Food Corporation should try to improve. -But
1 would also like you to appreciate the achieve-
ments of the . Food. Corporation during the
Jast two. years, and particularly this year.
This ysar, the Food Corporation has procured
wheat, during the last two months and a half,
1o the tune of 4.7 million tonnes, It is such
a gigantic task as has never bappend -in. the
Aistory, of our. cqualry, in the hisiory of agri-
-caltural sconomy. - Far instance, as compared

19.1969-70, we have procured up. to June, 22
Ilkhiﬁnpﬂ An 1970-71, 25 lakh tonnmes ; and
this, year 45 Jakh tonnes, and the iateat. ﬁwn

Thﬂm. ira -'.-‘.": LI VIR

meunum Muu cimmimn has
M'C"hrﬂi*&f ’folﬂ' hlll!ml mm For-

The target has not ‘only’ bécn achieved, but -
the targets have been surpassed,. We protured
much more than the targeted figures, . Bacaise .
of that, what was happened in:this - couatry ?
The fear was despite the role of the Food
Corporation, we were thinking that we shall
have to import, because there is . a wide. gap
between the public distribution and procur-
ment,—public distribution through fair-price
shops and ration shops at controlled . prices,
The requirement was to the . tune of  pine
million tonnes, and procurement used . to be
at the level of six million tonnes, " There wag
a gap of three million tonnes, Previgusly,; the
procurement was stagnant for a few years.
And we thought that if the gap remained, we
shall not be in a position to stop . the import
of foodgrains, What has happened this year 7
This_yoear, public distribution is going down as
a result of easy availability of foodgrains, The
people do not want 1o purchase through fair-
price shops or ration shops because it is avai-
lable in at the same price in the open . market
now. Public distribution is going down and
our - procuremen! is increasing. This gap
which used to be three million toanes is no
longer there. Thercfore, in regard, to this,
there is no need for any considerable import,

The problem regarding the price is. a little
difficult, bxcause of the influx of  the refugees,
They are rice-eating refugees. Some , of the
countries have been offering us wheat. My
appeal to them would be - that il they really
want to help us in this matter—we are helping
on humanitarian grounds, and as has been
said on the flvor of this House, it is. the res-
ponsibility of the International community to
feed them—they should give us rice aod not
wheat, because the n:rum are rice-eating
people. ci

In wheat, really we have nlmogt doubhd
our production, The experts are atill strugg-
ling with the figures ; they made an estimate
of 21 million tonpes in the beginning, and
then they thought it may come to 22 rmluon
tonnes. 1 shall not be surprised if the experts
come 10 the conclusion (hat this year’s wheat
productlon would be 23 miillion tonnes. JIn
regard to rice, already " the hreakthmagh is
there ; the signs are there. Formetly, our
rice prodtrctnon used to be somewhere | ;Isom
32 to 39 million tonnes. - This year, welwe
‘produced 42,5 million tonnes, This, indl;w.es :
that -8~ breakthrought is coming. It is. 3
very happy sign for us, angd. {z{smwh 'u
for thie food cconomy. U
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I would repeat that the food economy was
managed very well by my Ministry and the
Government of India ; the consumers and the
producers have also benefited. The producers
have benefited in the sense that had not the
Food Corporation come in the market ina
commanding way, the prices would have gone
down very much ; there would have been a
depreasion in the market and millions of far-
mers would have suffered. As a result of the
role played by the Food Corporation, the
interests of the consumers and producers have
been well protected.

Regarding land reforms and the problem of
small farmers, these are very important issues
and my senior colicague will deal with them
when he replies.  Ultimately, the small farmer
is not able to take advantage of the green
revolution because he has no resources. The
bigger land-owners have resourcss to purchase
fertilisers, seeds, tractors etc, Even the bank-
ing system was not helping the small farmers.
That is why the Government nationalined the
banks. Now, two fundamental decisions
have been taken. Firstly, a directive has been
issved by the Reserve iank that out of the
total credit given through cooperatives, 20 per
cent is reserved for small farmers. Secondly,
& credit guarantee corporation has started
operating under thé Finance Ministry and
loans upto 1000 given to small farmers would
be guarantesd, Banks werc not prepared to
advance loans to the small farmers because
recovery was doubtful. Now the repayments
would be guaranteed to the extent of 75 per
cent and the small farmers would be able to
get credit on a very extensive scale.

SHRI B, K. DASCHOWDHURY (Cooch-
Behar) : The Ministry has got two schemés—
Small Farmers Development Agency and
Marginal Farmers and Agricultural Labourers
scheme. Why are these two schemes imple-
mented in a selective way ? Why not apply
them to all districts ?

SHRI ANNASAHEB P. SHINDE : When
mew schemes are formulated, we should see
How they work. The intention i3 not to keep
them confined to a few districts, If they succeed,
our intention is to cover the whole conntry in
due course. This is one of the most challenging
ptogeammes that Government have taken up.
We shoyld implement it sincerely and auccess-
fully and then expand it all over the country.
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1 know you take a Jot of interest in lt and
will discuss it personally with you.

Coming to the low consumptian of fertilisers
in our country, Shri Darbara Siogh quoted
some figures and said Belgium has the highest
level of consumption of fertilisers, He said it
was 293 kg per hectare. Now it is 300, in
terms of pure nitrogen, But in our country it
is 9 kg. Now, to make a proper assessment,
we should see what was the posilion ten years
ago and five years ago. Five years ago, the
consumption was just 4 kg Now it has more
than doubled and come to 9 kg. So, itis
increasing very fast, as a result of the number
of steps taken by my ministry. We try to see
that fertilisers reach all the farmers. Of course,
there are some complaints, but may I assure
the House that our supply position is very
satisfactory and the agricultural production
programme need not suffer. There might have
been some difficulties about particular types of
fertilisers. There is more demand for sulphate
of ammonia and calcium ammonium nitrate.
We are trying to examine the possibility of
importing them. But so far as the general
availability of nitrogen is concerned, we have
enough stock and we shall be in a position to
meet all reasonable requirements of the State
Governments

Mr Genda Singh made some reference
to agricultural education and said proper
attention is not given to it. He is not present ;
I am sorry to learn that he is ill, He is a very
knowledgeable member who knows the intri-
cate problems of agriculture,

He said that proper attention was not
being given. I shall be prepared to welcome
any suggestion from any hon. Member
belonging to any party for improving the
position., But may I tell you that for the first
time in this country & very basic and funda-
meatal approach, a mew approach, has been
adopted regarding agricultural education ?
There was one basic defoct with our educational
systom. It used o be acadeémic and completely
divorced from the realities of life. What we
have done in regard to agricultural education
is that now we have separated the stream
of agricultural education from the general
stream of education jn our country. We have
re-organised our agriculturul univessitios, Now
we have advised State Gavernments that each
State mpst bave an agricultural uviversity of
its own snd almost 15 agricultum! universities
have coms into being.
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One hon, Méember, Shri Patel, who is not
here now, made a reference to delay in
organising the Gujarat agricultural University.
There is no delay whatever at our end. We
are prepared to start the Gujarat Agricultural
University. It was for the State Government.
Unfortunately, the State Government which
was in power there did not take quick
decisions. Therefore, the delay had been at
that end and not at our end. Yet, it will be
my endeavour to see that this is expedited as
much as possible.

In regard to agricultural education the
point 1 was making was that we have for the
firest time taken a policy decision that agri-
cultural universities should attend to agricul-
tural education and it should be linked with
research and extension, That means, our
education should be connected with problems
of life, practicalities and problems in the field.
Therefore, Pantnagar Agricultural University,
Ludhiana Agricultural University, Jabalpur
Agricultoral University—] can go on naming
universities like that—have become historical
names in our country, Why research is making
such a valuable contribution in ow1 country,
1s because the basic approach to these problems
has been changed. So, it would not be right
to say that attention is not being paid to
this matter. But, as I said, I am prepared to
welcome any suggestion from any guarter,

SHRI B. S. BHAURA (Bhatinda) :
Agricultural graduates are uncmplayed.

SHRI ANNASAHEB P. SHINDE : I
have gone into that issue and 1 agree that
this problem has to be attended to. But I find,
as compared to unemployment of engincers in
general, the unemployment of agricultural
graduates is on a limited scale. Because of the
development of agriculture, a large number
of graduates are finding employment. Even
then there is some unemployment Therefore,
we have decided to have 500 agro-service
centres in the country where we intend to
provide them jobs, credits etc.- jobs not in
the sense of employment but self-employment,
My munistry has given some thought to the
problem and we would continue to attend to
this problem in future,

T have not much time as you had warned
me in the beginning that I should be very
brief. I will make only one observation and
resume my seat. I think, it was Shei Mukhtiar
Singh who made a very uncharitable reference

to our Prime Minister, The Prime Minlster is
not here, but he made a reference to the way
the Prime Minister was making appointments,
It was very unfair on his part. For instance,
he referred to Shri Igbal Singh's appointment.
! will not refer to all the appointments,
What is wrong in making him the Chairman
of the Food Corporation of India 7 As many
of his colleagues know, Shri Igbal Singh was
the most senior politician in this country. He
participated in  the ficedom  struggle and
suffered there. Then, he had been continuously
a member of the Lok Sabha from 1952 on-
wards up to 1970. For inutance, last time also
one of our valuable colleigues, who was not
a Member of Parliament at that time, Shri
Shahnawaz Khan, was appointed Chairman of
the Food Corporation of India and he managed
the Food Corporation, 1 must say, very
well. So, what is wrong in appointing Shri
Igbal Singh as Chairman of the Corporation ?

DR. KAILAS (Bombay South) : She
should be complimented rather for appointing
Shri Igbal Singh.

THRI ANNASAHEB P SHINDE : Yes,
she (the Prime Minister) should be comple-
mented rather, Therefore, either this criticism
was uninformed or was politically motivated
and I completely disagree with the hon,
Member.

With these observations, I thank you for
giving me this opportunity.

13,30 hrs,
IMRr DCPuTY-SPEAKLR in the Chair]

SHRI R. N. BARMAN (Balurghat) :
Mr. Deputy-Speaker, Sir, ours is an agricul-
tural country and wvast multitude of our
people are absolutely dependent on agriculture,
In a developing mation like ours, a countrys
development cannot be expected unless
there are adequate agriculiural develop-
ments.  Rightly, therefore, Sir, the
first planners of our country laid due emphasis
on the agricultural development of the
country for the first Five Year Plan. But,
unfortunately, before reaching to certain
standards of agricultural development, before
coming to the point of equalisation of agricul-
tural economy with other forces of economic
development, the stress on this agricultural
development was greatly minimised In the
Socond and Third Five Year Plans with the
result that both our Second and Third Five
Year Plans could not make much headway for
total national development of the country,
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Because, neither our agricultural development
was up to the tune, nor adequale spent up
demand was created for other commodities
that are manufactured and intended to be
manufuctured during the Second and Third
Five Year Plans.

The net result of this was a big failure.
Fortunately enough, our leaders have come
to realise that agricultural development has
become a must towards an all round develop-
ment of the country, and, therefore, very
rightly after the Third Five Year Plan, huge
stress was laid on the agricultural development
by taking certain measures which have started
yielding result, and today, by and large, we
are in a position to reduce drastically the
import of foodgrains from other countrics.
One can imagine, Sir, running from 70 million
tonnes of foodgrains in 1966-67, today we
are having about 105 million tonnes of food-
grains, This increase of 35 million tonnes
of foodgrains in the course of few years has
given a great lift towards solving our food
crisis.

In this respect, I must congratulate the
Government and the ministers concerned for
showing rapid signs of development At the
same time, Sir, one must not lose sight of the
chronic disability that we are still facing in
the field of agricultural development in our
country. Without going to much comparison
with international standard, 1 can just cite
one or two instances, that is, in North Korea,
the paddy yield per acrc is about 60 quintals,
but in our country, it is only 10 to 11
quintals per acre. This is also not in all
cases, Of course, it is true thatin certain
areas like Punjab, Haryana and some other
places, the yield per acre is still higher. But
in Bengal, particularly, in North Bengal, to be
on a higher site, it is hardly 5 quintals or so
per acre, and the reasons are not far to seek.
It is the defect of our Agriculture Ministry
that adequate improvement could not be
forced at to all those backward regions. Due
to lack of irrigational facilities, the process of
mechanised agriculture and lack of supply of
improved manuro, fertilisor and techniques,
the backward regions of the country, be it
North Bengal or any other place, have not
been given due importance so far as agricul.
ture is concerned and, as a resalt theteof, a
huge gap between improved agriculture and
vndeveloped fleld of agriculturs has been
rising higher and higher atill,
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This is also making the poor agricultural
labourer poorer and poorer dus to apathetic
attitude of the administration., While one
part of the country is going richer and richer
to the agricultural development, the other part
of the same country is becoming poorer and
poorer. In the circustances, Sir, should the
people of these backward regions not feel wi.h
all emotions and sentiments that their cases
are not being properly looked into 7 There-
fore, 1 would appeal to the hon. Minister to
consider this particular aspect of the matter
and try to give so much incentives to the
people of those regions so that these poor
people could come up to the level of the
average to the development in agriculture of
the country.

For this matter, the first thing that should
be consideted is that there must be a uniform
legislation for land reforms all over the coun-
try which will certainly put all poor labourers
under one law. I agres with the Govern-
ment that this being a State subject, the
difficulties are there, but 1 would certainly
request the hon. Minister 1o scttle the matter
once for all by drawing the attention of the
State Ministers concerned, and it should be
gettled for the national interest and the
national integrity as well.

Secondly, so far as North Bengal is con-
cerned, the two appioved schemes of the
the Department of Agriculture, kmown as
‘Small Farmers Devclopment Agency' and
*Marginal Farmers Agricultural Labourer’
have not been uniformly applied in all the
districts of North Bengal. 1 would appeal to
the hon. Minister to sec that these North
Bengal districts being very poor and the local
people groaning under economic pressare,
immediately the Government should consider
to implement the above two schemes for the
benefit of the poor agricultural labouters. The
Government should not and must not say
that the primary objectives of these two
schemes lie with the iespective State Govern-
ments but this Government should realise
that here the people of India are the people
of India, not belonging to any State com-
cerned, and under the Directive Prineiples
of the Constitution of India all State Govern-
ments must agree to the objectives mentioned
therein and if any one does not, it is the
reaponsibility of the Centre to tell them to
come to terms and, therefore, I hold this
Central Government for not taking adequate
steps in the matter.
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Secondly, the loan facilities and supply of
improved seeds should be made as casier as
possible and thirdly the Gowernment should
consider the cases of landiess labowers, Ina
study It has been revealed that 282, of the
total agricultural labourer; and workers in
India are absolutcly landless, Tius number
runs into several crores of pevple., Govern-
ment should consider that these people should
be provided with land as ecarly as possible.
And lastly, 1 would appeal to the Minister to
consider and start a dialogue with the Migis-
try of Finance to sce that & large number of
tobacco growers of North Bengal which gives
a considerable amount of moncy to the
Central Excheguer by way ol Cential Excise
tax are being deprived of the Cenuial l'obacco
Development Scheme. The Government should
remember that tobacco earns revende from
forcign countiies to the extent of about
Rs. 27 crores a year and if developed properly,
forcign eachange carning from tobacco will be
doubled very soon. Further, while this
development scheme by wluch tobacio growers
are entitled to get loan and also get sabsidy,
this scheme is applicable to the States of
Andhra Pradesh, Mysore, Taml Naduy,
Gujarat, Maharashtra, Bihar and Orissa.
Why the same scheme should not be applicable
to the North Bengal tobacco growers ?

With these humble suggestions to the hon.
Minister for his consideration, I support the
Demands for Grants of the Ministry of
Agriculture,

SHRI RANABAHADUR SINGH (Sidhi):
Sir, every country, sooncr and later, In its
history, faces an occasion of which it can be
proud of and it has been given to our country
to face our problem of food in a way that
at the moment we happen to be in the
fortunate position of feeling a  bit
satisfied.

In the last 24 ycais of our Independence,
out Agriculture Department has had a gradual
shift in its policies and from the atart in 1928
when the Commodity Committees were formed
by the erstwhile rulers of this country, this
Department has reached a stage where high
class research is gradually filtering down to
belp the smallest farmer, I, Sir, would like
to draw the attention of this Department and
this Ministry to the fact that in all the
chequered history of this Department, one
important aspect which should have been the

very basis of all actions seems to have gone
by default. Whether it is growing sugar cane
or coffee or wheat or rice, whatever it is, the
main fulcrum on which the total productivity
rests is not the technique, it is the man bebind
the technique and the Department has so far
been so taken up by the technical aspect of
this whole action that the man often is lost.

This long list of items of research that has
been given m the brochure brought out by
the IARI show, sufficient and substantial
amounts allotted for the different crops and
different parts of the operation. But even
now when we have reached this technically-
speaking ‘take-off’ siage in our agricultural
tront, hardly any allotinent has been made to
study the management processes of farmers in
different 1egions of this country.

When 1 speak of management I do not
refer to the narrow economics of any agricul-
tural oparation., though, 1 would say, even
those narcow featutes of ecunomics of different
ciops have vet to be studied in depth. 1
want to draw the attention of this Ministry to
one fact and 1t is this. Therc is need to set
about some high level study about the back-
ground in which the farmer operates as a
manager. A lot of study is necessary in this
regard.

What we are facing today is an explosion
of knowledge on the agricultural front.
This explosion has led to the unavoidable
result that it has splintered almost all the
field of investigations. Any person who is
supposed to be well-versed in his particular
field is in such a farflung area from the
centre of management that he is lost if the
management was to put a direct question to
him We send experts abroad and they
spend 3 years, § ycars etc, for getting of
doctorates and when they rcturn, we find,
they have spen' probably 4 or 5 years of their
time m studies of very narrow field. When
they are brought back they are put into the
advisory groups, of tiying to guide the people,
to guide the managers of this industry. We
have always need to give guidance to the
managerial part of this industry too. And
in that T am afraid, not much has been done.
The small farmer needs greater help. The
bigger ones might be betler educated. For
the last decade or so we are wilnessing this
situation, Anybody who is educated, any-
body who has a son, who has a career in
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view, a person who wants to keep on his
white cloth in his next profession,—none of
these far thinking persons thought of
going back into agriculture. There has been
a definite brain drain from the agriculture
industry. That is why the managerial portion
of it is something that has to be sttended to
on a very very important basis.

Regarding high-yielding varicties of crop
that they are growing, one feels astonished
at the statement in the report. [t has bcen
stated that the area of high-yielding project
in 1970-71 has gone up by 2,5 per cent, But
the same report says, the application of
nitrogen has gone up only by 2 per cent.
There has been a decided setback in our
nitrogen takeoff by 0 5%. I reccived a letter
from a constituent of mine. He said, after
5 years of constant application of nitrogen and
phospherous and potash ash in his 10 acre
field he has been forced to give up using
fertiliser completely and totally.

What 1 mean to say is that in the absence
of studies in depth of the managerial poruon
of our present agricultural operations, we are
gradually coming to an occasion when we do
not know how much the farmers save when
they go into the high-yielding programme.
It is good, and so far, the approach has been,
that we have always looked at farming from
the national point of view. That was exactly
what 1 had tried to draw the attention
of the Ministry to by quoting the Commodity
committee background to this whole operation.
We look at this problem from the national
viewpoint. We were lacking in foodgramns
and we had a break-through which was
fortunately brought in from Mexico by the
efforts of Dr. Borlaugh and thanks to the
cultivation of the high-yielding variety, we are
today in this fortunate position when we can
say that we do not have to import foodgrains.
But this is the national aspect of it. The
farmers' aspect is slightly different.

A ten-acre farmer who is educated and
who wotks probably as one of the leaders of
his community writes and says that after five
years of use, he is going to give up using
fertitlisors, That is not a fortunate position.
I plead that it is about time that we stop and
take stock of what happens and all the more
necessary this has to be done because we are
eptering a fleld wherein our present pro-
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grammes are going to make large inputs
available to the small farmer, I warn the
Ministry through this House that unless these
findings arc perfected, it is a very dangerous
position if the small farmer were to be given
unlimited credit and input facilities and if he
falls short of making a profit ; & big farmers
has the staying power of living through that,
but the small farmer will not survive,

Finally, T would say that a littie foresight
is called for at the moment as regards
mechanisation. For the first ten vears of
our Independence, we were against mechani-
sation. We were always told that we come
fiom a country where our Father of the
Nation had preached charkh?. We are at
the moment mn a very diffeient position. We

have been importing combine-harvesters
which are the biggest machines available
for agricultuwral operations, and that is

exactly where I want to draw the attention of
the Ministry that when we did import com-
bines, we imported the laigest varicties known
in the market. There are combines 1n Japan
which arc smaller ones. which are suitable for
our country, and it is thosec Japanese com-
bines fitted to the hand-tractors that should
have been imporied, and not these 12 and
20 feet-cut ones.

Speahing on  agricultural education, 1
would say that it 1s about time that when we
talk of teaching our farmers, we do not look
at it with the viewpoint that our farmers
remain rustic. Qur education in our agri-
cultural universities is tending to turn out
farmers with good technical background. But
living in a willage, they do not naturally need
technology ; they need the art of village life,
and if that has to be inculcated 1n our next
generation of farmers, I would plead that
some effort should be made to bring liberal
arts and some finer arts, just as in Holland
folk centres are doing for their farmers, in
our agricultural universities also. Especiall y,
I would plead that the science of gramswara J
must be taught in our agricultural universities
as a background,

MR. DEPUTY-SPEAKER :
Member should now conclude.

SHRI RANABAHADUR BINGH: I
represent a party of 15,

MR  DEPUTY-SPEAKER : He has
already exceeded the time.

The hon.
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SHRI RANABAHADUR SINGH: 1
shall mention only three sentences. The
first sentence is that I would plead that all
our national parks should be handed over to
the Department of Tourism and taken away

from the Forest Department so that they
become tourist attractions, The second
sentence is this. I would like that in irri-

gation, there must be carricd out an aerial
hydrological study of our country. It would
save us from going into the costly process of
test drilling and whuld give exact indications
wherc water can be found in regions which
are not amenable canal irrigation, Finally,
I say that it is about time that we in this
country think of providing the profession of
farming a little stabilisation time. We have
been talking about unlimited fragmentation
and this stabilisation is needed for people who
want to fall in love with their s01l and so can
look forward to its continuous use. In con-
clusion, I would like the Community Develop-
ment Department to think of giving morc
freedom to the panchayati raj Institutions.
We got frecdom from the British, but it rests
in Delhi. I would plcad that the freedom
goes 10 the villages.

SHRI K. D. MALAVIYA (Domaria-
ganj): The programmes indicated by this
Ministry undoubtedly reflect the determination
and sincerity of Govarnment to move forward
as fast as possible towards our objectives of
social justice, rural development and realisa-
tion of our socialist goals. The fiist two or
three pages of the report circulated to us
clearly give briefly the comprchensive aspect
of the activities of this Ministry. It covers
a very large area ; although by name, it is the
Ministry of Agriculture, I consider that a
very large segment, perhaps the major schemes
of our socio-economic activities are covered
by this Ministry. Therefore, it is all the
more to be realised that the responsibility of
this Ministry is very very great.

It is not the farmer I have in view, but
the citizen of our country living in the rural
areas where the programmes of irrigation,
removal of unemployment, development of
intensive agriculture, proliferation of indus-
tries processed from raw materials taken from
agriculture, state farming, which is a different
aspeot of the entire activities, than funda-
mental and applied research which are being
carried out by this Ministry and the handling
of the progmmme of increasing our own
Ratural wealth through forest development and

all that are undertaken. Soitis all & very
big programme. Personally, I would define
socialism today as rural development in all
its aspects and transformation of our social
system. If we look at the rural developmant
programmes, we have before us the activities
of this Ministry. 1 must say that the
Ministey has very elaborately and purposefully
included in its activities those programmes
which in their totality go to discharge the
urgent obligations of Government. This is
as far as the spread of the activities of the
Agriculture Ministry is concerned, and the
Reports do indicate that there is a sincere
and determined effort to move ahead.

But I also feel that the programme of
industrialisation and the Ministry of Agri-
culture are inter-connected in such a way that
in their totality they can produce a concrete
picture of the so:ialist society that we want to
build. So far, I am sorry to say, our pattern
of mixed economy has been emphasizing the
aspect of consumer goods industry in such
a way that they arc not moving towirds
development of agriculture. In fact, many of
our basic industries have to be geared to the
obsectives of agticultural development.

In the last decade or two w2 neglected the
tractor industry. It was very unfortunate
that we neglected the manufacture of tractors
and allicd machinery which go to improve the
rural conditions of our country so far as
irrigation, road-building, storage of foodgrains,
insecticides elc., arc concerned. The basic
idustries, within the pattern of our mixed
economy, were geared more towards a
philosophy which has been brought from the
West of the American capitalist system, where
luxury goods were included more in the mixed
economy pattern of consumer goods industry.
This should not have been done, and I hope
now that aspect will be taken care of by the
Government, that we shall proliforate our
consumer goods industry in the mixed
economy pattern in such a way that our
empbhasis is towards the utilisation of the raw
materials produced in the rural areas, which
go quickly to improve the condilions of our
rural people.

The other and more important aspect to
which 1 would like to diaw the attention of
the hon. Ministcs is that this sort of servicing
will not do. Whatever programmes you may
lay down with all the sincerity and determi-
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nation at your commai d, you are afraid and
hesitant of tacking the means which is going
to achieve this end. 1 have been saying this
fiom wvarious platfooms, and 1 take this
opportunity to repeat it again, with all the
sincerity at my command, that you should
introduce a large army of committed people
in the entirc Government service, right from
Delhi down to the village. [ do not exclude
political appointments at the topmost icvel.
1 suggest that for the time being there should
be a machinery set up which will sclect the
best available talent in the country of
committed people The thick wall which
exists today between the bureaucracy and the
politically committed people who are devoted
and committed to a programme of socialism
through the programmes enumetated by the
Government, should vanish. Otheiwise you
cannot do it.

In the pattern of demwocracy so many things
come up, but sonztimes svme political paity
has te come forward to assert that 1f we want
to go ahead so far as implenwntation of the
programme is concerned, these committed
people have to comie forwaird and do it.

14, hrs,

The Economic Pantl which was appointed
by the ruling political party at Bombay, re-
commended that a large land army be created
which after careful tiaining, should help the
bureaucracy in the implementation of the
programmes of rural development or land
reforms, or whatever it is. Now, that idea
must be seriously studied by the Ministry of
Agriculture at the top level. Sume sort of co-
ordination has to be thought of between the
Central Government and thc State Govern-
ment and, if necessary—I think it is necessary —
to introduce necessary changes in your Con-
stitution to give new facihtics, new opporiu-
nities, to meet that challenge which comes
from our rural world, This challenge cannot
be met, whatever programmes, whatever
names you may like to give those programmes
1 bave seen that the programmes are now going
down., Even so far as the selection of the
districts is comcerned, I can challenge that it
bas been wrongly done But 1 would not like
to deal with it further because you are having
a sysfem, and that system is entircly out-
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dated. New wine now cannot be contained
in the old bottles ; a new bottle has to be
found out for these new aspirations. The four
elections have brought about a qualitative
change in the aspirations of our people and
if you want to satisfly those aspirations, you
should move forward in a big way, say good-
bye to the old pattern of your functioning, the
functioning at the State level, the Central level,
the panchayat level and the regional level
which is all confused, muddled. The corruption
that has come is only a symptom of a very
big diseave that is basically there. And that
big disease is our disinclination or our
disability or inability to take care ol those
basic things. These are two things. I am not
going to spell out unything about the merits,
I say these progiommes have been  very care-
fully thought out ; they lead towards a socialist
socicty and no other socialist society perhaps
could have found out a belter programme for
our country, although the methodology and
the speed will have to be quite different and
to be carried out by sone other socialist
oricnted pohtical parties.

But unicss you bring about a change in
the outlook by changing your Constitution and
by changing your outlook and mentality, it
will be diflicult for you. And then, after these
changes that have come in the minds of the
pcople, and the qualitative change that has
gone very rapidly forward, if we are not going
to solve the problem through Parliament and
this Government, the people will find out a
way to solve it. It may be on the streets or
anywhere else, but the problem will be solved,
and the country will move forward.

That is all that I can say.

&} R wwr (%) : Sursae wgaw,
JTx G| T darem H qid o Sed
w1 @Y qqae v frar &, wk ol #
vt weardy § ) ¥y ard o e %
g W WY ¥uT gHeqT § AT §F qwedr
9T FIX AW FT qreT qrgw fad waar §
o ¥ ourar & surer gave e S
TEAT W ger wee g wfey | argfew
w7 ¥ o< ¥ arft ¥ wrafga g
¥ g& @y ® wger fear mm oK
afeef & wpEl sver fer war
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g my qord a1 § oy fratae
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(oft T wa%) -

¥ g FT A AT NAT AT IZ AT F
TAT &1 AT @, GF AT A gHLST &Y Al
groagagr T grod & &1 wewIe
B e ¥ % fog it A g7w T
firr oy 1 fadh =T g wmed & AN
&k &1 & fadga gear sgar § e osa
] {7 AN a6 ¥ AT v AR A
awE ¥ WY FgEM TR FIF FIILA
qa7g giar wfgg 1 vew avAR 7 @ A
¥ fog 3o wa°a Fd 6 37 S A
g TG |

st wAtrw mau (fee)  fegd
wfFT g1, w4t SE 9T 7 9T W
¥ qaman § fr wfg wam 7 foeg a@l
¥ A\ w17 fear &, a7 faofas @1 @2
Frifta ¥ fam A7g § g9 |07, I
¥ sgvgrsfaw & war o) s & o 47
wtmy #Y g7 fwan, qg oF vfagfrr g
g mamadagaT ¢ afar 9 F
wfdr ®rew, =1z, I AR q2 qivg
T & a7 v gf §, 39 A1 qWA £
8 aran ¢ & o wgwn 7 ofagrfas am
fwat 3 | o1 ¥ 9T HIW@ A 9@F gAR
¥ § Fré A" ot qg g v fF e
¥ dzrare say a@, gt fs, o
e, & A avET et sl FEr 9
oF W@egna a5 feg 7 fad o,
afew grar 3w, wraT & R gwrt geeRT
7oy gi

afen @ F AEAgE T, AT AR
g ot & e gw gx w1 S sAe
quT ¥¥ ¥ §, IW * § frqaAr  wmerETT
& qmt ot § | T ag 7 A e ww gw
woor §, A & off fur® ¥ wd wEmFw wa
¥® 7vuT 7& & 1 W A 7 o wf A 7
G® TN & aR F §F o wF fererad
gORT ¥ gTvA Wit § it werEe
famrd 8w & & fix oq fer §8 & amar
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%, 8 99 ®¥ g1 faar orav § st T
& w7 forqr wrAr &)
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FE FIIT ATIE AFY F7aqT  ?

st aftvrw Maw - & g # T4,
€T AW A 417 F @TE | 7T 9T oo
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t gt fawm & 99 91 g1 A 1 famme
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T FTAT & q1Z AT g FTIRIA
FF W T wE gAT & F gE A
Frar fa 39 § wawt A gan @ afew
39 F A ey W 2, W T AL
gy wifzn | fraye & #er nar g fy vy
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ta foq gn n fag onfy & weae Afag
AN 1T IR i A ¢ fe
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dre dgw FERwT a1, N wERAT
@t & wfas 78 ¥
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wWien o ¥ dar @ 7 wm oaw
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wiy wWaez ¥ wwg AN (s W
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qT FE RTE
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T 47, AfET ¥ g 78 gu | = famfad
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2, S oy wEergR w1 ot @fesr fear
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aifer swEET 9w w1 % v &
Y fFE & awm & aly s aEmw
Fv AT & AR AT & FH qARTY Ay
9T AN & 1 £ for e gwrk Ay ¥ frar
! qqAT TER & gArEw, qwE q7 &K
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AY FroATE g0 R | A WY qEE Qg &Y
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FraRT g q%Ar & W aga st frard
Y g AT &

T WA AY T AT N AR
g

*SHRI R. BALAKRISHNA PILLAI
(Mavelikara) - Mr. Deputy Spcaker, Sir, I
support these Demands for Grants I am
supporling these Demands not because during
the last 22 years this Government has given
sufficient care and attention to Agriculture, I
want to say that if the care and attention
bestowed on other fields had been shown to
agriculture during the last 22 years we could
have achieved better results.

In the matter of foodgrains and cash
ciops, even though the prices have not
increased the cost of production has increased
three or four times. Even though the prices
of uactors and other agricultural implements
have increased three or four times, even

*The original spewh was deimred :-n r;lallyalum
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though the wages of workers have also
increased three or four times, as far as the
agriculturists are concerned the Government
has not cared to give them the required
facllities. Even the subsidy given on fertilisers
has been taken away during the last few years,
Almost every year there is damage due to
floods. Crops are damaged due to other
reasons also, These things put the agriculturists
in very great difficulties. Even though promises
have been made by this Government that as
far as the farmers are concerned they would
be given all facilities to improve preduction, I
am pained to say that so far nothing has been
done in that direction.

It is true time and again it has been
declared from many forums that crop insurance
scheme would be introduced in this country—
many Ministers who were in charge of the
portfolio of Agriculture have said this—this
has not been introduccd effectively in any
area. During the last fifteen years there has not
been even one year when crops have not been
damaged by floods in Kerala. This year therc
have been very heavy floods and thousands of
acres of land have been submerged causing
heavy damage to crops. After all this the
Central Government has sanctioned only Rs.
50,000 for flond relief in Kerala, I am pained
to mention this. If this is the position, how
can the farmers expect better incentives for
increasing food production ?

Sir, only if the educated wunemployed
people are attracted to enter the field of
agricul, ure we can hope to solve the problem
of une mployment m this country. Bul today
it is not being done, Only those people who
are unfit to do any other job, who are
traditionally engaged in agriculture, are doing
cultivation. If we are not able to change this
trend this country will face a crisis in the field
of agriculture.

Has the Government taken any step to
ensure a fixed and fair price for the agricultural
products in this country 7 Has the Govern-
ment got any clear idea about the prices of
agricultural products ? Has the Government
taken any measure to link the prices of
agricoltural  products with the cost of
production ?

. Much has been said about the Green
Revolution, It Is said that the Green Revolu-
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tion has come in this country. 1 do not
dispute it, But as a result of Gresn Revolution
a huge amount of production is expectsd and
the peasants expect the prices to be in produc-
tion to the cost of production, But I am
pained to mention here that the Government
has not given any attention to check the
decline in the prices as far as the agriculturists
are concerned. We must not forget the fact
that if production increases and the price given
to the peasants decrease when the cost of
production goes up a time will come when
agriculture will not be profitable in this
country.

Sir, I represent a State which produces the
maximum quantity of cash crops. What is the
position obtaining in that State ? During the
last few years the prices of cash crops are
going down. The pepper produced in our
State 1s now pushed out of the world market
because of tough competition from Indonesia.
The heavy export duty imposed on paper
along with the excise duty that is already
there has shattered pepper production in
Kerala As far as the pepper cultivators are
concerned no other country is imposing
excise duty on them. In the matter of export
duty also, on such products as pepper, 1 think
India can be singled out. The duty that has
been imposed on pepper has made it impossible
for us to face the competition from Indonesia
and increase our exports.

My complaint is that the Ministry of Agri-
culture is not paying enough attention in the
matter of export of cash crops from Kerala,
My appeal is that either they should pay
more attention or they should transfer the
item of cash crops to the Ministry of Foreign
Trade. Similar is the case with tea, coffee,
cashew and ginger. In Kerala, which produces
the maximum amount of cash crops, during
the last fifieen years the prices have not
increased even by a rupee whereas, on the
other hand, the prices have declined. This is
the truth which I want to place before this
House,

Tea plantations have reached a stage of
closure. In a few years Kerala will be faced
with a situation where lakhs of acres of tea
plantations will be closed down. For rubber
the price has been fixed at Rs, 325, but there
is no arapgement to procure rubber at that
price. The rubber growers do not get more than
Rs, 420, The Ministry of Agriculture is not
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taking up the responsibility of ensuring the
cultivators the price that is fixed by Govern-
ment, The Foreign Trade Ministry does not
purchase as much rubber as possible from the
rubber growers so that their mtewcst might
be protected. Sir, this situation should not be
allowed tb continue. Today our cash crops are
losing the world market. If new markets are
not explored and the agriculturists are not
assured a fixed price we will definitely be
facing a grave crisis in the matter of our
exports.

Out of the total exports of marine
products from India 35 per cent is from Kerala,
This item is also, unfortunately, looked after
by the Mimstry of Agiiculture. But the
Mmistry of Agricultuie 1s not paying sufficient
attention to this. When other countries are
importing trawlers and boats fiom foreign
countries for deep-sea fishing, in our country
import is completely banned and no arrange-
ment is made for deep-sea fishing A legislation
is to come belore this House veiy shortly for
the setting up of a Marine Development
Authority, As my State is exporting 35 per
cent of the matine produsts we requested that
the headquarters of the Manne Development
Corporation should be at Cochin The
Government did not agrec to this request and
I understand that it 1s going to be established
in Delhi. This should not be allowed 1
once again stress that the headquarters of the
Marine Development Corpoiation should be at
Cochin,

Sir, I will conclude after saying one more
sentence. In this country thcie is a ftrend in
all the States to import officers lrom the
Administrative Service into the technical
departments as heads of the departments. I
understand that this 1s against the instructions
given by the Centre. We have no objeclion
to officers of the Administrative Service being
put in charge of admimistiative woith 1 have
only to say that technical cxpeits should be
put in charge of technical departments as the
head of the depariment. The State Govern-
ments should be instructed to put techmical
people in charge of technical departments and
they should be confirmed in those posts.

My final appeal is that morc attention
should be paid to the field of agriculture. 1
would request that in Kerala, where not even
u single new project has been sanctioned for

the last so many years, at least the incomplete
projects like Kallara and Pamba should be
completed early. 1 also appeal that the
Southern Food Zone should be restored to us.

With these woids, Sir, I support the
Demands.

st o g0 wes (Mger) : IqTeAw
aér, & gfa warsa ¥ e & oawdw
F71 ¢ 1 @R AW H wear & wfw oy age
yW FRTAT § ) W FHAT § qGT TEY
grr wfgd i, g o g @ & 1w
gt e farafqama & waear d)
faart =re 2w & 15 9E WA TN &1
T e T faarh, ame, frgey sear
A, I FiT F fod aarsy i
1 gfagen & @@ F @ wy § aga
Fzraar A g1 #leT g AAT & f[MER &
e 0 9 FaAl Tigar g | fagR ¥ e
faard #t &t sqqeqr &, 9 IFGAFA G
@ix A 25 dfawa amw fa=wf wr
yarg g, wfew fagrew Faw 12 sfawa
g 7@ trand Y owavar @ & awd
fs & @ Fq@ AOF AT WA f—
TS TXAT 47 H G q9q tg=rg Y 39
A1 sqaeqr Ag 8, ¥ S wiama @
ga it 90 sfrwg farT @w § @t 9@
gy ¢ favie owa g1 agr faerd & fod
§g agrag afar g 9@ awa AT,
arger aq1 qgrel T@E A SIS
afaar sawt g1 goam @6 (faad)
aet @ 74 1 F19 gArT A T FIA
F2Y o qra § gy I AT A ¥
10,000 tFg gty &t faard adErl &
& grir 1 aer 9z gF ggifar wfa g, faw
f geErd orE & SIWT § S WY
FAT @A & | ITF qgh TgIE T A A
' Fd% e@aAs o1@ AT g 4T
ofpy T 509 o5 o@ AT AT X
agar § W qTE & T FT GGRT
a7, @ gaTe fear wa, Ty ag &

agrfedt #1 graa ga |
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[ ¥o TH0 Hew]

o Py ¥ yifw dfow wor o sgeqr
Y, ww f5 e R A qg swawr w1
DR ¥ ag T o fel ad
g &, frg & wreor wfw qv ww A
froar 1gw @ ¥ wfa® & gew
gy wha ) N & sma g
gl @ Had for fadm am ¥
Foee orer & ¥ s w2 fored ad
¥ @t aur framl W qfa-das o
fom a¥ 1 =gt ox @ W9s ¥ O
oYér afeat §, 97 9T 10 fez &1 atg wigy
&, gon % sgaeqr o< fawd o sqrear
F@ q, 7gr wdrT SN @R F wrow
fogz efwm &3 § Fgt o faard &
&g §1 F%ar & | e ar Fgr 9T faar
&Y sacyr AN AR da ¥ Faw S5
wfewe foard &1 wasw &1 gofed &
Iy s § e avee W ¥ o,
aw FT qqrs qurr & fol fa@w eare
it 157 diw ¥ o ogwa ap g fw
woeTe g o TEt afafy o frgfer A
wfuw & wfew o & &% | o= fady &
wawse 14,003 wagy feehiet § ot
wWH gaEedr FOw-F0w 30 s ¥
afgw § ax vo® mEl & g 12,174
% W wa¥45 shrwa sofeard § 2
wra qgifear § AR e Agar i g
AT A WTeT Jar w3y § ) gafed
fawrf sraeqr oT wiver sav AT WifEd

W ol ¥ o & @ oAl &
qadA st |

oft arcdvae ot (S¥wgT) @ SuTSEE
Waﬁﬂmtf?!?ﬁ’iﬁ'tlm
sure § aw gerfe @ W §, A frod
quadfa qroeal ¥ wre § o fawrr A
g0 T ¥ s gf & & amw wam g
f aw 3w IYwT W Dgvar A adw
ow arw & v vy Wi § -y
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%z §, dfew wea §—aut qdw & forely
IAGT T T A AE F , I
AT IAL MW A IATRAW ¥ Q@abww &
sfr @1 & wmgar g fie gaT mdw & afr
Iyt & Afy wv T P

EATU SR aga w97 §, IHAY Awvwwar
adY wwf T & w0 ag wrdard e ooy
FRITAT AT HYAA AT FIHT AT B
3 3, IEHT g@ AU oGt ) | AT
T % ¥ g I W FAE @
war & | S & folr w1, gar, faurd
T srTy oeT e A1 & Faoll # AN wErew
fear wrar §, a1 «F axg v gy gfy
fa> & fgara & faar omar & 1 g} oW
wRw # 20 @y fadr § Forad amad 30 &
45 wra a% ¢ | w@ afrs  Afey—fom
fa@t &t srandy 4 a7 @13 W7 STA R, TW
® W A3 W oeE T W}
T fam®r adeqr 45 @ § Faer
W @§ g s W fad aw i—
Wy e g g g fe e
glet a1 gwix fwar qar 8, Afew
@ ga ¥ ot g g mymar A
fre o g wiog & agar g fF o
wifew w9 & qfad7 gt

AL NQW A @ AT qAGT IAQ@
wgark gf &1 Q@ gEe wiw AW @
T ], 400 TidY ¥ wEvAm faege fr
7 &1 fea¥t arg & =X ¥, Wi, wre,
TouF A < At N gacear a9 *?
war afoma g1 <ar § i ¥ i A @y
W gk 1 gk o, e
arg e w§ ) gw fod @@ ate smA Y
N x¥r qrAwEwAT § | 9w @ w5 F
& yo quTT ¥ wrgar g— o s WY
& ua AU WA AT SEM, TAE
frame aff ¥, dww amezE § A
¥ g T @ g—

1 feari ft worf & fod ag smaww
§ 5w ToRTe T qoeTd & | fae
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s Y feafer oo W, fomd fr
fafewe sT & wosi &1 dw @ =
firaml ® ¥ vge firdafr )

2. g 2w ¥ e g A R
, Afsr I wowa & ww § T
gft &1 Yo gEm § fF sd@w
¥ w9 & AR iR R goud
& foq g U wIEm @ w |
# ag wigw § & wodF W@ 9T AR
& A N OF A g @y F for
¥ @Yo o, faad fFamat ) adr a
qz & Ay faw ad o

e 4

3. @AY fasi &1 9w oF am wy
9T FX AT § | FFEE F gHA WEA
e fear qr fr gw s aedw
w4, %9 for g a7 R & T ag uw
doifias ww Famar g F &% 9w
qr UGG IFIT AT ALEHFLT §L | &
¥q AgTha® ST § 9@ gz F7 ag wrgAr
a1 Wz g fF awa A agwing fx
qrd dYRTT ZA g 33 S A e
FIHTT G RIS w7 & fgafEardy
§ a1 ITH gFIT graT §, A ¥ G@HT
B OFIN T I FF ) | W AWK
UGHF  FN FEAT § IR AF
aopre 78 anfas agraar 2

4. fawedht, grft, wifemmar @k
Ho— ¥t ¥ qo ¢ fFT § aga ww
frmx § §wrgan g e o aear foar
T | AR ITC W F 0F G §, 99
w1 arg e Sfwa i § sew fer ad
0% Tar &9 & faoEt & WA
g § o< ag gk o Tqe el A
four oraT § | W SUEEAT & W AT

wifg@ )

5 g e T W
FIORWA—TH A § agy gFar g,
T3 wrrwE wgEX § TN T age @

w1 {1 Afew ga g wRw F gy
FWRAT A N wer ggw e & ag
ofeweft atws & fm &, gt ariws & aga
IRA IR K amgar § 7 qff wtaw
#1 sl & wqre <@r W@ 3w W
wafal & it § 3w dw ¥
wHaifat & s ww fear §, wawr
#AT gA I I @, W o K
Y A JarAr qAE )

6. 3% s3I q@r faws wRw §,
Afat & foorgar & s ¥ 9z o< 9q
famafagea Y armr Y §, 5o fodr &
R §aE @ | SfeT gw g
e Y AW g o fag ¥ A g
g, agr o it ox fesafaqea & sqear
Y anawFar § | i A fawwa A d)
z=faar fe & i favafaaeT 9 samgar
1 aFA 31 a0 9 SAOGT F OF qag
3§, I9F AT o fo i A
5-6 @Y uFz IEA E A I F g
awdtAt & 27 A we & 6§ 4
9 graar & 3 91 ar feene &%
t5 #fe fazafzarea f o gl aad
21 3T WM & yaryT 7 g2 AR @
a &dr ¥ fouw agr @ svged w=A g
& s g fF o e frar o
qm9a g@ 0 797 fxar ouk feg & st
AT § | TS

oft drtr fog v (wgrag) ¢ fadr
efiw arga, fggrad oF sfe waT 2w
&t gt #7 8 WED aFdr wA & @
& 3 @Y 9T AT QA FE o 25
1% aEr o AArE B A1y g 04, e
F ft aga IPNE O afe aror o feara
I TEA Y ST H AT LAT FT W@
¢ u fr ag v ar afew geE AT A
fared ot @ & | feht wwm fpgema ®
Fg AT GT—IAA AAT AW AN,
e s dle fram —afer e
AIRAT JeST § | AT FF AT G
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[ dv¥ex Fog va ]

gaq s T qeEH AEHd S A
¥ fog &Y w1 o7 gwar §, ¥ fawwre)
J U FR ATy A g H O, 9w
o oo oY AN AT G, T Yy 9T WX
ga feard &3 1 stewr ot gark e ot
& T qT FIeT 7E Fadaw g sror oY gETE
frarr afgerd andt aft fevey &1 ammor
W ¥ g @wg av 4T &F & A AwT
ot & &< St WY IAF qsAy &Y arew
&1 §1§ Gaom Ag § 1 P 1w dw Y
AF 1 gTA & | ag ¥R BW #1 qAW §ar
T AT § T I frar & q=y A A
ferga s g, o awff &7 2 o7
g W 9T qrfeeaTT w1 gweT gar 1 o7
o, 9% frgm &1 arr s 9 aw
Z" W a0 5 miag g s 9@t & wfe
9% aT e ady qad & aqur 5 emie
W & A7 T AT FA @) G o
g 4 feam faudr Hifra v & 59
W € 1 9% awaE & 5 agr o7 frew &
a2 afr wfon o & feFe qx g g
s §, fFama & aw qg iR fRa &
T2 § A A@ g, ME@T I g W
Wt g% &7 omar g | ¥ ey § i owme
&g wor frelt se g feem ot [
& g6 W Jer 9T FE AT FIO)

I <O & HraIdt dr & wgd S
WY)W S FaEaq 1981 7 gAE
guF & fag 160 fafogs za & ae@
gft | fase 25 gt F g figma &%
A 9T g ¥y dgrare S0 fafegy zx
§ qg19x 95 fafeqw 7«1 § 1. .(sawwA)
.. TNT A, 105 fafena zq 7 fzrA
aY wTTof § | sraey wrag WA gar b
Frandl ®Y 5 §1% § AU, 1y A wgd
et ¥ aqedie & &8 ¢ AfeT s %
WX A @ N wfow T A,
i€ o¥ 7f saw, w7 v ot fem
i feeft frt ol frart W mw &)
g Wrow A e g oFe W derare Wi
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&1 25 e F vy 25 fafeay qew wity
¥ oy fear 81 @y gErd FTer w1
feggia &1 fgrgeam & 400 fafeqw qwe
TRF XN F AL 125 9@ 7 = 25
fafegs gre & e fear § o s
¥ qum @ oA W ft i we
T1¥ & @ fgmw & 175 @r¢ & wrfgd
T &E T AW A1 ey WA R @
arinfy | (sgwam). A d A AH W
wrar s 25 aw & 25 fafsga owe
Tl qT uEw §YET WY /T W ¥ &T wE
wHAT AT | qHE H@QAr g A qg @ fr
fag¥ 25 @y & « Sfgee o7 6 o7
q¥ gANWA F7 NWIH FA AT A FEiRS
TR Of I7% Mo} &9 g7 gafeg oy
A faarg gnft ) a1 Smw @
AW T 0 | AT & IqH FIHOFT
T 7 JqA @rge a1 aar g
AT TAAT AT AT TR ST gy &=
THY & (wmwaw™) o ¥ u® Id &%
@ a1 f& wpd A agar fromr qqmr §
g QU qH f aFw § e T ¢ fpEma
Fasd g w1 for fgema e =t
e frar § S8 $ o 160 Fafegw
e % *Y dgrare ady awrf o gwar &
o & a0ar g fomy & F o W@
gedt § a7 g § s fer oo

ghamm & ool a% & fawme gharm
qrdf 7 FFI A & 9T foedy oF
g™ q 2" I3 ¥ 42 T T A
G § A N dar o @F
AT 937 | & o X F wigar § O
q feq ) sfag qw & ®w T
gfeam s grga® &7 w3 andt oex &,
7k foq felr o &1 g=orm ad &0
g fedl & @@= 9T SO T e
T4 faar | g9 I N TR T O
gz foar o ¢ Bfer AR wowr W
afw ot g &) o o & frelt & oY
FITT AT § 7Y EUTT WA O A% & Wy
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farm 1 A e X ww & sk
TR AT YT TR 9T F g0 aeN
foel ¥omm o 15-20 e & oftar #
fram ot 7 A R TR @ A
gwar § ¥few faw & s% = @) A
T feres & wir o7 four amar § 1 qrang
®1 299 Tow 0¥ Y wWAr g gt qwg
¥ T A fows aEt F1 weeom S
At for wreftr a2 e A qrarg, Y qEE
* orlt @ ag e wr @ g = A
A W wedlt w1 {1 w € W Fem
Weaedtw @ g 1ar @ ag d &=m
TN AT TG § | AIATIIL B AT Y A1
sigdfazy fafage & endt & f& s&w
gAT o feqr s Hfea gwEr
foar o T & (... (fmEwmw) oA @
GR-gY THE ¥ avar A @

ar & qg ot wwwr fr afsan ¥ feme
F ot oz at § sEAr &g fwm W,
R & QU aRwE (71 i #
fearl & I GEEe w1 qU W
femsrar sy | s wifea) & gz FRARW
X gk AEFd # gz 9% W@y g AR
FA & qafz fear o @r &0 @A
f ax frmr o fegenT R g o
IR, ST AT q7T XA aveT fAAE WP
fiF sTq¥ T ¥ 4T T W & 7 AV I
qT 1w ¢ e e 5l awm 7 ad
o fis A &Y o FT Y T ] TEfen
& s s e fF §@ N frmrRE
% AT A9 T@MS FT T A
fergeara & s Y F WY qX A AT
grr § I N ¥ o wgm g fF o
X gy o A o T TOF A A
qiw are ¥ fggea & Ad¥ # qErEr< 160
Prfeae =@ @ asdy § 1 g ¥ A A
N & wor w1 g g | ot e fd
9 fewm v T H aw w1 WA
v < § o s gt g9 W e R o
wr & frevare o) st o @) &

¥ fou o=l faoreY st oy &1 gwreTy
TET G

st flo @gr aw (FNw amr)
e wEleT, gfem wiw & X § aw
49 99, wR A S oarerw ¥ g
Tast o frqge ¥, @ § uw
TEN | AT BT ¥ a=T 50 radt Wy
Far gt 8, o & qr qoelr o A
2§ A R qt ade & gt w0 S
2, 99 Y 99 FT gEIAAT A7 awad H
3G A g faoar @ fo w7 gfiew &
#1392 w7 94 | § g7 1 @ qEA IAOS A
|1 Y, T 7N 2F A ox g N
Tan ar famd & 359 ¥ o @ Y e
S IFA FOAT FF7 Arar gAe fr @g 25
To WEIT TV O FHE F 481 AT 947 )
w3 ¥ ge froinme @ a7 & @Ad
wor mf=g i ver fr g a9 Fedem
Fam ¥ ok &4 9% mfzv &
I AN FAT H 3T A1 &% a2 froqed
fama a1 et fesdzet #Y famrg ?
fre atrsit 72y 71

F® a1 A 71 fr a0 ¥ 278 e
Faw TN | o5 A1 I qF qF Y
St F A 8, #17 a7 I § A Ay AR
stfegm A & a8 Auw qrar 5 ag
efra wifr @gr amaefy o #gi =19 &
gaeEt 7w gare § fw oF afva ¥
Q7 § the SEA G§T @ afeo o T ooy
g & Fwif @y a g, f97 & 9w @,
TF gA UFT qAA E, A q9q 7o ¥ wW
T #73E ot =7 A1 5 uww g &
T a9 47 A9Y g9 ¥ FIA FA &R
arAd fr wa war gt & wiwer agt @
¥ aFq &, a0t ggt adr @ A §,
"t aAfeas 391 & TR A€ AE wAar )
arr gfea wiffA WA gy ame) & F9T g
% i & ey 50 wfFwa oA el &
forr % g I T £ AT 0F, DA %o
s T FW w1 § 7 FIw onan fe
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[#f &o drgrene]
FORK & 97 & ar ¥ it ot ur
f& 78

agr sy W § B Ao & g
foq =Y frod #aifs ag &1 @y &vrr
A ST ST & for oY 9 g wfgd
Wi F@ oo oy AT
gt W 40 Fo AA &1 AF mEAT
1,000 Fe AT FHI qroT WY TG
¥ arar 3 1 ag wgt w1 TR § 7
T FT FAT IT N A gE FW
saar i Y Wor gErEr g wdE )
RIART ALY FAT

-4

\,ﬁm
4a2%3

o7 & §o ad %y wiA ' q@em
agar § 1 kU e fedr &1 F0m @
¢, fag ¥ gfea wfiq 7, afer a6z wifa
grit &1 3T 77 @ Fredl) fooew @tm, form
T 1959 ¥ arweT = Frar nar ok ag
|9 %T 97y foar 7ar e faedt A1 sear
agat o @ &, 99 F1 WY qu Faear wfegm
T GIF WIRE a7 § ¥ I0 fgE
faew eftw 7 5 $AT %o w1 wrer faar § )
wx fF F27 9mae, 9 faes qrIex ange
¥ %8 ¥ qw 5% frear §, ¥R ¥ @A
¥ a% o< famar § 7= & fou aife o=
Y gelt ga A faw 7 1w g e
) & 7w 9T A4 faw gqm@r, st W
oY A AEET IW A 43 gU R ¥ NyAw wT
W1 | ¥ anr ¥ four o mar, A
firk wrgw wgy & ¥ gn qx o7 oY gAark
w §, 7o fom ageft 7 qgr o wEwe
& o ¥ aqrar I N 99 faew @Aw
frwre frar Tt vafog fe 99 & a¥ a@
qwai} &Y o e of )

¥rar sirar afafy & ft sot fogi &
s7ge g aomar § i feeht forew el &
AT T YA § W W A oy
14 = womw gy gy §, wore ey aff wor
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10 s d i oz @ £
agt 9 AT § 37 o 9 firdy < arer
aff fr fradly o § o feadr sedy
g

W o ¥ gt A g o amr
T Whowmmr ag e g aT A @
Wt N qw Y B Re Ag ¥
Fert Fedtd soedt il W o aw gfew
N oF gF &1 W gar af wor fy A
Y frer & qrer &1 ot wra farsrae &y
@ oqer g aEerd & wft g few
FHaT ¥ g8 freran &) gan ag it foar
f&@ gar § e wE Ao Nt ToT fawe
g d gw A & 9w fear Wi oo
I AFAT TN W AV-AT AFEA AN
faoswt Taw w<@ &, DA ¥ frars frar
R g v w gy & AR
AagAar & g4 avg ¥ ngafeay 7 avs w&
wEEg 1 e o § fF T@ ) @erag
wifgq & &t gzl ==t & aad gAY
arg FOrA Wifgd dR W Fg wea
ag Fgar § A smwr gar a9 anfyg
affT spav gAY atg @E § @ I 3@
738 skaeT aw7 frewr w[ifgd | WX
ag T A QAR T g
FHET WY qqwq g o) wfaw F =
TR 93 & T &Y Iq T HIA I5 AA

g

MR. DEPUTY-SPEAKER : He can wrile
these things in more detail and hand it over
to the Minister. I am making this suggestion
because be is making important points.

st o aigA W T ITTSTE
wgeg, @y A ¢ @ & &z smar g 9
& o ore Wit fF o wwTaTE
arei 1 FgY § N ag wAT I e gt
wgt Ty § R O Al wyAw WX @
awﬁaﬁmw o) Frewar §
st ow fodr § | g wgw agt At g,
afiem e anek & g Yer fear § o
Hwifm e ey oty vl o e
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¥R e frem gar & Wam o &
fod farc g1 dfemamc s ad mdr 2 Ay
w7 afewifal w1 @t o7 vzt ¥ fan
foreare & STt o ww & grifas
qaT )

& well & Arq § Aq FY gergTg 4
g B anod 4R e w1 foar

&Y sy w<or ffwa (wreaEr) o geers
HEIEY, 3[TT WIVaay &1 apf-sqawdr £7 g0
¥W @ g FA w A gfrvnfem T
grir % gfe g gvaz 3 fadly o 2w
N qmrfas o) snfas forear 39 2o Y
gfa & vomas afer 93 sawfaa @
s & 1 afz i 9t seew afe 7 g
ATTEA B AT & AY 39 3w A anfaw &y
ammfas feavar & @t g9 3787 g
graar 21 zfa 77 v nfas agen
wrAag & fam ah 2 93 o grpfr o
g1 sfr w1 qast wx efgwemed
ofiraT 7t 7 aft farea g
' sy Fa5 oF gardy set-omasar A 94
¢ afew v AW 2o {17 ST qorEr
oY & 1 7g 99T ST AT DAY 5T @R
£ 1A greftaA ¥ IaerE 3 ar A andeT
& ¥ frvan <y @ 3 9ar &t Ao
faar o sredteT o7 Bw W I 2 F
G ¥ MAY, ¥ F AW F, THIT F
W ¥ g imAfa v am A AT 9
aFsAT ¥ A5 Wy "wary minw 7 sfew
gfr qwrer a9f wifws aft am &1 39
aRaAl & g g gma @ ArgAta
W 7 gl ¥ vafag AT @dr v afx
gX wow wI® 29 ar ox 2w & fam
ArawaT g5 et fie gurdt AvEia & T
¥ fog offx sfyaw ot AT T & fen
wfy qv fady s fear onq

7z wdt & fs st wfw & fom awnw
W, WS AT WA wsm‘.fr'ﬁm
o wawr aw o gw T § AT

IA% TrY Ave g A A & O et 2, Foeart
& &1 ara T aw fadei o gAY U
a2 g A T § 5 ww ag qwa whw
aar fzard v ¢ 6w v whrsy
Ao & ame 7 ogrew i X o @
¢ feu gf gaten gerarE w1 9T
g1

INEAF W3, 4z Fr 1801 F
aF7 1901 4% 7A1¢ IM A 3 HwrS o¥
7 I AR F912 v F FAfEE g
Iy AT AT Fio gAT 7 A A wvd
T F AT A A adfz w7 A v Ay et
I am waf 7 @ famr &) A W
7% 8 Fg wFar & fr ofy afefeafy i
1% MTH F1w Fafwa gar § o 194546
T qME RS qWm 9% 41 IT F 7
fafza o 7 vafem go &) Afam o=
Fax R mammT T AT I avE A

FHTATAL 7 qAAT )

& faga avar " § & oew oww
FdY WY T Aoy 97 ey 3 & AT AraAy
Fr38 Y7 o v 97 on suEr ad
23, a wifas qalt o7 smar gaERT w7
| wrdt g N ATE AT v A@
AT 21 WG AT T A1 1906 &
a9 47 @q orErgn foe fas gy ad oY
e q8r 97 /15 A SRR ¥ Sl
firar & aw qv g1 AATH Jar w7 Fremar
# fr 91w =7 91T Anafwat & A OwIA-
frqu 7 @ g 1 770 77 Avq urn fama-
faart=a & faa & gf frarr g% g 2 o
wfa forerr qard wndt 1 3T 7 ¥ @ A
gfraq fawer & 1 ¥9F FwIar A
77 1960 % #ifr sfr g€ s @A
$30 Mfrax erfegm g fa7 7 7 3798
gare faardf 1960 a7 %fw & faar s
74 aige fAex 9 o foad Avg-vdfr
sqrafae farer € Y 4 1 ST gAIL
w71 a8 & fr gwit aw R ez gfe
fasafaarea 2 1 FfeT amg Rw &7 srrandy
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[sfr o wror dvfirr]

WY ¥ 1 55 vl AR 2w Ay §)
ATIT W HAES AT ¥ §O EF qwr
g 1 arw ayr fagredt R gfy ax afew
saqr feay o & & frdem wcar wmga
g fr 2z at aft § fr qw wfftsr & Bfew
garit ofs ¥ dwer el wifeg ) s
qeft ® TH EAA  HA YL TV
wifye | qoft #Y agfag saf & 7ft foar
AT Wy 1 I ¥ ¥aw wWifawarz &
7€, 99 ¥ wrAgar W ol § 1 @ Ay
NIATT AR T § IT X U weA
¥3w 78 78 o1 fr gw afar I da1 #%,
gaT w27 77 Wl qr fF dgax s qar
211 g 9150 X fr wreg % WA A waAw
aurfeE w1 ANy favm W @)y gw
s difas goft &Y aew & T N2 1 firen
F qUF WY gW 02T | 799 qvAr 7 ogER
ar ¥ fF gnd @7 g N A AT
tava Yy fear faman 2 anfge 91 ) g9w
AT @1 a72 &7 & A F gl zfa
1 ¥t ag e A fRar ar 9 I =fge
a1 | ot 89 2a|q § B g Sl g &
oy &1 gvaaw w7 fear &1 gay fem
& smowy wegmE B0 £ afk gw qw A
Irfa FRAT A §, afT 8w &1 g7 Foqmw
FAT AT E A g0 FY A ave fadw
ST AT &R | e gwA v ady fear
o gug @ a1 A e @ e aer
whgrea g7 #1 $7m frogar g
YT H9w gre ¥ & faan

MR DEPUTY SPEAKER ShriA C
Das absent—

oft wiyew W (mage) o d grfee
¥ T T gan aw g 2 el

MR DEPUTY SPEAKER If there are
no more speakers from the parly to which the
time 1s aliotted Bot they have a long hst
Shn Tayyabj

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : Andbra Pradesh is an agriculs
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toral State Not a single Member from that
State has spoken Specially on a subject like
this, at least, the Members should be called
State-wise Not a single Member from Andhra
Pradesh has spoken

MR DEPUTY SPEAKER * I agree, But
the difficulty 1s that the hist of names of Mam-
bers from your party 18 not given State-wise.
if they do that, it will help me.

SHRIMATI LAKSHMIKANTHAMMA
You can direct them

MR DEPUTY SPEAKER That 1s
nght But 1t 1s difficult for me Shn
Tayyaby

ot dow géw @ (qEOE) @R

Rgra ¥ o Tw gEfredw & sEM @@
¥ 72 AOR @ FAT =g | o w
FRAOd 9T ¥ 47 @ Al geeR
FrEwt 97 &, a1 S § qr adw ad
# a1 g W AT §, ¥ qgA SUET TH
wal & A 27 g7 ¢ &lv I ;g SqrE
3 59 FAT 9T T T qwAT @1 @A
AT 9T & 3o oo qaarw Y ard 49w
qaeET g 1 qg wEr T & e oagr aga
o g 4, T NeR ¢ afer @
TR 9T ¥ Y 5 ww amwed @,
BT FTEE § ¥R W AR § W
i e §, § aga oA %@ gT §
TR gt & qT €1 g @ S
v 78 &t fmft wgr 8 R @ W
&Y T 9T qT™ %7 @16 Wy g7 fear omar
B X aw X uEr At v O §, wEw
FMFA N AT N R 1@ Ao F
a7 ¥ 9gA ITHT g qgAr vy Wifgg
AT FANY W A § gewTq fAw mar Ay
¥ T AYAT FTH AST FHA | AT FAT
mife oot & o PR L TR
7 st ¥ €« ot § 1 oY e 9w
¥ rg AT § wg 9w ¥ wer o § o
anlt o SEwT ouT § g e A wmAr
% feort w1 Wetifesr & ofd® aron
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oY gq7 FO0 A7 | y-qifeom o R
%9 qa1 wIE aT—

it %o o frardt (afrar)  arod
e g 98T N1 7] 5T @) gur s
g1

oft fow gén wf s @F epEwr
t 1 feedlt oifr fgmpram @1 #fee
A YET I AR @ W & AR @
a% foar o <@ @1 ww wmAE &k
& R FNT S oww W gefrEm
e RmAr A gET RS AmATH
S &7 @EHTa A guAr, dr ¥ R aw @
wF Fam ! & gofly Ang §1 agsag
@ @ ¥ T A fzemn wgar g fe
&7 ot & foq adt-wxgay et wfen,
aY Frarraifess oty fagd A7 ¥ vHT 20
tar FGT R E 3T @A w1 3w frarw
far

Sl A% FGATT ) G277 IT AT
g, 3§ ¥ warg s fr At A g
WY § | AT 9T AY 9E IS ORI WY
gra|ar g | FEAFT A®T A7 T Y
FATT R AT AT ARA G| W ATE Far
mr f5 qfs MNes 7@ &, @ o
A8 TR R, o FW oA gTEdEd)
M FIWHTC AGY AAIT FT OF TH {2
¥ ¥ad, @ wEa arfyw & s 3§
forg gafea A ar § 1 ag 3991 F7 %
f war g @EAR ¥ e fram @
o ¥ o ¥ arar €, wifE 3w 1) JEE
wyfemq@ g wvdr &1 SE A
®F X q AYAT HALL 941 GEAT |

@ for gord &fta) & o1 wEEsT
B FAL A GET AL T A FA N
gea d, T I ¥ 9w FwIANIAF
fo &ar § i 7 ag Zgdw o A% @
Y F T FIAHTQ B & GIA GIATE |
@ fog &Y O sTEw A T ¥ W@

Tre Il wAgT §, 99 ¥ aTe W
qISAT 3T F TEWT &)

a1 s grEFd § & w1 A Jon
o ¥ g 97 N age agar Eo
M aftT @Y weAY A v g
|19 F7 a1 fzar o1¥ | @ for et &
AWET A qwAT FY AT qIgd ¥ oy
g e &1 g I Wy grew g
¢, I ol aifrs | 1w fou gew@ o
| @t f§ g smasry df FaA
qagN F fo rEr 7 Y oR-o wd AR
TEEfTar @t o, aif ¥ ad) AT
YA FTHF |

39z 7 wifsqs wHd & fog fas
AT FAT wy Wy E o oW A
Qi 1 4z oF AMA7T FIT ¥ IEEW
¢, = fan za%F foo sTar oacedz @A
rfgm | 77 AT AA-FeIEAAS § ) I
zga ¥z g fr ool ofrrdy s 2@ X
Al & Afecas AN amw ¢ frgw
9% [ aur oeREE S &) wT g
e} KA AT A ¥ WA § AR A
9T gRRfemT g, A W aT% am qaeag
AT aE@E

fwet A aga @ A @ g faw
gat 7w &% Am Adr , Ier o
I &Y w7 & foy onw & o o gay
7 23z A Aw e, g o 3% & kg
A ¥ | TW ATH ATTHR AN AT AECT & 1

wm fs w9 ft wer o §, afs qw
AT WA AN dues & T8
¢ zafew w19 gaoes &@ ¥ 91 o
afr gt anfgg)

wifgest R F@ee & ofar & sew
far &1 sgaga amr fam ol w
wwa wex fregz & ) fF qum e
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[#ft daw glrar]

IAAT TE Tyoag w4 A @, ww fou vw
w1 gfrea Efe#h o w2 wan w¢ faar
ord, ar 3y gheaomr WM ¥ fgar @rF
AT g ¥ I @A TEE A @
2

fasrd? w1 T wirrea & @@Ar g,
s fF geedt v g agT FW Y TEAA
F1 3 Y aH Lq1F AT A1MEY

ff am? & fig qqd fGEEaa w
frar g, ¥ for ag aga & amar @ 1€
TR qEE @ar & gz ws @ fr
ware fggEma & f arav Fv A aar
A |

i qeme FdgyreEt A1 fage
F7ar g1 MY F@ A F W fEE R,
A8 gE ATS BT G qAT A fqwAr ¢
T foq A & w3 91 §7 AR FV
W g I F Fl-mviza §aar w1 34T
g1 Far femmar w7 1

gemE fay & avra fae frredr
&1 IA9T go Yo MTANZ FT FI™ § |
N ged A Frowns, Tese, feEdwgT
fest slx ag agde & 9 & 9
gEr & @ik glwom ¥ WY
aifegrer fogr amar g, 9% 39 &
qHae ¥ g sfawrar 3T oA
FfE ¥ @I o Teo TEAHT w(
FT § | ITE W o dlo MARER
1 3§, BfeT ag s fowe 1 @1% R
% fog waw agy serlt & 1 gfwm
TaARz F gz &t forar § R 9g Age e
qFY &1 F2Ye Iawr ¥ faar sig 1 s
tar fear s, & gw ot sEAT @
afamar ] wdw, fomar f gfoaom &
age fear amar &

arfer & % fiex wgar wrgar § B o
STEHT T & q¥ g § #<andt aw g
1§ wraEr Tt 9gw wETd ) SAe) gw
qguTA & fog el wew vod R wifgd |
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SHRIMATI LAKSHMIKANTHAMMA
Khamman) : I thank you very mu:h for the
time that you have kindly given me.

Somebody shouted ‘Revolution, revolution.
Then, the man who heard it went outsids
with a dagger only to find that it was only a
green revolution. This green revolution which
has been started should go on rigorously so
that it reaches everybody and all facilities are
given to the agriculturists, and there 1s another
revolution to follow it. Pandit Jawahatlal
Nehru said that there arc revolutions and
revolutions, and you can julee a revolution
by the social, political and economic status
that a woman occupies as a result theresf.

There has been a long report about the
implementation of land reforms and the dis-
tribution of lands among the pourer sections
and so on. The Constitution has given equal
rights to men and women  But so far as the
economic status of women is concern:d, there
arc no equal property rights to women, Even
the Hindu Succension Act about which there
was so much hulla-gulla by the Jan Saagh
does not give it.

AN HON, MEMBER : Lect her not use
that word.

SHRIMATI LAKSHMIKANTHAMMA :
Isita badword ? Then I shall not use it.
The Hindu Succession Act should further be
amended to give equal property rights to
women, I know that women are very good
agriculturists. Especially in agricultore, it is
mostly women labour that is employed. But
the equal wages for equal work which the
Coastitution guarantees is not becing given to
women, and women are still getting very low
wages for their labour. I know instances
where very good women agriculturists do all
the job there. When most of us are here,
probably the women are doing the job there
in the flelds, I know of an instance where

Padma Shri was given to the husband whereas
it was the wife who had toiled and warked
and done everything,

Coming lo my State, in Tvlengana and
Rayalaseema where there is no possibility of
undertaking any major irrigation schemes,
ground-water survey should bz made and more
machinery for tubs-wells such as rigs and
drills should be provided It is annoying to
find that applications in this regard are pending
for ycars and y:ars, They are not able to get
them. Even the machinery. rigs and other
things with the Agio Industries Corporation
and others are lying idle There was a ques-
tion in this very House about tractors some
years back. Most of these things are lying
idle because there are no sparc parts and they
do not uadertake repairs and other work,
What is the number of applications in different
States ? How much has Government been
able to supply ?

The other day, there was a question regar-
ding tubewsells i Bihar, There is a vast
passibility for exploration of groundwater,
What is il that Government is doing ? It can
do wonders, Then only there can be a revo-
lution in the real sense of the term.  Govern-
ment must get as many rigs and drilling
machinery as possiblc, even from outside. They
should expedite this matter,

In Andhra Pradesh, only 26.8 per cent of
the villages arc clecinified. Of the 27,307
inhabited villages, only 7,307 arc electrified.
Of the 4,55,723 wells, only in 1,57,644 are
pumping sels in operation Even for electri-
fying 50 per cent of the villages, at least Rs.
110 crores arc needed. The allotment in the
Fourth Plan is only Rs, 15 crores, out of
which Rs. 10 crores are  already exhausted,
For the remaining years of the Plan, there are
only Rs 45 crores. The conditions laid down
by the Agriculture Corporation are not capable
of being fulfilled. They insist on a report on
water in each well 1o be sent. I do not think
it is feasible. They also insist on an 18 per
cent return on the investment. This is also
not possible.

Another point regarding Andbra Pradesh
concerns marine fishezies Injustice is being
done to Andhra on this score. In AP, in the
Third Plan Rs. 138 lakhs was allotted and in
the Fourth, Rs. 155 lakhs whereas in Madras in
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[Shrimat: Lakshmikanthamma) st v fraedt (W) :
the Third Plan, 1t 1s Rs 241 lakhs and Rs  WFAAId e @t § sfy wamwg =
455 lakhs in the Fourth , Maharashtra Rs ﬁl'ﬁ\' m =

261 lakhs m the Third Plan and Rs 370 lakhs ol v & fod ww w ! )
in the Fourth , For Kerala the corresponding A 888 T4Y ¢t fr pfy ¥ qvgew ¥ orrardy

figures are Rs 327 lakhs and Rs 839 lakhs,
Mysore nil in the Third Plan and Rs 308
lakhs in the Fourth Plan Other states are
making gaint sirides, there i1s a vast potental
for marine fisheries 1n Andhra It has got a
big coastal area covering Vicakhapatnam,
Kakinada, Masulipatnam and so on  In spite
of this, nothing 1s bemng done to promote
that industry in a big way

Only the other day, we were talking about
tobacco eaport It 15 a big item of export in
Andbra. It 1s the biggest producer of tobacco
in India  The Aguculture Department turned
down the request for development of that
industry Why should they do it 7

Ihen there 1s a project for a buffalo breed-
ing centre 1n  Kurnool district, the Vanavast
farm  They were satisfied and they said 1t s
feasible But still it 1s pending with the
Government  So I request that this should be
looked into and expedited This project should
be accepted and 1mplemented expeditiously

MR DEPUTY-SPEAKER Shn B N
Bhargava Five minutes

SHRI B N BHARGAVA (Ajyrer): I
have not spoken m this Lok Sabha sofar 1
cannot complete my speech 1n five minutes

MR DEPUTY-SPEAKER
beyond the limit prescnbed

1 cannot go

SHRIB N BHARGAVA It will not
be possible for me to make my speech 1n five
munutes  So [ sit down

MR DEPUTY-SPEAKER Then he
may speak on some other occasion Shn
Nageswar Dwivedy

SHRI R S PANDE (Rajnandgaon) * Be-
fore the debate concludes, I want to ask a
questron regarding fishing

MR. DEPUTY-SPEAKER : It will con-
clude on Monday.

¥ arx fag awg ¥ srafasar ff ar
afed oY, 9w a@ ¥ T4 @ of, afonw
7g gar fF g dw ot fadwd & aga &
weet w1 fawrar qur oz Wfy fegfr
ar e & arg gArw }@w WY 10
# 9T FT FAT FT AGIGT A1 g 91,
WE HTAY TOA FT FIIT AT A7 | §F 6T
UF I W —TF a1 og R are &
a7 S & @Ry ¥, vgHEE ¥ @i
A guT ga WTTE T ATE K gA S
sFIE WM waR, a3 &Y omr s ¥
9g¥ @t aw 9T aE A o4t 9 1944 ¥
e w ATy g9 M Ted R Ofroagr
27 =g szt AR & 9w ferfa & A
g F1 gowren & ek o & wme ¥
for avg & ¥ 9T ww faar wmEr
arfed g, 37 qeg ¥ A fear aar s
gfr s g fF faed wie) ¥ gAit R
# ¥q a7z 7Y afcfeafad & @ qzr)
far ot & s N wwA FIM—
qTE AR A IF AE 541 4T, B oy
MR- @y & feafy gqud  dv e
am wTaay §froa g A angR d
TEST AEY HAATAT TEIT |

garT 2w gfam w1 @w ¥ qgeT AW
g ofy yaw A §, 7gr 9T SrEr a§
7 ARt & v a < @, Bfew fredr
wga fedt ¥, am A ¥ «doh weg ¥
gag & &, ¥ IR fam{ & ey A
w€r star g€, Forad s gard ag i
g€ R gR w & AAW ¥ gAY W qE
@A BN | TPW® ¥q GHTT FT ST
aar & AR qw ey fir Iyeey wR F,
fearf & grgx 3 &, o frewr & aae
FT XA wR F e wg@T R} W &
w W A e e N oo W
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omd, AT A FAygo A
wq &gar ¥ for qeg A gfaard & m
WY &, 39 axg 47 gfawrd qr f Prarar
1 Af e @ &\ o wr ofrorme & ag
@ W TAAF s oA, W@
qg-fe& @ o denR-fer & g,
qrET AE AeY 3 93-foR S @AY 1Y
BI® T ET T 9 A5 T fo Wiy
o Wy T @ g ar Wt 3w anw
¥ o o, efwd @ dead fowr o g
Iy AT FAAET WRAN TR
Fior AfEw # ¥ W ¥ wT foEw
SPFET 99 F§ §, ofFT ¥ w I
FIAT qHT TG TW | 97 fod S
AT 997 746, TrEqd F Ty
qavz &4, afFT A T FW T 97
AT T ¥ AT g@ @y e ¥ fE AT
9T I AT @t g3 W A ¥ freae
oy 2 FUMT P oL &7, (gdar o,
faad g ¥ 3210 AR 7 I T A
At ¥ A ¥ 72 gar s
foam  <ior 97 ;1% 3w 97 MA@, 97
¥ T a7g 7 2w gt g fa=reory fanm
2 o9 g9 qdY 9T Tar P A Ar
I ats fady o & el Faad
M &Y sqfe & #7 avs wm, oF R
s qr ¥y g d—gw awg ¥ faafx
qTEIT F1 q2r T afgy

g TR ¥ g ¥ oFEA
wrgar § 1 fraw A qar aar &, &b
mg gy &9 famd 1 gl svd A
g v & Afew ax A wga
v &1 @ fegr 7 Fsemg 9m
dar ¥ == gafun qwmw fomw
e sud amy ¥ a9 ST A W@ g
fyw Fadedrgeoor  Wraar €1 ¥FT FEA
qamaay sv fwfor fear a1 SfsT @R R
g ey 3 fp qumay ¥R X g
reeT FEg @ oy dw god gak
gafey quTgaY &7 Heew wear @R

in South Vieinam eic (Res)
FTT TRGT A FH S1Ta77 97 4§
¢ ar qEUEl §Y AVET FEAT G &1
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COMMITTLL OF PRIVATE MEMBFRS’
Bl 1> AND RLSOLUTIONS

TourTit RiPoOR1

ot wRT X quE (9zA1) & wEAE
var g fr ag awr T AveY Aee &
fatasr aar av=a) avaait wfafa & OW
sfadgd w1, st 14 318, 107) 7Y 741 &
SEF fFar mar a1 wEma 2

MR DEPUTY SPI ARFR
tion 18

The ques

* That ths Hou e do ag ec w th the Fourth
Report of the Committu on Private
Mcnbuis' B ils and Resoluti s presented to
the House on the 14th Julh 1171

The motion way ade pted

15,31 hrs

RESOLUTIONS RE RECOGNITION TO
PROVISIONAL RTYOL UTIONARY
GOVIRNMLENTS OF SOUTH
VIETNAM, E1C—Contd

MR DEPUTY 5Pl AKLR We shall
now take up furtl er discussion on  the resolu-
tion moved by Shri A K Gopalan on the 2nd

Julv 1971 Two hours weie allotted , 10
mnutes were tthen  One hour and 50 minu-
tes are left Mr Gopalan has not finished
hts speeth

SHRI A K GOPALAN (Palghat) I had
only just begun that day 1 will not take
more than 10 minutes or 50
15.32 hrs.

{SuR1 K. N TIWARY i1 the Chair |
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Sir, I was spcaking about the recent reve-
lations made by the American papers about
the conduct of the Vietnam war and it has put
American imperialism in the dock, as the worst
criminal before the peoples of the world.
and never before has international prestige
of the United States imperialism sunk so low.
The publications of the s:cret documents have
put a slap on the face of those who compare
American imperialism and the Government of
the Democratic Republic of Vietnam on a par
as far as the question of the national liberation
struggle is concerned.

1 do not know what is the ICC doing.
But the documents have clearly put the res-
ponsibility on American imperialism for con-
ducting not only the war in YVietnam but also
subsequently its escalation to the other two
Indo-China States, Laos and Cambodia. It is
stated in the document that in 1954 the Sccre-
tary of Siate, John Foster Dulles, fought hard
but unsuccessfully at the Geneva conference on
Indo«China agreement to prevent the re-sche-
duling of elections in Vicinam beciuse he
thought that these elections * might eventually
mean the unification of Vietnam under Ho
Chi-Minh.” But the subsequent ¢vents have
shown that American imperialism has sabota-
ged the whole thing, the Geneva agreement,
and this American imperialism is responsible
for what has happened, and it is they that are
responsible for having enterned and perpetua-
ted the war against Vietnam,

I have no time to go into the details of
these reports that have lately come and also to
the refer to the United States document, be-
cause the documents have shown that it has
carried out a whole spectrum of the under-
cover activilies, *“an elaborate programme of
covert military operations against the State of
North Vietnam,” begun under the Code name
of Oppression Plan 34 A. These activities
included U-2 flights over Laos, raids of North
Vietnam and the naval bombardment along the
North Vietnamese coast-line. Also the Penta-
gon outlined many steps because they wanted
to provoke North V etnam by military action
which could have provided them an opportunity
and a cover for sustaining their attacks, From
then onwards up to the presidential election,
The Pentagon and the White House were al-
ready thinking in terms of sustained bombing
of North Vietnam at a time when Johnson in
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his administration was hypocritically camou~
flaging himself as a cannidate of peace and
restraint. They wanted to keep the American
public in the dark abont the undarcover acti-
vities against North Vietnam and use the
August 1964 Gulf of Tonkin incident to get a
Congress rtesolution passed empowering the
President to act in any mannet he deemed fit
1o conduct the war. From then onwards,
these was steady escalation according to the
wishes of the Pentagon specialists. Even the
bombing pause in 1966 and later according to
McNamara was meant only to prepare world
opinion for further entries of troops and widen-
ing the war.

These are some of the points from the
Pentagon papers prepared as an official study
of how the US went to the war in Indo-China,
consisting of 3000 pages of analysis and 7000
pages of supporting documents, It is revea-
led in thesc papers that the general consensus
for air attachs against North Victnam was
arrived ut by Johnson administrator on  Sep-
tember 7, 1961,  But due to il:e elections, the
public was kept in  the dark. These tactical
considerations were sumined up by the Assis-
tant Sccrciaty of Delence in a memorandum
1o Robet McNamara and these are some of
the words in that memorandum.

“*Special  considerations  during the next
two months, The relevant audiences
U.S. actions are the Communists (who
must feel strong pressures), the South
Vietnamese (whose morale must be buoyed
up), our allies (who must trust us as
‘underwriters’) and the US public (which
must support our risk taking with the US
lives and prestige). During the next two
months, because of the lack of ‘rebuttal
time' before elections to justify particular
actions which may be distorted to the US
public, we must act with special care—
signalling to the Democratic Republic of
Victnam that initiatives are being taken, to
the Government of South Vietnam that
we are behaving energatically despite the
restraints of our political season and to
the US public that we are behaving with
good purpose and restraint.”

These documents make it very clear that
the escalation of war into Laos and Cambodia
is a part of Ametican policy of carrying on
its colondal war in Indo-China,
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In this House, we have raised many times
the question of the role of American imperial-
ism in creating tensions, in starting local wars,
in suppressing the national liberation move-
ments and in enforcing the neocolonial rule,
We could find a common language with some
of the people sitting on the treasury benches.
But perhaps because of its further dependence
on American aid, we could not convince the
Goveroment about the righteous cause. But
now when imperialism has been thoroughly
exposed, when the actions of US imperialism
are being condemned by wvarious people and
the countries in the world, what is the difficulty
in our taking a position in the front ranks of
people fighting against imperialism ? What
is the confusion about it ? Is there any
doubt as to who is thc aggressor, who is
responsible for genmocide in Vietnam, whose
armies are protecling the puppet regimes of
South Korea and South Vietnam and who is
in the way of unificatian of these States ?
But 1 am sorry to say that even after his wisit
to USA, our Foreign Minister, Sardar Swaran
Singh, paid compliments to Amecrican imper-
ialists and expressed satisfaction on his visit.
Why can't we join the States of Africa, Latin
Ametica and Asia in condemning in unequi-
vocal terms the aggression in Vietnam, Laos
and Cambodia ? How long will we continue
to cover our failure to takc a stand against
imperialism on the plea that we are members
of the ICC? What is the ICC doing there ?
It has allowed the escalation of war into Laos
and Cambodia. Our foreign policy is on
test today. Our position of neutrality and
nonalignment could be judged on the basis
of our attitude towards aggression [ hnow
even some of my friends sitting on the treasury
benches feel like me and they raised the same
questions in the AICC session held at Patna.
My hon. friend Shri B. R. Bhagat, moving
an amendment to the foreign policy resolution
bad said :

“that the futility and inadvisability of
trying to settle issues through armed
interveniion had been amply demonstrated
in relation to American imperialism in
Vietnam. During the past seven years,
American opinion itself was  strongly
divided on the American role in South
Fast Asfa,”

Moving an amendment Shri K.R. Ganesh
said :
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“that the source of trouble in South East
Asin basically was armed American
presence.”’

But my friend, Sardar Swaran Singh, who has
got the capacity to explain everything in every
situation in a way which can be interpreted
in different ways by different people and
who was responsible for the resolution
on foreign affairs did not accept thesc amend-
ments. But he agreed to mention the escala-
tion of the war in Indo China, such as its
extension to Cambodia, but would refuse to
lay the responsibility for this on Amcrican
imperialism. How long the government
intends to play the trick of hoodwmking the
public opinion 7 At least now when we
know the real role and attitude of American
imperialism towards nct only Indo-China but
also Bangladesh we should strongly condemn
then stand.

1 now come to the third point raised in
my resolution. It was two years ago that
the Provisional Revolutionary Government of
Vietnam was formed. It was formed on the
soil of South Vietnam. It has provided that
it enjoys full confidence of the people of
South Vietnam and is capablc of fighting and
defeating a powerful imperialist power like
USA and its puppets. This government has
been recognised by so many countiies Do
we not feel confident cven atier 24 years of
indepcndence 1o call a thiel a thief? Why
arc we lagging behind cven the African coun-
tries, whose cconomies are much backward
than ours 7 More than 50 countries have
entertained relations with PRG, including 27
countries which have officially recognised PRG,
and five others have agreed to the establish-
ment of information bureau of PRG. 1In India
there is not even a mission of PRG. Last
year when Madame Binh, the Foreign Minis-
ter of PRG and the leader of the heroic
people of South Vietnam wisited our country,
the Government was showing a lot of
vacillation.

Coming to the question of full recognition
to the government of Democratic Republic of
Vietnam, Democratic Peoples® Republic of
Korea and German Democratic Republic,
the government is playing the same role of
surrender to imperialist pressure, In the
report of the Ministry of External Affairs for
1969-70 the government stated that :
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“...the Government of the Democratic
Republic of Vietnam has expressed its
desire to establish closer relations with
the Government of India in the political,
economic, scientific, technological and
cultural fields. Their request is being
examined to see how best it should be
met, including possible upgrading of level
of representation between the two coun-
tries.”

Now more than one ycar is over and the
Ministry of External Affairs found it proper
not to make any mention of this qucstion in
its report for 1970-71. I would like to know
the reason behind it, because one year is
over. Is it not the American pressure which
is cowing In the way ? Otherwise, how is it
when a request has been made by the Demo-
cratic Republic of Vietnam and the Govern-
ment & year back was considering the possible
upgrading of the mission, nothing has becn
done so far? What has happened in the
meanwhile ? Why is it that government has
not been able to decide it even afler one year 7

Similarly, about the Democratic Peoples’
Republic of Korea, in the Report of External
Affairs Ministry 1969-70 the Government
had mentioned :—

“with continuing tense relations between
the Democratic Peoples’ Republic of
Korea and the Republic of Korea, the
situation in Korea remained unhappy.
The Government of India's policy is to
look forward to a peaceful unification of
Korea by maintaining friendly relations
both with the Democratic Peoples’ Re-
public of Korea and the Republic of
Kom."

I want to know who stands in the way of
unification of Korea. Why can the Govern-
ment of India not demand the withdrawal of
the American army from South Korea ? Why
can we not give full recognition to the Demo-
cratic Peoples’ Republic of Korea in our
country 7

I want to point out that a reactionary
regime was overthrown some time back in
Chile and a new prograssive goverpment came
into existence 1t has not only established
trade relations with the Democratic Peoples'
Republic of Korea but has declared with pride
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that the new governmentwill establish diplo-
matic relations also with Korea, So, what
is the difficulty in giving full recognition to
the Democratic Peoples’ Republic of Korea
except—1 can understand—that it would be
to the dislike of the American imperialists as
well as the Japanese imperialists ?

The next question I wanted to point out is
the German Democratic Republic. In the
report of 1969-70 the cat is out of the bag It
is stated in the report that the Federal
Republic of Germany has *1equested friendly
governments to withhold mternational recog-
nition of the German Democrauc Republic."”
Is that the reason why we have not recognised
it? No doubt, we have raised the status
of the Trade Commussion to Consul General,
but why are we not having ambassadorial
relations with the Democratic Republic of
Germany ? The  German Democratic
Republic is also helping very much as far as
developing our economy is concerned. As far
as the existence of two Germanies is con-
cerned, it is a reality and nobody in the
world can ignore that reality. GDR has
been recognised by 30 countries in the world,
Why are we not coming forth in giving full
status to the diplomatic mission of the
German Democratic Republic ?

The demand for the recogmition of the
German Democratic Republic is being ever
more strongly raised in many countries, It
is an important political factor as far as anti-
imperialist struggle is concerned. In the long
run we will also have to recognise it. So,
why delay ? Why do we want to be the last
in recognising and in accepting this reality ?
If there is no West German and American
pressure obstructing it, what else is there ?

All these policies combined together are
leading to our isolation from the main current
of national liberation movements and the
countries struggling sgainst imperialism and
for salvation. We are contiowously losing
our prestige, After the thorough exposure of
US imperialism and its game, it is high time
that we take a firm stand against it and
join the people of the world in supporting the
cause of freedom, peace and progress, From
that point of view 1 demand from the Govern-
ment to take a firm stand in support of the
natiopal liberation movements going on today
in the countries of Asia, Africa and Latin
America.
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The Government should actively support
the heroic struggle of the Vietnamese people
against the aggression of US imperialism and
strongly call for the immediate and uncondi-
tional withdrawal of US troops from Vietnam
and the whole area of Indo-China for respec-
ting the sacred right of the Vietnamese,
Cambodian and Laotian peoples 1o liberty and
territorial integrity, national independence
and unity. We should forthwith give recog-
nition to the Provisional Revolutionary
Government of South Vietnam. We must
immediately give full recognition to the
Government of the Democratic Republic of
Vietoam, Democratic Peoples’ Republic of
Korea and German Democratic Republic, and
be in line with the countries of the world
fighting against imperialism.

1 do not want to speak morc. I have only
to point out to the Ministe. that the West Bengal
Assembly has unanimously passed a resolution
some months ago requesting thc Government
of India to recognisc the above-mentioned

countries.

AN HON. MEMBER : Twice.

SHRI A, K. GOPALAN :
passed resolutions twice.

They have

1 hope, my Resolution will get the
maximum support of the House because it
represents the aspirations and demands of the
people of this country. I hope, the Govern-
ment, considering the position today in the
counttry and the international situation today,
will certainly inform the House that these
countries will be recognised and full diplomatic
relations will be established and also, as far as
Vietnam and the position of US imperialism
is concerned, that it is US imperialism that
is responsible for it.

MR. CHAIRMAN : Resolution moved :
“This House is of the opinion that the
Government should take firm line of
supporting the National Liberation move-
ments and condemn in ubequivocal terms
the American aggression in three Indo-
Chinese States, give recognition to Pro-
visional Revolutionery Government of
South Victnam and full recognition to the
Government of Democratic Republic of
Vietnam, Korean People's Democratic
Republic and  German Democratic

Repuoblic.”
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Now, there are some amendments to the
Resolution moved by Shri A. K. Gopalan.
Amcndment Nos. 1, 2 and 5 standing in the
name of Shri Bibhuti Mishra, Shri K. M.
Madhukar and Dr. Ranen Sen are ruled out
of order. They are beyond the scope of the
Resolution,

There are some other amendments which
may be moved, if thc hon. Members want to
move them,

SHRI K. M. MADHUKAR (Kesaria) : I
beg to move :

“That in the resolution, —
after “full”, insert “immediate” (3)

DR, RANEN SEN (Barasat) :
move :

1 beg to

“That in the resolution,—
after “States,” insert—

*‘demand the withdrawal of American
Army and their setellite forces
forthwith" (6)

“That in the resolution,—
after “give" insert—
“full diplomatic™ (7)

“That in the resolution,—
omit *full reognition" (8)

Mr. Chairman, Sir, 1 have moved these
amendments to strengthen the Resolution
because I fully endorse the main idea contained
in the Resolution.

The idea is that throughout the world,
the National Liberation movement must find
support from India. We are wedded to the
policy of anti-imperialism. This has been
our tradition. Secondly, from this House,
it is our duty to demand the withdrawal of
American forces from Vietnam, from Indo-
China and from many other places. It must
be noted in this House that there are about
3500 military bases of American Imperialism
all over the world. Outside USA, they
maintain about 3500 military basis. There-
fore, one of the tasks of this House would be
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to demand withdrawal of American army and
their setellite forces from Indo-China.

I say, full diplomatic recognition to the
Provisional Revolutionary Government of
South Viethnam, the Government of Demo-
cratic Republic of Vietnam, the Korean People's
Republic and the German Democratic Repu-
blic should be given by the Government of
India here and now. [Itis known, today,
that American imperialism stands exposed as
a main bulwark of reaction. Its only task has
been to help counter revolutionay forces,
suppress the National Liberation movement,
set up quisling Government in South Korea,
Saigon, Cambodia, Laos, etc. or help in its
efforts to suppress the National Liberation
moverment in many parts of Asia, Africa and
Latin America. And the latest example is
Bangla Desh.

Sir, countless atrocities are being committed
by the Amcrican imperialism throughout the
world and, particularly, in Vietnam. Those
sordid tales are known to our Foreign Minister.
Those sorded tales are known to the American
public. Now, even the newspapers like New
York Times are coming out with those sordid
stories exposing the real nature of the Ameri-
can imperialism. Homes and hearths, villages
and towns, have been razed to the ground.
Men, women and children have been killed in
a very cold-blooded manner.

This has been done by the American
imperialism in Vietnam. In spite of that,
Vietnam could not be suppressed by
the American imperialism. I  remember,
3 or 4 or 5 years back, Mr. Krishna Menon
made a speech from that side, when he was
a Member of the Congress Party—1 remember
his speech ~and he said that the American
imperialism could not suppress Victnam in
9 years. Vietnam cannot be suppressed in
900 years by any imperialistm, American or
any other. Vietnam has been a source of
inspiration to all freedom fighters throughout
the world. I may quote the speech made
by Mr. AHM Kamaruzzaman, a Minister
of Bangla Desh Government in front of the
cadres Of the Mukti Fouj, somewhers in
Bangla Desh,

He said :

“Written in blood before our eyes today
is the epic of small Vietnam. She is not

JULY 16, 1971

P.R. Govt. in South 248
Vietnam etc. (Res.)
insignficant amy more. Commuanding
infinite power, she had inflicted the worst
possible crisis on American Imperialism
armed with the most modern weapouds and
equipment,”

“The victory of Vietmam is certain It
will be no exception for us either.”

The fight in Vietnam is a fight not for
establishing Communism. Theit leaders can
never be said to be supporters of Communism,
So far as our country is concerned, India is
committed to thc position of supporting the
National Liberation Movements. Therefore,
there is no ground for our Government not
to give recognition to these two Vietnam
States. The Provisional Revolutionary Govern-
ment of South Vietnam is a democratic coun-
try controlling 4/5 of the territory, 1 quote
Washington Post. They say that they con-
trol 4/5 of the territory. They have 44 pro-
vinces, 6 cities and 1500 villages under the
Government, This is under total occupation
of this Provisional Revolutionary Government
of South Vietnam. Our foreign policy is
based on panchsheel, We arc supposed to
follow panchsheel. There is a book, Vier-
namese studies in which their Government
have stated about their policy. I quote what
they say :

“To pursue a foreign policy of peace, non-
alignment, with any camp or bloc, and
non-participation in any mulitary alliance.
To establish diplomatic relations with all
States regardless of their political systems
and on the principles of equality...” etc.
elc.

Now, Sir, why can't we recognise this Govern-

ment and give it full diplomatic recogni-
tion ?
Even the US Government gave it

practically defacto recognition They meet
the representatives of the Provisional Revolu-
tionary Government of South Vietnam and of
the Government of Democratic Republic of
Vietnam, The Democratic  Republic
of Vietnam is commonly known as North
Vietnam. It is a socialist country, a demo-
cratic country ; they are trying ¢o build up
their own State against the onslaughts from
the American Imperialism, I have no time
and [ don’t want to go into the details. We
have discussed this several times in this House
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for the last 10 years. We have discussed the
role of American imperialism in North Viet-
nam, It is a gallant tribute to Soviet Govern-
ment tha they are supparting Governments of
North Vietnam and South Vietnam, against
American imperialism. This country has
been recogniscd by 32 countries. Their leader
Ho-Chi Minh visited India and was widely
acclaimed by the people of India. He was
invited by the late Pandit Jawaharial Nehru,

16 hrs.

Among the countries recognising the
Democratic Rcpublic of Viet Nam are capi-
talistic countries, and countries which are not
within the orbit of the socialist system, Sweden
Norway and other countries. Our next door
neighbour Ceylon has not been afraid of
recognising this Governmcnt. But we are
afraid to recognise the Democrutic Republic of
Viet Nam.

Now, I come to the question of the
German Democratic  Republic. It is a coun-
try or a State built up on the ashes of German
fascism. It is a Statc wedded 1o the
princples of democracy, ptace and socialism,
and it has pledged openly and publicly never
to allow fascism to grow on the soil of
Germany. We werc anti-fascist in those days
when during the Spanish civil war, the Indian
National Congress supported the Republican
Spain against Franco's fascism, and supported
the Czechoslovak Government against the
Munich betrayal by Chamberlain, Daladicr and
others and condemned Hitler’s invasion of
Europe. It is the same Indian National
Congress which is now in Government here,
The German Democratic Requblic is one of
the first-rate industrial countries in the world.
haviog trade and good relations with any
number of countries all over the world. This
country is probably the only advanced coun-
try that has supported during 1965 when
India was attacked by Pakistan. Even todav,
it is one of these countries which has suppor-
ted us during this crisis in our country.

Dr. Karan Singh visited the Germin
Democratic Republic, and a joint statement
was issued to which the signatories were our
Minister Dr. Karan Singh and (he Prime
Minister and the Foreign Minister of German
Democratic Republic. I shall read out just
one or two sentences from that joint state-
ment :
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“Both the Governments also agreed that
conditions should be created to guaraniee
the safe return of the refugees in the near
future. This could only be done after a
solution 1o basic political problems was
found with the agreement of the people of

East Bengal and in consultation with
their elected representatives.”
The statement declared that the refuges

problem bad taken very scrious proportions
and so on. Ulimately it says that both the
Government have a common viewpoint in
regard to the Bangla Desh crisis. Here is
a country which has stood by us during the
time of crisis. Therefore, I say that this
country should immediately be recognised

There is the bugbear of the Holstein
doctrine that if we recognise the German
Demaocratic Republic then there will be  diffi-
culty from the side of the Federal Republic of
Germauy which is known as West Germany,
The Holstein doctrine is dead and gone. We
necd not be afraid of it, There are coun-
tries in the woild which have: recognised both
the German Democratic Republic and the
Federal Republic of Germany., Why do we
not have courage and stand on our own fest ?
Why should we be brow-beaten by other
countrics ? Let us take our stand on the
correct position.

Then, I come to the Democratic Repu-
blic of Koica. This is another democratic and
socialist State enjoying the confidence of
both Koreas. South and North Korea
unitedly held an election under the auspices of
the UN long ycars back and the Government
had been furmed. Later on, American imper=-
julism betraycd the Korean people and
cstablished hegemony in South Korea, impor-
ted its troops and then a quisling puppet
government was formed.

These are the countrics which should be
recognised by the Government of India, Today
India has a position in the world. We enjoy
prestige and we have the support of people
all over India, of all shades of opinion. Shri
(opalan was saying that in the West Bengal
Assembly last year when the UF Government
was in power, Prof Ila Mitra of the CPI
moved a resolution which was unanimously
accepted by all, including the Congress
Opposition.  This time another resolution was
moved by Shrimati Gita Mukerjee of the CPI
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on the floor of the Houss. Tt was accepted
by the Chief Minister, thc Leader of the
Opposition and all sections of the House.

Such is the position in India. Here and
now let us stand up. Let us not allow our-
sclves to be browbeaten by the American
imperialists.  After all, what can they do ?
They may stop the PL 480 aid, But they are
not giving it gratis. We have to pay for it
in dollars. They have proved to be the en-
emies of India

Before 1entcred the House, 1 came across
a very important international news. I shall
relate it and then sit down. Mr. Kissinger
who is the Adviser to President Nixon, who
was here the other day, visited Peking,
met Chou En-lai and through him, Chou
En-lai invit~d President Nixon and
Nixon is going to China. My first fear is
that Bangla Desh will be stabbed in the back.
My second fear is that Vietnam may be
stabbed both by America and China. There-
fore, the Government of India should at this
juncture be bold and play a glorious role and
give recognition to these Governments, I
support the Resolution.

*SHRI R. P ULAGANAMBI (Vellore) :
Mr. Chairman, Sir, I rise to support the
Resolution moved by hon, friend Shri A. K.
Gopalan calling upon the Government to
aocord recognition to the Governments of East
Germany, North Viestnam and North Korea
and also to the Provisional Revolutionary
Government of South Vietnam.

The Consulates-General of East Germany
are functioning in New Delhi, Calcutta,
Madras and Bombay Nortii Vietnam has its
Consulate in New Delhi. The Consulate of
North Korea is in New Delhi.

Sir, all of us have read the biographical
sketches of Kim Il-Sung, the President of
Noth Korea, appearing in the Indian news-
papers frequently, When the Revolutionary
leader of South Vietnam, Madame Binh
visited our country, she was received and
welcomed by the Ministry of External Affairs
as a State Guest. During last August, we
raised the status of Consulates on recip:ocal
basis with East Germany. I would like to

...;..__-m original specch was :hllmd in 'l"mil.‘
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give some statistics regarding the volume of
trade between India and East Germany. In
the period, January-Ogctober, 1969, the value of
our imports from East Germapy was to the
tune of 1752 lakhs of rupess. In the
corresponding period of the year 1970 it went
upto Rs. 1844 lakhs. During the period,
January to October, 1969, the value of our
exports to East Germany was to the tune of
Rs. 1636 lakhs, In the corresponding period
in 1970, it rose upto Rs. 1956 lakhs. These
figures clearly show, Sir, that our trude with
East Germany is steadily increasing and our
relations with them are becoming closer. As
a matter of fact, even West Germany is
moving fast in the direction of recognising
East Germany.

Sir, we are all well aware that due to the
blatant American interference, we have today
two Germanys, East and West, two Vietnams,
South and North and two Koreas, South and
North. Even now, American arms and
ammunition and the entire war machine are
being supplied to Pakistan which is today
¢hgaged in the pillage and carnage of the
freedom loving people of Bangla Desh. Our
country has always lent its unstinted support
to all the freedom movements throughout the
world. It is true that we are not in a position
today to help these movements with military
hardware, But, certainly, Sir, we can help
them by extending our moral support by way
of recognising these countries.

We are greatly interested in improving
and sustaining our trade relations with these
countries. If we can raise the status of the
trade representatives of these countries, I do
not know what then stands in our way in
according full recognition to these countries
and in what way our country's interests would
be affected by this recognition. The thres
essential pre-requisites for according recogni-
tion to a country are : there should be a well
defined territory, there should be a Govern-
ment representing the will of the people of
that territory and there should be peaceful
iaw and order situation obtaining there. The
whole world knows that these countries cer-
tainly fulfil these requirements. We should,
therefore, Sir, accord recognition to these
countries,

Supporting the resolution moved by Shri
A, K. Gopslan, I conclude,
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SHRI INDRAJIT GUPTA (Alipore) : Sir.
1 had requested you to give me a couple of
minutes becausc 1 wanted to elicit one or two
replics from the mrnister when he finally
replies, particulaily in view of this rather
sensational development, news of which has
come a short while ago and which has been
referred to by some hon. members. 1 think
this debate would be quite meaningless if the
Government of India's reaction to this Jatest
devclopment is not spelt oul by the minister,
because it has a wital and direct bearing on
the subject we are discussing.

I want to know whether the Government
of India doz not attach the highest signifi-
cance to the fact of this top secret move by
the US Government, which has been revealed
only now, to come to some sort of direct
dialogue and understanding with China,
which has besn revealed through Mr,
Kissinger's secret wisit last weck to Peking.
At a time when we were told that he was
recuperating his health at some hill siation
near Islamabad, it seems —the dates also
tally— he was making a secret flight to Peking
0 meet Chou En-lai. It has now been
officially disclosed that President Nixon has
said that he is now prepared to undertake
what he describes as a journey of peace, a
visit to Peking sometime before next May.
1 want to know from the minister what in his
view is the implication of this for the Vietnam
guestion” and the question of our doing
scmething 10 expedite the process towards and
early ending of the war by at least now
extending our recognition to the two Vietnams,
This is my main question, because it is quite
obvious from this news that it is & confession
of defeat, it is a confession of total colfapse,
utter collapse of United States’ misadventure
in Vietnam, in Laos, in Cambodia etc. They
have realised the writing on the wall, that
they have got to pull out from Vietnam today,
tomorrow or six months hence. But some-
how they must save their face. So, they are
out on a face-saving mission, With the help
of China—that is now they calculate ; whether
they will succeed or not, I do not know-
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with the help of China, perhiaps by using
Chinese influence on Vietnam, they can get
hold of some sort of formula which will
cnable the Americans to get out of Vietnam
without telling the whole world, admitting
before the whole world, that they have
suffered the most ignominious defeat.

There are other aspects which I cannot go
into because I have no time. But I would like to
know whether the hom, Minister shares at
least our sense of satisfaction and pleasure
that the superiority of the Vietnamese peoples’
struggle has been decisively established now,
thanks to the combination of the brilliant
feats on arms on the battle field and brilliant
moves at the conference table, At Paris one
after the other many proposals were put
forward to which the Americans had got no
answer. Madame Binh, who was Sardar
Swaran Singh's personal guest here not so
long ago, who has been the leader of her
country’s delegation managed the negotiations
so well, agrecing with every positive proposal
that the Americans cannot now go back on
them, proposals like ceasefire, release of
American prisoners of war and free electrons
in the whole of Vietnam ; they are even
prepared to have a composite government
which will include the earlier Ministers except
two or three discredited ministers who have
functioned as puppets of the Americans.
These proposals are so effective that we have
already scen, according to newspapers, a split
in South Vietnam with the Prime Minister
at the President at Loggerheads, and Mr. Ky
saying that he is prepared to accept the
proposals. In other words, the settlement of
the war has come within sight ; it is within
our grasp, the end of this bloody and dreadful
war which has ravaged that part of the world
for so many years.

Are we still to content ourselves by just
standing on the sidelines as passive onlookers,
or should we try to hasten the process today
by doing something positive, by India coming
forward to give recognition to two Vietnams,
who have defeated the mightiest imperlalism
in the world. Now that the imperialist power
is desperately secking a formula, some way
in which it can save its prestige and pull its
troops out, it is a historic moment, a historic
turning point in what had been happening
there for the last few yoars, 1 would like to
know whether we are going to wait for the

JULY 16, 1971

P. R, Govi, in South 20
Vietnam etc. (Res.)
situation when the last American soldier gets
out of Vietnam and then one day Shri Swaran
Singh will come here and say very proudly
“now we have decided to recognise the two
Vietnamese, or perhaps when Shri Piloo
Mody boards a plane to Peking in the foot-
steps of President Nixon 7 After that perhaps,
the Indian Government will be prepared to
make a decision on recognition, or what 7 We
want to know it,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Shri
Mody has already gone.

SHRI INDRAJIT GUPTA : But you are
still here.

So, kindly show some enterprise, some
courage and initiative. Here I am not going
into Bangladesh and other relevant aspects
because I have no time. Even on the question
of the seating of China in the United Nations,
now that the General Assembly of the United
Nations is due to meet, perhaps Mr. Nixon
has got that aspect also in view. We have
always consistently supported the case for
seating China in the United Nations. Now
the Americans also have got to get out of the
theory of two Chinese because I am sure the
Peking regime would not agree to the policy
that the two Chinas should be seated there,
So, this sort of deal will be negotiated perhaps,
I do not know, it may succeed or fail. But
as far as Vietnam is concerned, now we know
that the Americans can no longer conceal
their position, their defeat has become inevi-
table and they hawe to pull out and they are
secking desperately for a face-saving formula,
this is the time when India should come
forward and put her moral and diplomatic
strength and show courage and initiative by
extending recognition to the two governments
thus hastening the end of the war and thereby
get some credit in the eyes of the international
community.

ot qro vaview W@ (Frermm) ¢
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““The motivations of the two powecrs may

not be entirely identical. But they are

not two dissimilar either. Each rcgards
the Soviet Union as its principal rival,”

&y og I #1 aifedr &)

“America has largely met Peking's two
major demands—withdrawal of the Seventh
Fleet from the South China Sea and of
US troops from Formosa.”
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Sir,
during this short-pzriod hon. Members have
raised soveral questions and I will try to deal
with as many of them as possible within tl.e
short time at my disposal. I have no inten-
tion of making a long speech. I will tryto
toush upon some important aspects of the
debate,

ASADHA 25, 1893 (SAKA)

P. R Gow. in South 262
Vietnam etc. (Res.)

I agree with Shri Indrajit Gupta that the
news that has come today—a rofer:mce to it
has been made by several hon. Members—is
a very important item of news. I would,
therefore, like to give some reaction about this
event because the situation will definitely
change as a result of this event.

The news that Dr, Henry Kissingsr, while
on a visit to Pakistan, paid a secret visit to
China has come both from Peking and also
from the United States of America, We do
not have details of what transpired at Henry
Kissinger's meeting with the Chinese Prime
Minister. It has, however, bren announced
that arrangements hive been made for the
American President to pay a visit to China.
We have noted President Nixon's acknowledge-
ment that there could be no stable peace in
the world without the partcipation of the
People’s Republic of China and its 750 million
people. Tt seems USA is on the wverge of a
re-rdiscovery of China and its importance to
the world.

We have always welcomed the normalisa-
tion of relations between all countries and
peoples and, (n particular, the grcat powers.
We wlll, therefore, welcome any steps towards
normalisation of relations butween USA and
the People’s Republic of China as would be a
step leading towards reduction of tcnsions.
We also hope that such a normalisation would
help in bringing about & speedy peaceful and
political settlement of the broblems of Iado-
China, that is, the problems of Vietnam, Loas
and Cambodia. At the same time, we hope
that the normalisation of relations between
USA and China is not conceived within the
framework of power politic or real-politik.
This provides fresh evidence, if evidence was
necessary, of the correctness of India’s consis-
tent efforts, irrespective of changing circums-
tances 1o support entry into the UN of the
People's Republic of China.

I would not like to say anything more at
this stage because wo should watch carefully
the developments and then we can assess in
the light of the new situation as to what are
the implications of it in this region and on
peace in the world,

Some parties may have jitters and many
parties which had been urging that the only
safety for India is to seek the help of a coun-
try like USA to meet our situation might foel
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disappointed. But we have consistently
pursued a policy which in the light of these
developments is quite obviously the best policy,
the wisest policy, from the point of view of
our owh national interest.

What are the implications of this develop-
ment on the Vietnam situsation ? Some ob-
servations have been made by Shri Indrajit
Gupta. I would not like to enter mtoa
debate on that aspect at the moment, But
whatever may be the motive, the development
is significant and, I think, this will pave the
way for a satisfactory settiement of the diffi-
cult and complicated problem of Indo-China,

SHRI INDRAJIT GUPTA : Why don't
you belp it ?

SHRI SWARAN SINGH : So far as our
own stand is concerned, we have consistently
taken the view that the problem of Vietnam
is the central problem and a solution of the
problems of Vietnam will provide a key to the
solution of the problems of Cambodia and
Loas. With regard to the solution of the
Vietnam problem, we have consistely taken the
view, as late as in the last General Assembly
session, when we clearly enunciated our stand
with regard to the possible lines on which a
solution of the Vietnam problem is possible.
This was a complete withdrawal all troops and,
in this process, the United States should
make the start. We have also said thata
stage should be fixed for complete withdrawal
of troops and, thercafter, we have said that
the solution should be such as is acceptable
to the people of Vietnam without any inter-
ference from any quarter whatsoever. This
continues to be our stand and 1 would also
like to say that the latest proposal,—the 7-
point proposal,—made by Madam Bin in
Paris is according to our view the best propo-
sal that has been put forward so far. We
feel that these proposals can be the basisota
satisfactory negotiated settlement which might
bring to an end the war-like situation in Viet-
nam and might form tbe basis for & negotiated
settlement. We do regard that these proposal
are an advance on all previous proposals and
it is hoped that in this background, the war-
like situation in Vietnam would speedily come
to an end,

DR, RANEN SEN : Actual war is golsg
on, Why do say, ‘wat-like’ ?
\
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SHRI SWARAN SINGH : I thought,
when war is going on, the activities or the
situation would be warJike. That is why I
am sayiag that and war-like is not less than
war. 1 do not know why he should object to
the use of that expression.

Therefore, Sir, we have to view the situa-
tion in this background, as to whether this
has come about because militarily the victory
which South Vietnam or the Americans sought,
they have not been able to achicve, or what-
ever else may be the reason, these developments
according to our assessment, are positive
developments, and we should, thercfore, do
everything possible to help in the speedy end-
ing of war in that area and for facilitating in
a satisfactory manner the progress of the talks
in Paris.

In view of this, any other historical dis-
cussion about the Vietnam situation, its origin,
etc. would, at the present moment, app:a: to
be unreal,

.

I have men joned this before and I would
like to repeat this, namely, that both 1n Loas
and in Cambodsa, it is the extension of the
situation that has gripped Vietnam —particu-
larly the situation in South Vietnam. On the
other side, although they gave different empha-
sis, ultimately, the whole thing is traced to
the situation in Vietnam.

Therefore, we have always taken the view
that a scttlement of Vietnam is very essential
before we can think of satisfactory settlement
ecither in Laos or in Cambodia and it is in
this background that I would like to say that
our attitude in this respect has been coasis-
tent and I would like to say that these deve-
lopments are in line with our own thinking and
we hope that as a result of these developments
the Paris talk will now make satisfactory
progress.

There has been some talk of a press con-
ference and whether the solution can be foind
in the Paris talk itsell or whether a separate
conference is to be held. I think, it s yet 00
premature to make amy comment om that.
But, we had always weicomed the holding of a
conference in which tho problem relating to
Indo-China may be satisfuctorily solved.

8HRI 8. M. BANERJEE (Xenpur):
Please come (0 the Resolution,
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SHRI SWARAN SINGH : Having said
that, now we are left with this question of
these Governments. On that also, I would
like to state our position very precisely, ins-
tead of taking long over it.

SHRI S. M. BANERIEE : Include Bangla
Desh also as an amendment,.

SHRI SWARAN SINGH : So far as the
question of recognising the Provisional Revo-
lutionary Government of South Vist Nam is
concerned, this can be considered only in the
overall context of a peaceful political settle-
ment of the Viet Nam question. Government
have de facio relations which both North
and South Viet Nams through consulates-
general at present. Government hope that as
soon as peacefully negotiated political scttle-
ment of the Viet Nam question is arrived at,
Government will be in  a position to accord
full recognition to a dufy elected representative
Goverament in South Viet Nam ..

SHRI INDRAJNT GUPTA : After the
Americans have departed.
SHR1 SWARAN SINGH : Our relations

with the Democratic Republic of Vict Nam
are developing satisfactorily. The question of
giving full recognition to that government con-
tinues to be under Government's consideration
and action in this regard will be taken at the
appropriate time. Government have also
de facto relations with both North as well as
South Korea through consulates-general,

DR. RANEN SEN: South Korea has
an American puppet government. North
Korea has an independent socialist govern-
ment. They are not the same.

SHRI SWARAN SINGH : In the inler-
pational field, we have to deal with both socia-
list governments and capitalistic governments,

DR, RANEN SEN :
but a puppet government,

It is not capitalist,

SHRI SWARAN SINGH : Recognition
does not depend upon the internal set-up in
Sy country.

SHRI 5. M. BANERJEE : Are we going
to be always fike a potitical pendulum ?
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SHRI SWARAN SINGH : The question
of granting full diplomatic recognition to the
two Koreas cannot be considered at the present
moment and this can be considered only
in the overall context of a peaceful political
settlement of the Korean question when it
tukes place. We are dealing with both South
and North Korea in a de faclto manner.
Both of them have consulates-general here
and we have also consulates-general in the two
Koreas.

As far as the German Democratic Republic
is concerned, 1 would like to acknowledge with
appreciation the stand that the German De-
mocratic Republic have taken in 1965 and
also on the question of Bangla Desh, and I
would like to share the satisfaction that has
been expressed by several hon. Members about
the outcome of Dr. Karan Singh's visit to the
German Demoratic Republic, and the joint
communique that has been issued is a good
communique and 1t is on the same lines as we
want this question of Bangla Desh to be satis-
factorily resolved.

Our relations with the German Democra-
tic Republic have been devcloping 1n  a very
satisfactory manner, The House would no
doubt be awaic that for the first time we
established an office of the State Trading
Corporation i the German Democratic
Republic 1n the year 1967  Then, we establi-
shed a trade mission in October, 1969, Then,
we established a consulate-general in  Septem-
ber 1970. 1 think it is a satisfactory develop-
ment of relations between us and the German
Democratic Republic both 1n the commercial
ficld as well as in the political field, because
we have a consulate-general here.

DR. RANEN SEN : Since Government
are treating both Koreas at the same level,
why should they not ireat both Germanys also
at the same level ? Why this discrimination
between the German Democratic Republic and
the Federal Republic of Germany ?

SHRI SWARAN SINGH : 1 recognise
the force of the argument but this is what I
have inherited from history and 1 cannot
undo the whole of it in one stroke. Therefore,
I have fried to strengthen these relations,
We established first an office of the STC, then
we have established a trade mission, and only
last September, we have established a consulate~
general which as hon, Members know amounts
to de fucto recognition, We have also noted
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with satisfaction the negotiations and talk that
are laking place between the Federal Republic
of Germany and GDR. ] have already made
statements welcoming the Moscow Treaty and
the general detente that has emerged as a
result of that treaty between East Burope and
West Europe. Things are proceeding ina
highly sutisfactory manner. We have suppor-
ted the admussion of GDR to the various UN
organs on the principle of universality of UN
membeiship. We nave supported their admis-
sion to Unesco when the question came under
consideration. We will do so when this ques-
tion comes up for their admission 1nto other
organs of the UN because we have always
supported the principle of umiversality so far
as UN organisations are concerned.

This process of development 15 1n the rnight
direction and I would appeal to the hon,
member not to hasten the pace We are
seized of the problem and we aie proceeding
in that direction in recognising the realitics
of the situation, and we will continue to pursue
this line.

SHRI S M BANLERIEE : Has he fixed
a timelimit ?

SHRI SWARAN SINGH : In cunside-
ring all these questions, Government have 1o
bear 1o mind first and foremost the national
interest of India, the interest of peace as
well as the po~sibility of reunification of the
divided countries. It seems, however, that
reunification of divided Germany, Korea and
Vielnam is not an immediate possibility.
Government have therefore stated that on the
principle of universality of membership of the
UN, they would be willing to support not
only the entry of GDR but also North Korea,
South Korea, North Vietnam and South Viet-
nam to various UN organisations. This at
the preseat moment is the policy. In view of
this policy, I would request the hon, Mover
0ot to press his Resolution 10 a  vole because
it is only a question of time,

SHRI S. M. BANERIJEE :
will change the policy 7

When he

SHRI SWARAN SINOH : Depending
on the change in the position, we will do the
nesdful, I would therefore request him not
to press his Resolution.
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DR. RANAN SEN: Shall wa live to
se¢ the day whea there will be recognition ?

SHRI A. K. GOPALAN : My Resolytion
is very clear. His reply is that with the process
of time, there will be Resolution. The first
part of my Resolution seeks to condemn un-
equivocally American aggression in the Indo-
China States. He has said nothing about it.
There is no condemnation forthcoming. About
Vietoam, though he said something about it,
he has not replied to the point I had made,
I explaned what has happened there, who is
responsible for it. The Pentagon papers
disclose revealing things about 1t, I quoted
from them. At least he should have referred
to them. The role of American imperialism as
the aggressor and provocator is there for all
to see He has said nothing on that. He only
said the problem 1s there and Vietnam is the
main problem,

As far as Laos and Cambodia, what 15 the
Government doing as a member of the ICC ?
Is it only speaking as he has done ? The
answer to the second part is very unsatis-
factory As for the first portion, in view of
our attitude to recogmition of Bangla Desh, I
can understand it. If the India Government
even today, in spite of the discussion in
Parliament and outside and the universal
demand in the country for recognition and
help to Bangla Desh, they are hesitating and
do not even condemn American Iimperialism
after breaking the promise to us not to send
any arms to Pakistan by opening shipping
arms to Pakistan, if there isno condemnation
of that, I cannot expect that as far as the
Indo-China problem is concerned, even after
the disclosures in the Pentagon papers, they
will do it.

As far as the second part of the Resolu-
tion is concerned, the hon. Minister has
stated that GDR can be recognised if a peace-
ful settlement is reached. If a peaceful settle-
ment is reached, what is the mnecessity of
recognition ? After 8 peaceful settlement, you
may or may not yecognise them. The question
is not of a peaceful seftlement, but of your
role,

As far as Viet Nam is concorned, unlike
other countries Indin has got a roie to play
becacse she is in the Internatiomsl Cantrol
Commission. After undewstanding the role
of American imperialism, what sction s the
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Ciovernmgnto( India taking ? Nothing has
been said about that except using pious
words,

What is the difficulty about recognition ?
The difficulty is that we will be offending
American imperialism and German imperialism.
We want aid from them and without their
aid we will not be able to develop. That is the
only reason There is no other reason. I quoted
from the Reports of the External Affairs
Ministry of 1969-70 and 1970-71 in which it
has been specifically stated that recognition
was being considered. What is the difference
between that and the present reply that it is
a process 7 How many years will the process
continue and when will be the termination of
the process ? I pointed out that 27 countries
have extended recognition to GDR and asked
what the difficulty was in the way of Govern-
ment in following them. But in the reply not
one word has been said explaining the
difficulty before the Government of India. The
only difficulty is that the foreign policy of the
Government of India depends not on thewr
own independent action, but on the wishes of
American imperialism. That difficully cannot
be admitted openly.

Even if I press my Resolution to a vote,
1 know it will be defeated because you have
got a majority, but I also know that the
difficulty in recognition will remain as long as
the present foreign policy of the Government
continues, as long as the present economic
policy of the Government continues, as long
as the present Government continues.

17. hrs.

One thing is clear that so far as
recognising these countties is concerned, it is
only in words that the Government of India
shows its sympathy In action, they are not
going to recognise it, and so, 1 do not want
that to happen. In 1969-70, they had taken a
stand. As far as the report in 1969-70 is
concerned, there is a stand taken. More than
one year has passed, I want to know if there
is any difference now, and know whether the
same position, same process, is continuing, o,
taking into account the international situation,
will the hon. Minister say that they will think
over the matter and within a short time take
u decision as far as this question is
concerned 7 Let me know what reply he has
got to this question,

ASADHA 25, 1893 (SAKA)

P. R. Govt. in South
Vietnam etc. (Res.)
SHRI SWARAN SINGH Sir, with
your permission, let me take just one minute
to reply to him. For obvious reasons, I did
not elaborate this point about our stand on
Vietnam. I made a clear statement in the last
United Nations General Assembly session,
We clearly enunciated our stand on this,
and if the hon, Member is interested he can
go through that. He asks what is our difficulty.
There is no question of our difficulty. It is
unfair when he says that it is our difficulty in
not recognising it. After having assessed the
situation, we do not feel that we should go
ahead in the manner which suggests,
because, the very fact that he has mentioned
it, namely, our chairmanship of the Inter-
national Control Commission, that also puts a
certain curb on the action that we have to
take— an attitude of impartiality. Thercfore,
he cannot cite that as a point for the
recognition which he is asking us to give,

270

MR. CHAIRMAN : I shall put all the
amendments—3, 6, 7 and 8-to the vote of
the House,

Amendments Nos, 3,6,7 and 8 were put

and negatived
MR, CHAIRMAN Now, are you
withdrawing your resolution 7
SHRI A, K. GOPALAN : No, Sir.

MR CHAIRMAN : You are not with-
drawing Now, I shall put the resolution of
Mr. Gopalan to the vote. The question is :

“This House is of the opinion that the
Government should take firm line of
supporting the National Liberation move-
ments and condemn in unequivocal terms
the American aggression in three Indo-
Chinese States, give recognition to pro-
visional Revolutionary Government of
South Vietnam, and full recognition to the
Governments of Democratic Republic of
Vietnam, Korean People’s Democratic
Republic and German Democratic
Republic.”

The motion was negatived,
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17.03 brs.

RESOLUTION RE PROVISIQN OF JOINT
SITTING FOR PASSING CONSTITU-
TION AMENDMENT BILL

MR. CHAIRMAN : The House will
now take up the resolution of Mr, Shashi
Bhushan

&t wifey qawr (afeaor faeelt)  qwmafa
wgray, § swaw s@r g fo—

“This House 1 of opimion that the Cons-
titution be so amended as to provide
explicaitly for the jont sitting of the two
Houses of Farhament for passing a Bull
to amend the Constitution when such a
Bull, having been passed by the Lok Sabha,
1s rejected by the Rajya Sabha "

7 SFATy AR @ A X AR @™
MR ¥ fonzard fe foo™ fey s
T ¥ oF weg Hom 91 5 weme &
sfrdr-giq &7 fgafasr oy aarea fear
W | 57 A27 / I 9€0q F7 A7 g
agwa ¥ o frar, ¥ guiorn Ton
T A G WEATA UF KA § 919 A8 A
9T 1% ordf ¥} weEt ¥ ST I H
wzer #1 wmr oam, o foawfaas A
7 a1, e @ Y qF ok fryanfaw A
wr & few 97 % wsw gwr & w frar
war | A1x ¥ 47 qFET A ATy g A
afFrRM A A N wEw wgE N
wE fe 38 9t 71 @er fear a9 & 2w
oA TA M ifgrE F R X aw
o ®Y zar famr )

grafy wEIET, 8 weAT ¥ A
ara ¥ wew@ W A wggm ok e
T wY W% owr ¥ ey A fadaw qw
R X WITAM A I T H IH QO
it awrd faw W der wE T gite
¥ o g sreaTy oy & |TAA T war )
dfema & srdise 108 & swia @A
Fwre)  d5% w1 Wi §, Afer sw ¥
s 9 ga-frdaw @, N T fog
ot waw qurd e & ot § | @ P
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s wwg qr gy § fr A gemelt W
=zt ¥ fou 1 Yo wenw 9w fem
wa, dw e &% @ *mg AT F g
< § e ¥ fefr & @) frmw et
Lo d|

17.05 hrs
[Dr SarpisH Roy in the Chair}

snifax ag o fadas sar far § (2w
¥ ®1% gwr 1T s gt & sfafafaay &
a3 ¥ oy fedgs T a1 W Ay
gfegra & ofrad= ¥ =) sow @ mHr
- fede & A oar wEa,
fFT T M@ gw v F @Y & v
AR AW & F5NT Welt wEw § @nww ag
baer fout  fF ag dar fados o @
¥ A F7F arr @ forwdr e afgg &
a=z7 auafe g7 Nt Fidwifewe &, s
qarer frar s | 9w efte & WY oW gmE
%1 sfus smavgFar g % e ot AW
IH Q9 HT E, AT 41 ST AWr WY Iy
Fagg qig wuh, fer ey var &Y fe A
qre &9 a1 DAY 27 fAw FT daer w3
A1 wa dw & sfafafa 2 o saa
fas T & ar FTF &7 QO Afaw @Aw
Tifgw |

& g o wwwat f fe @7 s @
wafon Wt sramawar § fF free wirsg &
gr S AW ¥ gwmard qew sfedarc
v & for I AErdEr & g Wy
qAPT KT ) I AW wH OH GO K
f oife ¥ 357 & mfewl, T agraemsn
¥ ow ¥ daer 7 %, ;o o ¥ figw
¥ drer £ | Y@ Ty Y @ R g
I 9 F af s W w7 g q70Ar
§ fore & oraar o oY apedt g€ awrd
I WY I FT W | gk 1O qw & feny
g & wwrar wk gEw o Ay
§ @ gfe ¥ o o T T T WA
forg ¥ @Y g faw wx dawr wT, o
Wt saver aredr g araT & )
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Ty wfew, w3 f swar g fe
ury X waw a8 gwe fe dwr ¥ ot fver
3w & R aR | UIEW @i
faeferer Troa} & forr &1 @ forw ot
Ffregrg vam wem & gw  few
wY wnoErdy fiver & ¥ § awewr W@
& 39 % usdl ¥ go VW I@ AT
aRmEAr-Fr #Y, wfe ¥ W @ w
T B T ST L0 1 7y Fadefaw
At wel H g ¥ ), @ o @ v
it A< afew sraeaswar § |

ol s ¥ wgd aeafy a7 fraee
A T gATE 1ET F7 haer § AT 2w
fenrew it § | t% a7w FOTefad & T
Tt SN srzerfowrd awat o1 @ § &
Tt a<w wiafext o=t o @Y &, o wa
N F T ¥ fou g dfgara ¥ ofedw
TR WY ArATAFAT § | 99 g Y oredy §
fir & &Y A ara FX arfe AT IET §3
w1 wifqerd dwor & 9F... (srawm)...
w Qufe 5o et ot § S e
AR ATy gEG F IFAY faste qar SN |
fiet Wt (ol Y wgd 2T FEA wot §
AR g AT aweq g Nd ft g
Todfas AP F A E, c7 ag N
Ay &

¥ §% geAl Y A A9 @y gu &
W JEATT WY §TT & qAA qw waw

MR. CHAIRMAN : Resolution moved :

“This House is of opinion that the Cons-
titution be so amended as to provide
oxplicitly for the joint siiting of the two
Houses of Parliament for passing a Bill
to amend the Constitution when such a
Bill, having been passed by the Lok Sabha,
is rejected by the Rajya Sabha.”

Now there Is an amendment given notice
of. by Shri Dags. Ia he moving it ?

SHRI'M. C. DAGA (Pali) :
move :

I beg to
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That in the Resolution :
add ut the end :

‘“or when any amendment made therein
by the Rajya Sabha is not accepted by
the Lok Sabha" (2)

SHRI KRISHNA MENON (Trivandrum) :
Mr Chairman, there is a saying that an old
judgeonce told a young judge “give your
conclusions ; you may be right; but never
give your reasons ; it may be the other way''.
Therefore, I am not suggesting anything when
I support this Bill which says that what we
do here in this procedure of Parliament, which
already exists in regard to every legislation
from which only constitutional amendments
and money Bills are exempt, should be exten-
ded to constitutional amendments also so that
the Upper Chamber does not exist as a legal
chamber. There is nothing new in this princi-
ple. Idonottalk of arguments, nor do I
think that constitutional amendments of this
charactcr should rest upon such arguments.
In fact, a hard case make a bad law, There-
fore, I do not take this argument. I think
it would be a good thing that the government
should suggest that the two Houses should
meet in a joint session when a Bill considered
by this House is rejected by the other House,
a principle which has been acknowledged.
With regard to money Bills the position is
different, although the Supreme Court has
watered it down so much that it is doubtful
whether it has the same power as before. But
at any rate, there is no reason at all that
when Rajya Sabha reject a Bill that should
not go to the joint session,

SHRI RAJA KULKARNI (Bombay-North
East) : Sir, I support this resolution. As the
mover has said, this is a time when rapid
social and economic changes are taking place.
When the government is pleased to transform
the society as early as possible, when there
are so many social and economic changes
which are hanging on, we do not want any
constitutional deadlock to be created every
now and then which will hold up such social
transformation.

Even under existing article 180 the Pre-
sident is empowered to call a joint sitting of
the two Houses, but this power is given only
to the President. If he feelsit is necessary,
it could be done. In the pastit was dome
only once in 1961 at the time of the Dowry
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Prohibition Bill, when the Peesident did exer-
cise his right to convene the joint sitting of
the House. But now more occasions would be
arising and it is necessary that there should
be an explicit provision which automatically
provides for a solution by laying down a pro-
cedure for resolving the deadiock. Therefore,
the amendment suggested in the Resolution is
necessary,

The Constitution is now being amended
on a number of issues. This is one of the
procedural issues. So, there should bea
constitutional amendment to article 108 where-
by no deadlock would remamn wunresolved for
a long time.

This country is pledged to a peaceful and
constitutional change. The Constitution is,
therefore, expected to be a dynamic force and
vehicle for this peaceful transformation of
society. Maybe that the two Houses mught
not agree either on some of the amendments
to the Bill that might come on the Bill. If
the amendments are not agreeable to the two
Houses, a deadlock is likely to be created. If
the Rajya Sabha rejects any Bill passed by
the Lok Sabha, a deadlock Is created, If the
Rajya Sabha takes more than six months
after the reccipt of the Bill from the Lok
Sabha, again a deadlock is created.

In all these eventualities social transfor-
mation should not be held up, whether it is
the question of banning communal parties or of
drastic economic measures like the Mover has
suggested, namely, ceiling on urban property
and ceiliog or any other economic and
social measure, or it may be the reorganisa-
tion of the whole ocountry administratively
and otherwise, So many reforms would be
coming. Though by themselves reforms are
gradual, sometimes they require sudden steps
also, The Constitution should be in & position
to reflect the aspirations and desires of the
people through their elected representatives,
Therefore, the Resolution suggests that a joint
sitting should be explicitly provided for in the
articles of the Constitution themselves,

This Resolution does not seek to be little
the value or importance or lower the stitus
of Rijva Sabha, What is sought is that if
the Rajya Sabha does not agree with elther
the smendments or the principle of ths Bill,
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the two Houses shohld meet together and
the joint majority, whatever is
should be taken as the final verdict of the
people’s ropresentatives. Therefore, it Is not
intended to lower the siatus of the Rajya
Sabha. It would be in tune with the demo-
cratic principles underlying the Constitution
that we should have an explicit provision in
the Constitution.

Therefore, I support the Resolution and I
hope that the Government will take cognisa-
nce of it and will accept not only the princi-
ple but will even prepare the necessary amend-
meat to the Constitution as early as possi-
ble,

st ge TRo ¥ (FAYR)
awmfT  AgYET, ag W™ o) HIH qAA *
a3 32 v it oy off o137 @ & gawr
Fuda w7% & fou &er gam g1 it o
I AW ¥ g 39N 36 fade A
W AR T & g ey ¥ oo fear
a1 ¥Aq ¥ g 6 gw o AW H wwrw-
TR AT FAH FOU AET 1 AR
TEH I FHTVATEY SqqeqT FT99 FAT § A
& gawar g ag aW wOw §Y gAY § Iw-
fe &= ot ® Awmeree #T | T
& g afer o arY ¥ W s Wk
i owar & fgw ¥ whTae aAaC W Ay
Wt A ored & o § fF qw IEA
| F | AW 23-24 WE F o ¥
Tz ot g R Ay swewv e & 7w
78 aft wff § fe gr orer o s0wefr @
¥ aeaafy go, o wavfy ¥ & sl
g7, W O STIWA T A7few 97 9y 14-
15 srea™l w1 wifes § A gEd
o< forae & wog o swedt @ sgnd
& gaer wav ary ), & wu A A
wow wg & o 7€ 1 e o e ot
eral F ff ag ww w A A g

ot oeE oW e 1 g ¥
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¥ ofror gt TN § o &) A
40, 50 wrw ofare W E WA fawe
g o gwwr XY e /AT TR
for WY awdts aft sl qudt § 1 B
T s 27 FOF QW amad § foerd
AT AE QT AT AX §, A ¥ X
awr ¥ 60 ¥ Aw g o w@ wgea
1 ¥ guEgw wgd ¢ fF oo ot Wi
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oF e a9 w @ § o §

& gfefirad & fagars 7 g 1 3fer
N ghw s s deergar A few A
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aw X ¥ fF ogw Sy § frd) oy
B W fFaT) W 6FQTTo AN ATH
FAT %o &, UF fagra # @ 4@, A
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fooifcd # wx war wrakk gEw 6
FUC To  FIHIAT 37 q¥aT & | IS o
oA T A AW A, W wEA A faw
qra firqr @Y Tvw §WT ¥ a8 A8 @
5T | ¥aw oF ate ¥ fre o, & gaw
woeasq 98 g fF ddde & smwmga
gaT 3 Al B S A eifew $ oo
@ gty 1 F A @7 5 ad
it T IEN I @ < fKar | gy arfge
far g s B o wfaeits orw 5T AN
Afew s § TR &9 F1 wLEEor ,
qrg frfied ®r amer §), TR TAE
€WaIlE % AmasT § 7 S Wt & A
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% Ay 7 smar wrgar 1 dfex 1
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AIAAT F A9 ¥ FgT 98 W97 49y
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¢ 5 wg s wrd § o & s wRar

JULY 18, 1971

mmm 200
[{ .) Bill (Res.)
fir oxn W wrw v AL few Oh

Tt o & geew €, vty e g o,
¥y wawfefime Aw @ oger o
T ek Yo ag ¥ Az
¥ &7 woTy Y avhe T gwt e ¥
TETHZ W A UF | @ Op qEe § e
§ 5 Tou ar ¥ dmre oy Twe e e
& T B e v ot oitferer o o oft
g w0 qeg awr & e ¥ ferr &
ag A} e wg Wit ye fpgeamr ¥
Ht oAt e g
g &, W guey sferqron @ § o
™ Y T e ag S T fe
T U T ¥ Ay W TwT qwr
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SHRI VAYALAR RAVI (Chirayinkil) :
I support this resolution. [ agree with the
resolution that such a resolution is mecessary
to protect the legislation enacted by this
House.

We are pamsing through a revolutionary
period. The last general elections have given
a mandate tous as well as to our leader
Shrimat: Indira Gandhi that we the people of
Indin peect progress, we need change and we
want that poverty must go. We want that
there should be more employment opportu-
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nities and all people must enjoy social equality
and measures must be taken in this direction.

But unfortunately we find that whatever
legislation is passed by the State legislature or
by the Parliament is being struck down by
the High Court or the Supreme Court on the
ground that it is against the Fundamental
Rights chapter of the Constitution or against
such and such a provision of the Constitation,
After all, what does the Constitution mean ?
Is the Constitution meant to stand in the way
of progress ? Is the Constitution mcant to
prevent the progress of society 7 Is the
Constitotion meant to block socialist changes
in society ? I think that is not the purpose of
the Constitution, But unfortunately such an
interpretatior has been given, after Mr.
Subba Rao, the former Chief Justice of the
Supreme Court, who resigned—rather I would
quote the words of Shri M.C. Setalavad —misu-
sed the power of the Chief Justice of the
Supreme Court befoie contesting for the Pre-
sidentship of the Union. My hon, friend
Shri Piloo Mody may disagree with me, but,
it is not my opnion but it is the opinion of
Shri M.C, Setalavad who is a lawyer of this
country and who has made this observation.

Step by step, this is being proved also.
For instance, the privy purses Bill has been
stuck down. We find that even the Rajya
Sabha had defeated this Bill. T do not want
to blame my colleagues in the Rajya Sabha,
but I feel that the way in which the Bill has
been defeated in the Rajya Sabha shows that
it has placed a large obstacle against our
wishes,

We the Members of this House have been
elected by the voters of the country, by every
individual adult in this country who has taken
part in the revolution, Therefore this [ouse
‘must respect the feelings of the people and see
that social and political changes ere brought
about in the country.

The Supreme Court has struck down
many a legislation on the ground of discrimina-
tion. What does discrimination mean ? The
bank nationalisation Bill was intended to stop
the discrimination between the poor and the
rich. Bat the Supreme Court has struck it
down on the ground of discrimination bet-
ween (wo managements. They could sec only
the managments of the banks, but they are
umable to see the discrimination that has been
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practised for long betweon the millions of the
poor people and the few rich omes. That
being the position, it would be no wonder If
the legislations passed by the States are also
struck down by the courts., For instance, in
Kerala, we have passed the land legislation
and it has been struck down and the legisla-
tion for the nationalisation of private forests,
and everything is going to be struck down by
the courts. Whenever they strike down some
legislation, they will always say that it is
against the fundamsntal rights or there is
some discrimination,

But we must remember that in this coun-
try there is a revolution taking place, Every
individual and every voter is taking part in
this revolution, because everyone wants to
change the society. Everyone wants that the
entire structure should go and there should be
a socialist society ushered in. There may not
be much bloodshed in this revolution. But
the people want that there should be a change,
and they want that this Government should
give the lead and they have given such a
majority even to amend the Constitution.

Even without a bloody revolution changes
can be effected. When there is a military
coup or there is a violent revolution by some
political party, there comcs about a change
in the entire set-up. What happened in the
Soviet Union ? We know that communism
came in and the entire Crar set-up had to go ;
the entire judiciary was changzd, the entire
administrative system was changed, and the
entire old Constitution has gone, and there
came a new regime, the communist regime,
Agan, what happened in Cuba? What
happened in China ? Even in Pakistan,
what happened after the military coup ?
When a revolution takes place, the entire
set-up is changed ; the entire society is
changed ; and the entire administration is
changed and the entire Constitution is
changed We in India have taken to the
path of revolution through the ballot-box.
The people of the country want to have
change and we want that revolutionary change
ta be brought about through the Ilegislature,
and we want that the Supreme Court or the
High Court should not come in the way of
progress, and we must see that any kind of
block by them should be removed. From
this point of view, the resolution that has
been placed bufore the House is a very im-
portant one.
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1 do not want to criticise what happened
in the Rajya Sabba, But there is a feeling
amongst the people of the country that any
kind of progressive Bill which may be got
through in the Lok Sabha may not be got
through in the Rajya Sabha. So, we must
assure the people of the country who have
elected us to this House that we are here to
sec that their interests are safeguarded.

Therefore, 1 support this resolution. I
feel that this resolution is necessary, because
as my hon, friend Shri Shashi Bhushan has
said, this Houss must protect its own rights.
Of course, the Law Minister may say
something and he may say that he
will introduce & new Constitution amend-
ment Bill amending the right to pro-
perty and so on, When the amendment has
to come, the Supreme Court is there. The
position taken up by the Supreme Court is
that oblaining after the Golak Nath case
judgment of Chief Justice Subba Rao. That
position has not changed so far, Unfortu-
nately, they are still holding that view, the
High Courts and the Suprere Court,

Sowe have to take a bold step. We
must see the changes that have taken place in
the country. In order to fulfil the aspirations
of the people, this House must take the
necessary legislative steps to bring about the
neccessary constitutional changes in conformity
with the aspirations of the people. That
being so, this Resolution should be supported
by all. I hope even Shri Piloo Mody will
support it.

Whatever legislation we enact, the right
1o property comes in the way. Even in the
Privy Pursc case, it has been regarded as
property. I do not want to criticise the
judgment here. But the gentlemen who
delivered the judgment are there ; the position
so far as the Supreme Court is concerncd is
the same.

Originally when & case concerning the
Mahaoeja of Bastar came, the Court said it
is the right of the President of India to re-
cogeise & tuler and name his successor, But
now they roversed the decisions and with the
declaration that the privy purse is & properly,
we cannat abolish the privy purses without
taking the right to property from the Funda-
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mental Rights Chapter. This is the pesition
that has developed now.

There is a student movement in Kerala
pow. They want drastic changes in the
educational field. The Kerala Goveroment
had brought forward some progressive
legislation, But unfortunately, it was strock
down by the High Court and the Supremb
Court,

Now what has happened 7 You wmay be
surprised to hear that in my State, after the
Supreme Court judgment, these private
managements are taking Rs. 500 for admission
to pre-university classes, Rs. 1000 for B.A.
and Rs, 1500 for B.Sc. Can we allow such a
corrupt practice 7 Is this the way im which
academic institutions should function ? Dr.
Kothari spoke of the role of universities in
building a new generation within the four
walls of the universities. But to get inside
the four walls, one has to pay at least Rs. 500
as bribe. Thisis the rate fixed. This is
also protected by the Constitution, Can we
countenance such protection of a malpractice
by the Constitution ? This is the injustice
against students community and the students
of Kerala have launched a movement against
such corrupt practices. This is the corrupt
practice on the part of the private manage-
ment which has been shicided by the Supreme
Court. The revolutionary students of Kerala
under the leadership of Kerala Students
Union is fighting agamst it.

Therefore, as Shri Shashi Bhushan has
said, what he has proposed is necessary to
bring about drastic changes in the educational
field that have to be made. We should not
allow even the Supreme Court or any other
court to come in the way of changes that we
want to make to fulil the aspirations of the
people. I hope all members will support the
Resolution, everyone who wants a change.
I hope even Shri Piloo Mody will support it,

SHRI PILOO MODY (Godhra) : No,
I will not.

SHRI VAYALAR RAVI: Even if he
opposes, he cannot the
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This House must give the leadership for
the change that the people want. I therefore
wholeheartedly support the Resolution.
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SHRI NIMBALKAR (Kolhapur): Sir,
1 support the resolution moved by Shri Shashi
Bhushan, though I do not at the present time
agree with his arguments. It may be that at
some future date, his arguments might be
valid, but at the present situation they are not
valid and they are also dangerous, because it
might give the Government an excuse (o say
that they cannot bring about social reforms,
because they did not have such a Bill before.
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The fact is, as things arc today, it is possible
for the Government even without this Bill to
bring about social reform.

The other point brought forward by Shri
Banerjee is that the Rajya Sabha should not
feel that its powers are being whittled down.
In fact, this is only an argument which might
put ideas into the mind of Rajya Sabha.

Therefore, I support this Bill without
bringing forward any argument. 1 feel that
this House and the Government will definitely
be helped very much by it.

SHRI AMRIT NAHATA  (Barmer) :
Mr. Chairman, in England the members of
the Lower House are known as John the
Drunk and those of the Upper House as John
the Sobre. We do not have any such dis-
tinction in our country. We have adopted
democracy as our political system and we
believe that the elected representatives of the
people are the makers of the destiny of those
people. Therelore, tlie Upper House in our
country is not manned by people who could
otherwise not be elected but whose counsels
are very valuable in the legislation-making of
the country. Qur Upper House, therefore, is
not strictly speaking a House of elders ; it is
not even an Upper House, strictly speaking,
That is why the fathers of our Constitution

did not give equal powers to both the
Houses,

Our Rajya babha is a strange combination
of the Upper House of UK and the Senate
of the USA. In UK the Upper House does
not have equal powers with the Lower House ;
it has less powers than the Lower House.
In Money Bills the Upper House has no say
in England, just as in our country Rajya
Sabha has no say as far as Money Bills are
concerned. But we have also adopted the
federal principle. Our Constitution is partly
federal ; in fact, more federal than unitary.
Herc we have adopted the principle of
federalism from America, In the United
States the Senate represents the States, because
USA is a federal country, where the Congress
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represents the people at large and the Senate
represents the States. Our country being
partly federal, we have also adopted that
principle.

We, the members of the Lok Sabha,
represent the people of India. The people
have been divided into various constituencies
for convenience, for the sake of a mechanism,
but essentially each one of us represents the
entire people of India. The Rajya Sabha, as
its very name denotes, rcpresents the  States,
It is true that each State has not been given
equal representation in the Rajya Sabha, as is

the case with the Amcrican Senate.  Still the
fact remains that Rajya Sabha is ticre 1o
watch the interests of the States. It docs not

represent the people of India.  That is why
the members of Rajya Sabha are not directly
elected by the people of India ; they are
clected by the legislatures of the States.

So, while we discuss the relative powers of
the two Houses in our country we must not
forget this basic phenomenon that  Rajya
Sabha in our country does not represent the
people of India, it represents the States,
Therefore, when we think of this, we will find
that the composition of Rajya Sabha is such
that it often ccases to reflect the political
reality of our country.

Take, for example, the present comnosi-
tion of Rajya Sabha. We had a mid'term
poll to Lok Sabha. The people of India gave
a mandate in unmistakable terms and deter-
mined the composition of this House. The
composition of Rajya Sabha has no relation-
ship to this political reality of our country.

MR. CHAIRMAN : He may continue
his speech the next day when this subject is
taken up. Now the House stands adjourned.

18 hrs.

The Lck Sabha then adjourned till
Eleven of the Clock on Monday,
July 19, 1971/ Asadha 28,
1893 (SAKA).
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